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Fridaff,  November  27, 1959/Agraha- 
yana 6, 1881 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[Mr. Speaker  in the Chair] 

ORAL ANSWERS TO QUESTIONS

Technical Committee for Production 

ei Fertilisers

f Shri Ram Krishan Gupta:
I Shri Basumatari:
I Shri Sarju Pandey: 
j Shri T. B. Vlttal Eao.

*353 J Shri Tangamani:
1 Shri Daoiani:
| Shri M. R. Krishna:
| Shri Madhnsndan Rao:
[ Shri P. C. Borooah:

Will the Minister of Commerce and 
Industry be pleased to refer to  the 

reply given to Starred Question No. 
1017 on the 1st September, 1959 and 

state the progress made so far by the 
Technical Committee for the produc-
tion of fertilizers?

The Deputy Minister of Commerce 
*■4 Industry (8hri Satish Chandra):
Apart from its report on Andhra, the 
Committee has submitted its report on 
Assam. It has visited Rajasthan and 
the report is exepected shortly.  The 
Committee has yet to study and report 
on the other sites in the country.

Shri Ram Krishan Gupta:  May I
know the names oi the places which 
have been submitted for setting up 
this plant in Rajasthan?

Shri  Satish  Chandra:  Bikaner,
flanumangarh  and Suratgarh  have 

examined by the technical com-
mittee. One of the places will  be 
recommended by them.

2082

Shri Ram Krishan Gupta: In reply

to a previous question he stated that 
the report about Andhra had been re-
ceived.  What steps have been taken 
so far to set up the plant in Andhra
State?

Shri Satish Chandra: All necessary
steps are being taken. The way for 
setting up a nitrogenous  fertiliser 
factory in Andhra has been cleared 
by the Government and also by  the 
Planning Commission. The State Gov-
ernment will set up this factory and 
it will raise its own resources. It will 
have not less than 51 per cent, of'the 
share capital and the rest will  be 
contributed by the people of Andhra.

Shri Basnmatari: May I know the 
party to which a licence has been 
giver to open a fertiliser factory in 
Assam?

Shri Satish Chandra:  There is a
proposal to set up a fertiliser factory 
near Naharkotiya oil fields but  the 
agency has not yet been finally decid-
ed. The factory will be in the public
sector and not in the private sector. 
No private party has approached for 
a licence.

Shri Damani: By what time a final 
decision will be taken about the fac-
tory in Rajasthan?  The hon. Minister 
mentioned three places.

Shri Satish Chandra: The report on 
Rajasthan is expected to be received 
in two or three week’s time.  It has 
not yet been received. Only then we 
will know the site recommended.

Shri P. C. Borooah: What is  the 
species and quantity of fertiliser that 
the  Committee  has  recommended 
should be produced in Assam plant?

Shri Satish Chandra: It would be 
about 50,000 tons of ammonium sul-

phate and 50,000 tons of urea.

m  <Ai) LSD—1.
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Shri Bjudlwal: From the hon. Minis-
ter’s answer it is clear that the techni-
cal committee have already suggest-
ed three names: Bikaner, Suratgarh 
and Hanumangarh. May I know whe-
ther the Government is applying its 
mind as to which place it is going to 
select? So far as the technical com-
mittee is concerned it has already 
given these three names.

Shri Satish Chandra: The Govern-
ment w ill apply its mind when the 
report of the Committee is received. 
I have said that the Committee has 
investigated these sites and the report 
is expected.

Villiers Colliery, Talcher

*355. Shri Panigrahi: Will the Minis-
ter of Labour and Employment be
pleased to state:

(a) whether the Villiers Colliery in 
R ich e r  in Orissa has been given on 
lease to a private party;

(b) whether the Colliery has start-
ed working by now; and

(c) whether any amount has been 
paid to the workers towards th,eir ar-
rears since the closure of the Col-
liery?

The Deputy Minister of Labour 
(Shri Abid A ll): (a) Yes.

(b ) Yes.

(c) As stated m reply to Starred 
Question No. 733 on 24-8-59, about 
Rs. 73,200 has been paid to the w ork-
ers as a result of the persuasive 
efforts of the Officers of the Industrial 
Relations Machinery. The proceeds 
from the sale of the assets and the 
rent realised from the lessee will be 
utilised towards payment of outstand-
ing dues.

Shri Panigrahi: The dues of the 
workers amount to about Rs. 7 lakhs 
gnd this was due for a long period. 
What payment has been made to the 
workers ^Jter the mine was taken

over by the Government o f Orissa and 
after the Government o f Orissa hand-
ed it oveY again to a private party?

Shrf Abid All; The amount due was 
about Rs. 5 lakhs on various accounts. 
I have said that about Rs. 73,000 have 
been paid to them due to the efforts 
of the Industrial Relations MachiiV3iy> 
This amount is due from the former 
employer—not from the Orissa G ov-
ernment or from the new employer. 
Efforts are being made but it appears 
that the former employer has no as-
sets. Whatever assets are available in-
side the mines have been freezed and 
whenever any amount is realised it 
will be paid to the workers first.

Shri Panigrahi: According to the 
agreement with new lessees it has 
been decided that whatever pro-
perties are there will be ranted out 
to the new owners and that the rent 
should be adjusted towards the pay-
ment of the arrears of the workers 
What rent has the new owner paid 
for the use of these properties and 
what payment has been made to the 
workers?

Shri Abid AJi: It is true that ac-
cording to the arrangement whatever 
amount is realised by way of rent pr 
by way of sale proceeds should go to 
the workers first. The mine was taken 
over by the new lessees only on the 
25th of October and so the question 
as Jo what amount has been paid does 
not arise.

Shri Sureadranath Dwivedy: The
hon Deputy Minister says that the 
materials left by the old employer 
were freezed. May I know whether 
any valuation has been made o f th^jp 
and what is the amount which could 
be paid towards the arrears of the 
workers?

Shri Abid All: About payments, I 
have already given the information. 
The assets which are within the pre-
mises of these mines have been attach-
ed and the proceeds will go to tfte 
workers first.



& g 5  0**l A**wert AGRAHAYANA 6, 1W1 (SA K A ) Oral Answers

M rl Psatgirmbi: The hon. Minister 
has said that the rents will be realis-
ed from the new lessee and will be 
paid towards the arrears of the work-
ers. But the owner says that there is 
no such condition in the agreement 
and therefore he is not bound to pay 
#my rent nor is he bound to employ 
all the old workers who were dis-
placed.

Shri Abid All: The information
which I have supplied is on the basis 
of details sent by the State Govern- 
emment. I will communicate this 
information to the State Government 
as to what the owner says.

Shri Surendranath Dwivedy: May I 
know whether there is any obligation 
On the part of the new employer to 
pay any part of the arrears to the 
workers and also to employ all the 
workers who were working there? 
How many of them have been re-em-
ployed?

Shri Abid All: Yes, Sir. It is ne- 
(cessary for him to give employment 
to the former workers first. With re-
gard to the payment, he is not bound 
to pay on account of the arrears due 
from the previous owner.

Development ot Industrial Co-opera-
tive Societies

-I-
/  Shri Subodh Haaada:

999 \  Shri R. C. Majhl:

Will the Minister of Commerce and 
Industry be pleased to state:

(a) whether a programme has been 
formulated by Government to deve-
lop selected Industrial Co-operative 
Societies; and

(b) if so, how many Industrial Co-
operatives have taken the benefit of 

programme?

H e  Minister i f  Industry (Shri 
M» «u»l»hai Shah): (a) and (b). A 
programme has been drawn up for the

development of selected industrial co-
operatives^ 97 Industrial Co-operative 
Societies from States and Centrally 
administrated areas have been select-
ed for the scheme. All the selected 
industrdial co-operative have received 
the benefit of technical advice.

Shri Subodh Hansda: Which are the 
States which have taken the maxi-
mum benefit of these facilities?

Shri Manubhai Shah: More or less 
all the States have agreed to have six 
societies per State, except the Madhya 
Pradesh State which has agreed to
have ten societies.

Shri Damani: May I know whether 
the committee appointed to enquire 
about the development of industrial 
co-operatives had submitted its report 
and if so, to what extent those re- 
commedations have been accepted?

Khri Manubhai Shah: I laid on the 
Table of the House, as the hon. Mem-
bers will recall, the report o f the 
working group and the Government 
decisions thereon, only last week.

Shri Subbiah Ambalam: May I
know the names of industries that 
have been selected for the formation 
of industrial co-operatives in the 
Madras State?

Shri Manubhai Shah: There are
societies for cycle parts, sewing 
machines, blacksmithy, builders’ hard-
ware, general engineering, mathema- 
tica' instruments and various other 
things

Shri Subodh Hansda: May I know 
whether any facilities other than tech-
nical assistance have been given?

Shri Manubhai Shah: Yes Sir. We
give financial, technical, personnel 
and managerial help and also some 
marketing facilities. As a matter of 
fact, this report, if I may say so, -is 
a landmark in the development of in-
dustrial co-operatives.
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The hon. Member will have access 
to it, and I may inform him that there 
are very far-reaching decisions and 
the decisions o f  the Government 
thereon will also give a great fillip to 
the development o f industrial co-
operatives in the country.

Subsidised Industrial Housing Scheme

+
f  Shri Snbodh Hansds:

*1SI J 8hrl S* S,un4Ilto:
Shri R. C. Majhi:

(_Shri Tanyamani:

Will the Minister o f Works, Housing 
and Supply be pleased to state:

(a) whether the response from  em-
ployers to the Subsidised Industrial 
Housing Scheme has improved after 
the meeting of the Indian Labour 
Conference at Nainital in May 1958;

(b) whether the recommendations 
made at that Conference have been 
fully accepted by Government; and

(c) the total number of houses 
built up till now since the acceptance 
o f the recommendations by Govern-
ment?

The Minister of Works, Homing and 
Supply (Shri K. C. Reddy): (a) and
(b ). The recommendations made by 
the Conference relating to an increase 
in the quantum o f loan assistance 
and allotment of land to employers 
on a no-proflt-no-loss basis were ac-
cepted by Government on 3rd Sep-
tember, 1958, and the recommenda-
tion relating to the liberalisation of 
allotment rules was accepted on 16th 
May, 1959. The fourth recommenda-
tion about relief in income-tax to em-
ployers who build houses for their 
workers is still under consideration. 
It would seem that it is somewhat 
premature to assess the exact impact 
o f  these decisions in the matter o f 
the construction o f houses by the em-
ployers. The Housing Ministers’ Con-
ference which reviewed this question 
in Hyderabad from the 5th to 7th

November, 1§59, felt however th ct 
there has not been an appreciable im-
provement.

(c ) Information from all the States 
h&3 not yet been received.

Star! Snbodh Hansda: What wtm
the total amount at loan advanced 
by the Government since the accept-
ance o f the first part o f the recom-
mendation?

Shri K. C. Reddy: I am sorry, 1
have not got that information just now
with me.

Shri P. C. Borooah: Is it a fact
that not a single case o f industrial 
housing scheme in Assam in the pri-
vate sector has so far materialised 
and, if so, what are the reasons thew^ _ 
for?

Shri K. C. Reddy: The expectation 
has not been very satisfactory. Seve-
ral steps have been taken to liberalise 
the scheme. At the recent Housing 
Ministers’ Conference held at Hyder-
abad the whole matter was reviewed. 
So far as the question o f building 
houses by the employers is concern-
ed, it was also pointed out that a mea-
sure of compulsion may have to be 
introduced and this matter will also • 
be considered. This matter is under 
examination by Government, in con-
sultation with the Planning Commis-
sion, and certain other Ministries also * 
are concerned in this matter, such as 
the Ministry of Labour, the Ministry 
of Commerce and Industry, the Min? 
istry o f  Finance, etc. So, the whole 
matter is being reviewed again to see 
if better results can be achieved.

Shri Nanjappa: May I know whe-
ther the Indian Labour Conference 
has recommended or made any obser-
vation regarding the use of compul-
sion in this scheme o f industrial 
housing?

Shri K. C. Reddy: The Labour
Officers' Conference have pointed out 
thal the question o f introducing some 
compulsion also will have to be 
seriously considered by the Govern*
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s e n t  In faet, this b  not 1  new ob-
servation. This proposal has t a w  be- 
f t n  the Government since a loo*  
time past Various aspects have been 
dstamlned and it has not been possible 
to  arrive at an agreed formula in re-
gard to this matter. As I indicated 
earlier, the whole matter is being re-
viewed again.

Shri Kasliwal: What exactly does
the hon. Minister mean by saying 
that the loans w ill on a no-proflt-no- 
loss basis? Does it mean that on these 
)oans no interest w ill be charged?

Shri K. C. Reddy: No, Sir. The 
State Governments have been em-
powered to acquire and develop land 
for  building purposes, and that has 
been made applicable now to the 

,veubsidised industrial housing scheme 
also. By ‘no-proflt-no-loss’ is meant 
that the land could be made available 
and sold to the employers on the 
basis o f the actual cost of land, the 
cost o f acquisition and the cost of 
developm ent In several cases I ex-
pect that the cost would be must less 
than what they would have to pay in 
the open market

Shrimati Parvathi Krishnan: In
view  o f the fact that the employers 
are showing such reluctance in im-
plementing the scheme, what steps 
are the Government taking to en-
courage and help the co-operatives 
that are being formed by the workers 
themselves?

Shri K. C. Reddy: The hon. Mem-
ber may be aware that the scheme is 
applicable to the co-operatives o f 
workers as well, and in fact, in res-
pect o f this category, the terms are 
much more liberal It is 65 per cent 
loan and 25 per cent subsidy. The 
financial assistance is up to the tune 
o f  90 per cent, whereas in the case
o f  employers it is now only up to 75 
per cen t It is for  the co-operative 
toeieties o f industrial workers to  or-
ganise good co-operatives and avail 
thtem selvesof this scheme.

Shri B. K . Gaikwad: May I know 
the specification o f the houses which 
have to  be constructed and the cost 
o f the houses?

Shri K . C. Reddy: A ll these detail*
are given in the scheme copies o f 
which are placed in the Library. 
There are one-room tenements and 
two room tenements. The specifica-
tions and the cost are all indicated 
in the scheme.

g h o -lsd la n  Border Dispates

+
’ Shri Ram Krishan Gnpta: 

Shri Hariah Chandra

•US. ^ Shri A jit Singh Sarhadl:
Shri Bibhnti BUshra:
Shri State N anyan Das:
Shri Narastmhaa:

Will the Prime Minister be pleased
to state:

(a) whether the Government of 
India have exchanged any notes with 
the Government o f the U.S.SJEL re-
garding Sino-Indian border dispute; 
and

(b) if so, the nature 6f  these notes
and what interest and action, i f  any, 
has been taken by  the U.S.SH. in the 
matter?

The Parliamentary Secretary to  the 
Minister o f External Affairs (Shri 
Sadath A li K han): (a) and (b ). No 
notes have been exchanged but our 
Ambassador in Moscow has apprised 
the Soviet Prime Minister o f the de-
velopments in India-China relations. 
Attention is invited to the Toss state
ment of September, 9, 1959 and to 
Soviet Prime Minister’s speech in the 
U.S.S.R. Supreme Soviet on October 
31, 1959.

Shri Ram Krishan Gupta: May I
kqow whether any concrete suggestion 
has been made so far by the U.S.SJR. 
to settle this disnute?

Shri 8adsth A ll Khan: No, Sir.

Shri Narashahan: A re Government 
aware o f any m o v e b y  friendly coun-
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tdes oi· other sources to have the 
Chiri.a-Ihdia probiem ·-brought up 
he'fore the summit ·conference? 

.. ~!J.ri ~adath Ali Khan: No, Sir. 

· :Shrl Nath 'Pai: Is it true that the 
U.S.S.R.- Government have offered t-o 
iih as · a mediator in solving the dis-
pUte and, if so, what has been the 
response of the Government of India? 

The Prime Minister and Min1ster of 
External Affairs (Shri Jawaharlal 
Nehru): There has been no . such 
offer . I believe the hon. Member is 
perhaps thinking of s·ome vague refer-
ence in the course of a speech. That 
was more of a speech of goodwill 
than ·a.n offer. 

Shii -:Br-aj Raj Singh: May I know 
whether the Government's attention 
has been drawn to a sort of amend-
meni OT ·motion moved by members Of 
Parliament in Indonesia to the effect 
that to improve the relations between 
India and China the Indonesian Gov-
e:r:nment should give help, in order to 
have better relations between India 
imd China? 

Shri Jawaharlal Nehru: The hon. 
Member is referring to something 
that has happened in Indonesia. How 
does that come in here and what has 
this House got to do with that? 

~ fct~fef f~ :. ~+rr <rnl<rr ll't."T ~ 
f~ ~prrt ~ if cr~t ~ if OKrT fG'rr ~ 
r~ 'Fl'T qfu~~fcr ~ m"{ ~rif ~~ 
orr~;; ~ fum ~ 1 <f ~'t +fr G:Tfef ~ 
'J;f't{ ~;; iF +rr G:"ffif ~· 1 4' ;;rp::r;;'T ~r 
~ r~ ~~ GflG: +rr ctm +rror ~~r if 
~~ ~ ~ fq; m~ ~rq G:)<rr ~ G:"ffir ~-, 
Cfi~ ~f?fi~ ~~ ~~<t mf'li G:i"<rr ~~ 

~ ~ 7 . ~T 1;;~7: ;;rrtr . 

~ i$tCCI~l(\i11\i1 ~~ : \iff ~~1, ~ 
r~ 'fir Gfl(i ;;~r ~ ~ ~ 1 m~ \;;;'fir 
~mil ~ ;;mf ~ fq; <FIT <n~ ~ I 

Sbri D. C. Sharma: Is it a fact :that 
the Labour Party ifi the United 

Kingdom .is going to .. study. the ques~ 
tion of Chinese expansionism with. 
spe-cial reference to the Sino-Indiaq_ 
dispute .and also with specia,l refer1 
ence to the other. part played by 
China so far . as expansionism i~ 

concerned?. : 

Mr. Speaker: What is the other· 
part I would advise hon. Members 
not to ask any question as to whether 
there has been any correspondence 
between t-he U.S.S.R. and our Govern~ 
ment, etc. All the world may be 
watching -the situation ami they niay 
be passing resolutions. But is this 
Government to be asked in this 
House about such things and are we 
tG spend time on that? 

, Shri JawahaTlal Nehru: The hon.'-
~ember was referring to some parties, 
and not Government. 

Mr. Speaker: Yes ; some section ot 
the Labour Party wants to study 
about the eX'pansionism of China· 
But how is this Government responsi~·. 
ble? , . : 

Shri P. C. Borouah: May I know 
whether the Gqvernment of China~ 
has warned and the Government of 
the U.S.S.R. not to mention this India'"' 
China relation in t.he Summit confer-
ence and if so, whether the Govern-
ment of India have taken up the 
matter with the U.S.S.R.? 

Mr. Speaker: Hon. Members must 
ask questions for which this Govern-
ment is responsible. 

Shri Surendranath Dwivedy: We 
are only asking whether they are 
aware. 

Mr. Speaker: What does it matter? 

~ ~ mlftrn<m!f1' ·rm mmtf~ 
+ 

{~' ~lf(f ri;:r: 
~~t. ~ ~ 5f~1·~: 

~ cr)o 'f{o ~: 

om~~ srm~~ n1M~, 
HXt iF mmw -sror ~ ~~~ iF 
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~~ ~ ~~ it <r€f <rar<f 'lfi 'li .. ;r 
~.y f<F fc::<?ifi it >;l' i ~iT~c:rrur''r <fiT ~rf:s­

irf~ ORTi'f ~ 5ff~T<:r if ~~ it . ~~ 

~R <tlfT 5!1Tfd' ~{ ~ ? 

~:q;;r ~ Sl'm'~ +fsft ~ ~lff-~f~ 
" 

( ~ mo :;to ~r) : ~~ q~!fj' 
<r<ffi f:sc.rrbr;:c ~;.Tu fc:r~~r ;,·~~ ull:jT<: 

f<F<l ;;rr ~ ~ 1 ~· ;,·~r if lf~r Q:r ;;rrn 
~r frr>rrur <Fl<f ~~ <fi~ fc::m ;;;- ~·ifm 1 

l!oft· '+f!ffi m <tlfT ~ <rci(1'Ti'\- <fiT 

iNf <fiT "'"Tlflff f!fi ~rf<1r<: ~~· ~rf:scTfWlf 
<tiT <.M'r<f 'fiT ;;r~ra <t<rr t;.s ~~r ~ ~ f!fi. 
1l'2i' ~·~ or~ or~ ·-·r~ q~~ ~ lfT\if~ ~ ?' · · · ..,~, . . Q. ~ " 1:?. 

Mr. Speaker: What is the need for 
an auditorium when some others are 
available? · 

'The Minister of Iilformation and 
Broadcasting (Dr. Keskar): There is 
need for an auditorium because the 
AIR hold a large number of concerts 
and its own functions. It is extremely 
difficult to get a suitable hall in Delhi 
for that purpose. There are only one 
or two such halls, and they are book-
ed. We cannot get them at the pro-
per time. The number of such halls 
available in New Delhi is too inade-
quate for the engagements that are 
always taking place in the city. This 
has already been accepted. The 
delay has occurred mainly due to the 
fact that location has to be decided 
according to the Master Plan that is 
l;>eing prepared for Delhi. One or two 
sites were selected and later on they 
had to be slightly changed. Other-
wise, the work would have been taken 
up already. 

'-"" ~ 51'~ : Cfl(T lff<i'<fflf ~ 
\;fi-~ 'fiT ii·qr rn, ~~r f<F wfr 
ta-~~ ~ f<F G"T cr"R ~~~ ~T lf{ ~ 

-~ '3'~ .it ~ f<Fij'r 'fir f~al<r --rT Cf>"t fi1lff 
<Tl:rr ~ f-ii er~ en:~ mfm~ <TiWIT 

-~, 'PtT ~ ~ ~ ? 

mo ci~ : 'lfi ~t. lf~ Gfi'i ~;IT[~ 
~r;,·m· ~'fit ora·r~ gt:?; fCf. ~~· orrt 
it !qf..ttlf f;,·~-cn:r ~·=fr ~"tiT~ it ~~T ~ I 

Shri D. C. Sharma: Is there f,lnY 
proposal to build such auditoriums in: 
other big cities in India also by ~he; 
AIR? . 

Dr. Keskar: No. A plan has been' 
accepted in the Five Year Plan t~ 
have auditoriums in Bombay, Madras\ 
and Calcutta also. 

Shri Nagi Reddy: May I know the; 
estimated expenditure for this audi~: 
torium? · 

Dr. Keskar: In the Five Year Plan 
the proposed expenditure is up to, 
Rs. 15 lakhs. The present sanctione~· 
expenditure is Rs. 14 odd lakhs. 

P.>ft' '+fCffi m : Gtlf T ~- ;;rJ ;;· ~ <!ia'T -

~ fEF <:rchrn;· cr<rlf~r ;;r) Q:r '<:~r ~ ~<1 ~ 
!q'!,~"<: !fi<r ~~cm f;;·>rrur ~~ ~rm ~1"<: 
<fiGf ~lf ~rm ? 

mo ~~ : ;:;f~r if' ;f ~r ~~ 

!fi'Tlf it ;;;r fcr~~ f~~ ~!qT ~ ~­
~~ f~<l f<F fEF~ <1rrn ~ q~ <:r~ ~T<rf 
~~<i' Gfft it flf-9'T"<: Q:T ~T ~T I ;qor ~ 
f;;·~ ~T lf<iT ~ ~h: 1!~ 9:U fcr~~ ·~ 
f!F 9;for fcr\1~ ;;·~r ~rm 1 

Displaced Persons at Sealdah Station,,_.. 

+ *360 J Shri S. ~· B~erjee: 
''\. Shri Parugrahi: ../' 

Will the Minister of ~habilitation 
and Minority Affairs be pleased to re--
fer to the reply given to Starred 
Question No. 316 on the 11th August. 
1959 and state: 

(a) whether displaced persons are 
still living in Sealdah Station at Cal-
cutta; and 

(b) i'f so, the number of such fam- · 
mes? 
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The D q n ty  M a U t t  o f M n W lt te- 
tio*  (8hri P. 8. Nsskar): (a) Yet.

(b ) 479.
Ski) S. M. B u erjet: In reply to t

previous question the hon. Minister 
gave a statement in which certain 
things were stated. One of the sug-
gestions was that the displaced agri-
culturist families should be taken 
back from the rehabilitation* centres 
and rehabilitated in vacant land. Is 
it a fact that they were rehabilitated 
in uncultivable land and, if so, w he-
ther they are going to be rehabilitated 
again? Has any action been taken on 
this matter?

The Minister at Rehabilitation and
Minority Affairs (Shri Mehr Chasd 
Khanna): This matter was very
recently discussed with the State 
Government. It is for the State G ov-
ernment to formulate proposals 
regarding rehabilitation. As far as 
w e are concerned, we are looking into 
the questions, and as and when propo-
sals are received, they will certainly 
be sanctioned.

Shri S. M. Banerjee: There was a 
conference between the representa-
tives of the State Government and 
the Central Government and their 
Ministers and they have taken a deci-
sion. May I know whether the State 
Government have demanded any help 
from the Central Government, or they 
are doing it of their own accord?

Shri Mehr Chand Khanna: These
decisions are of a unanimous nature.

Shri Bimal Ghose: Do I understand 
that there is no agreement as yet 
between the West Bengal Government 
and the Central Government regard-
ing the scheme for the rehabilitation 
o f these displaced persons and clear-
ing the stations?

Shri Mehr Chand Khanna: You 
have to look at it from a wide pers-
pective. I have to deal with camps; 
I have to deal with vagrant homes; I 
have to deal with the Sealdah 
station. Until about two years ago 
m ore than three lakh person* were on 
ray hands. Now the number has been

reduced by more than 50 per cent. 
W e are gradually removing them and
rehabilitating them. There Is n o  
question of my giving one priority
to A  and another priority to B. We am
dealing with it as one problem. More
than 50 per cent o f the people who
were in camps and vagrant homes 
and at the Sealdah station have been 
rehabilitated, and the number may be
1*50 lakhs or 1*60 lakhs. W e are- 
removing and rehabilitating them for
the last two years.

irfr
3  firrrsr v i f  v w t f  Hr

Tffr t  i w w r  v t frw fatff

?m r *mri $  i *  t o i j  f a  trr fa r
fa ^ r

<5T<nTT vt «

trr* efw fa **  $ i
| afr 5rr«iT«fF n v  $ 3r>^rr«rnff
| *?tt ^  arnr $  fsw  f o i r  &
9^ 5nr3JT*ff £ 3T> «7T?TI ^5Tn ’TT 
Vo ^o, *>©, (oo jpr ^v,o o

t  . . . .
Shri S. M. Banerjee: No, that is not

so.
Shri Mehr Chand Khanna: No, you

need not object.
Shri S. M. Banerjee: I was only

disputing..............
Mr. Speaker: The hon. Member has 

no right to object.
Shri S. M. Banerjee: They com e 

from very good families, Sir.
Mr. Speaker: I cannot allow this

kind of interruption. The hon. Minis-
ter is entitled to tell this House what 
exactly, according to him, the posi-
tion is. He says that all o f them wear* 
not Sharan&rthis, soirie o f  them may
be, and some people are making a
lot o f money by  begging, and tip* 
railway station is the nearest and
proper place. These are things tha* 
are happening. W e know that every-
where these things happen.
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ShrtmxtJ R m m  Chakravartty: No,
Sir, the hon. Minister was saying.. . .

Mr. Speaker: Why should bon.
Members be so touchy? When they 
put a question, the hon. Minister 
gives his reply. He is in charge of 
the subject and he knows the position.

Stuimati Beau Chakravartty: May
I submit..........

Mr. Speaker: Order, order. When
I am on my legs, hon. Members ought 
not to stand. The hon. Minister is 
entitled to give his reply. He is 
bound to look into the matter. And 
he is placing before the House what 
he has found. What is this kind of 
interruption? Are hon. Members here 
trying to drown the voice o f the hon. 
Minister so that he may not make or 
give his explanation to the world at 
large? I cannot accept this.

Shrtmatt Reno Chakravartty: This
is an insinuation. Nobody objected to 
his replying to questions.

Mr. Speaker: Order, order. This 
kind of interruption leads me to the 
conclusion that hon. Members on this 
side of the House would not allow 
the Minister to explain the position to 
the world at large. Alter all, they are 
responsible Members.

Shri Nagi Reddy: A  charge was
levelled against us..........

Mr. Speaker: Order, order. There 
is no insinuation. I am entitled to 
come to that conclusion from  the 
repeated questions and interruptions. 
Am I not entitled to come to a con-
clusion? I will not allow this kind 
o f  interruption.

Shrimati B«nn Chakravartty: You
are making a sweeping charge.

Mr. Speaker: Order, order. It is 
Improper. 1 would say that it is im-
proper. The hon. Lady Member again 

again goes on making this kind
Of IniliiiiyMaM

Shri Nagi Reddy: People outside
will get the impression..........

Mr. Speaker: Order, order. I am 
entitled to maintain order in this 
House. I would not allow M inisters 
to be interrupted like this. They are 
bound and expected to explain the 
position to the rest of the world. They 
are here by majority vote. There-
fore, they are in charge of the ad-
ministration.

Shri Nagi Reddy: If we are to take
into account the number of votes.

Air. Speaker: Order, order. I would 
not allow a small minority group to 
interrupt the proceedings of this House 
and make it impossible for the G ov-
ernment to carry on. 1 have been 
noticing this from time to time. I 
would not allow this. Now the hon. 
Minister.

Shrimati Renu Chakravartty: On s
point of order.

Mr. Speaker: There is no point of 
order. There is only a point of dis-
order.

Shrimati Renu Chakravartty: I have 
raised a point of order.

Mr. Speaker: Order, order. Let the 
hon. Minister finish. Then I will allow 
the point of order.

Shri Mehr Chand Khanna: My state-
ment, giving the number o f families 
staying at the Sealdah station and 
making an earning of Rs. 50 to Rs. 200 
a month, was made on the basis of 
the information given to me in writ-
ing by the Government o f West Bengal. 
They say that each and every family 
has been cleared from Sealdah station.

Mr. Speaker: Now what is the point 
of order?

Shrimati Reno Chakravartty: My
point o f order is this. I f you look 
through the proceedings of today's 
Question Hour you will find that tw o 
questions were put and both w ere
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answered evasively; we did not say 
anything. When the third question 
was put, he answered, giving the facts, 
without saying exactly from whore 
he got them. If it is the West Bengal 
Government that supplied it, surely 
this House is entitled to have the 
actual data, and know whether a 
survey was made, what is the effect 
o f the survey and so on. Surely, this 
is a thing which we expect him to 
elucidate. But, then, Sir, you made 
so many obiter dicta. I did not know 
what to say.

Mr. Speaker: Order, order. What- 
«ver information the hon. Minister 
has got in his possession, he places 
"before the House. He need not go on 
repeating the sources from which he 
got the information. The Minister is 
entitled to gather information from 
all the sources available with a view 
to enable this hon. House to know 
what exactly the position is. If any 
hon. Member wants to know further, 
or dispute that, it is open to him, or 
her, to put further questions. We are 
informed otherwise as to whether he 
has reliable information or data. One 
or two such questions I will allow 
instead of having rambling questions 
and cross-examination o f the hon. Min-
ister. I never disallowed any such 
questions. Hon. Members must wait 
in patience. If they have any doubt 
regarding the source of information, 
they can ask a question. I never dis-
allowed that. But while he is speak-
ing, interrupting him and all that I 
object to. When an hon. Minister or 
any other hon. Member is speaking, I 
would request all other hon. Members 
to keep patience and not interrupt. 
They should wait till he finishes, note 
down any points on which they want 
to elicit information and aek a question 
after he finishes.

Shrt Mehr Chant! Khanna: I can
even volunteer a little more informat-
ion- According to  the recent surrey 
undertaken by the State Govomnsoot, 
owar 49 te r  cent, of these famttiat, a* 
par tkafcr own statement, are « m t a *  
about Re. M  per month and nearly

40 families were reported to have a 
monthly income id! over Re. 100 per 
month. Many of these families do 
not react favourably to any proposal 
for their dispersal and in many c a m  
they are resisting to disperse. I am 
making that statement on the strength 
of the survey of West Bengal Gov-
ernment.

Shri 8. M. Banerjee.- What Shri 
Bibhuti Mishra said was that the con-
dition of those displaced persons in 
Sealdah station excites horror than 
pity.

Mr. Speaker: That is not the ques-
tion here.

Shri S. M. Banerjee: What positive 
steps have been taken to Clear out 
those squatters and give them some 
rehabilitation, may be On compassion-
ate grounds?

Mr. Speaker: I thought he had ans-
wered that.

Shri Mehr Chand Khanna: May I
tell the hon. Member that I have as 
much sympathy, if not greater, to t  
those unfortunate people who are
squatting at the Sealdah station........
(/nterruption). Three years ago there 
were 11,000 o f them. We dispersed 
them. Then came about 7,000 of them 
and w e dispersed them. Now there 
remain about 500 or 400 families, w ho 
come to my share, and I am trying to 
move them away and rehabilitate 
them. But, as I said Just now, We 
have rehabilitated about 1,90,090 or
1,60,000 persons within the last two 
years, who are in camps, vagrant 
homes and at Sealdah station.

Jate Mills

- f -
r Shri RamcaMrtir VMM*: 

•Ml. j  Shri Bhaianath Biawaa:
[  Shri t .  G

W ill the Minister of Canm w w  and 
IK r tr y  Mr pltfNWft to MMK

(a) w tohw h i m  Jute a tfb  ha*a 
maialnX oioasd for a afjuM anM *
period;
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<$>) whether these mills have sold 
their working hours to other mills; 
and

(c ) the steps being taken to restore 
the working of these mills?

The Minister o f Commerce (Shri
K im u io): (a) Yes, Sir.

(b) Yes, Sir. In one case the looms 
have been sold to another mill.

(c ) No particular steps have been 
taJken by Government in view of ans-
wer to part (b ). Two o f the closed

are expected to resume working 
shortly.

Shri Rsuneshwar Tantia: During
th* last session in answer to a ques-
tion the hon. Minister had said that 
he would enquire in the matter as to 
Whether mill looms were being sold 
anfl purchased. I want to know whe- 
ttmr he has enquired in the matter as 
more than one mill have sold their 
working looms. Is it a fact that a 
500-loom mill can sell its working 
hours at Rs. 1 lakh per month? If 
it is so. what action is the Govern-
ment taking to abolish this new type 
o f zamindari?

Shri K m anyo: Apart from infer-
ences, the fact is that there is an 
agreement amongst members o f the 
TJMA for transfer of looms. G ov-
ernment have taken particular care 
to  see that the employment potential 
is not affected at all and that produc-
tion is kept up and not decreased.

Shri RanuAvar Tantia: A  mill in 
Bihar is closed for the last two years. 
I want to know as to how the labour 
there is not affected. They have «old 
tSwtr working looms to the Calcutta 
jfifll and this mill is closed for the last 
4*6  yen*.

Shri I m w i|»; The Katifcar Mill is 
fat negotiation with the Bihar Gov- 
«M H B b  They are likely to open in 
three weeks.

Shfi Bimal Ghoee: Although the
hon. Minister has stated that there is 
an understanding that labour should 
not be curtailed even though looms 
are sold to some other mill, is he 
aware that these things are actually 
happening? If these things happen, 
to whom should the labour go—to 
the Central Government or to the 
State Government? Workers are 
being unemployed by such transfer erf 
loom? and the agreement is not fcettif 
adhefed to that there should be ft® 
reduction in the employment poten-
tial.

Shri K an osfo : We make our own 
enquiries. The State Government* 
also make enquiries. We are satisfied
that tVitre is no xmemp'iwyTnent tm WiiA. 
account.

Dr- Melkoie: The hon. Minister
said that employment potential h  not 
affected. May I know whether dur-
ing the period that the mill is not 
working, the workers get the same 
wage* as before?

Shri Kanungo: Workers are employ-
ed ir* the particular trades, in Which 
they had been employed, in the new 
mills where the working hours are 
worked now.

P aA dit D. N. Tiwari: In regard to 
answer given to part (a) of the ques-
tion, may I know the number o f  
mills that are not working and which 
are likely to work during the ne*t 
few  jnonths?

The Minister of Industry (8hri 
Mantfhhai Shah): If I may amplify
the statement o f my hon. colleague 
in answer to the hon. Members' ques-
tions, this is a working time agree-
ment- The Industry Committee on 
Jute met last year under the president-
ship of the hon. Labour Minister *t 
the Centre. We examined the matter 
gend found that the working tfihe 
agreement does not genefiHy rfttlfaf 
*hy ttniirt»1<ryiw>nt. Th* mtrn 
wtfrk* tt one factory, wkmi that 
(■dory’s working Umttn ato M B ft*



knottier factory, get* transferred in 
« »  l i n e  job  in other mills. I can as-
sure tine Rouse that that working time 
agreement as w ell as the Industry 
Ctanmittee ot  Labour are carefully 
watching the progress and that moder-
nisation is generally taking place 
without any retrenchment.

f w H t  D. N. Tlwari: An answer to 
my question has not been given. I 
wanted to know the number o f mills 
that have actually been closed down 
and out o f them how many are likely 
to work again.

Shri M anaU ui Shah: That has al-
ready been answered. T w o are like-
ly to reopen and one is closed at the 
moment.

aft fipjRi f«m  : srorr *rft
f  • h  ^  f*ra

f  i v f s f r r  v r  ^  «fftn
w r t  f is t  |  i ntffarr 7 ?  |  f a  

w ttt  w i
f^TTn XTTnT 3J7 fatfWl

g  f*p ^ t v t t  w  * * * * *  w r

r $  $  ?

aft fSTJW’ ft • ^hiT *T H Vf&, vf^TTT
fosr fsrfrc *p*r*r$? % ^=rr?
7 ^ ^  ^ r #  ?rmr $  i % r  n  
y z  <fzi | ^t*pt ssrrsmr
apPmrrTT it f^PaT nrftfTPr Jr n$t I

«ft finjfir fiwr : sr^er f̂r, f ^ r r  3r 
I \ f«nr?rr | t f k  i?
3 3 w 4  *n-r i s w  wrr ^>?r $ 
w k  *T5 srTcrr f  i *rf<rfiT ir sft
f i l W  | SP=m TtfT ^  cfc^TH
ftrr ^rnrr t  i 3*it <t  ?mr
^ftrr | I

Mr. Speaker: The hon. Member ia 
giving information.

'• t e i  Surfsndnuuth Dwtvedy: Am  X
to understand from  the reply o t  the 
bon. Minister that the workers un-

M O } Ora 1 A ntw ert

employed at a Bihar mill are taken 
to Calcutta tor  working there?

Shri Maaakbat Shah: No, Sir. There 
is a slight lacuna there in that that 
the working time agreement w ill now 
apply only to Calcutta and those mills 
which are in the outer region w ill be  
re-started, as we are doing in the 
case o f cotton textiles and engineer-
ing industries. But no working time 
agreement w ill apply to mills outside 
Calcutta.

Shrimati Rena Chakravartty: May
we know the distance between the 
mills that have sold their working 
hours and the mill to which they have 
been transferred and whether any 
survey has been made as to the exact 
number o f workers w ho used to work 
before and w ho are now being trans-
ferred to the other mills?

Shri Kannngo: Enquiries have been 
made by the State Government and 
by our own agency also. W e  have 
found that when the working hours 
are transferred the labour is also 
transferred.

Shri Nagi Reddy: What is the
answer? (Interruption).

Mr. Speaker: The hon. Member
wants to know as to how far away
they are transferred, what is the 
length o f distance that has to be 
passed by them, to elicit if there is 
any special convenience for them to 
attend.

Shri Kanungo: Jute mills in the
Calcutta region are just adjacent to 
each other. If the hon. Member
wants to know about any particular 
pair o f mills or about any particular 
mill, I am prepared to make an 
enquiry and give her the information.

Shri P. C. Borooah: May I know
whether there is a system o f granting 
license o f working hours to mills and 
whether that is made transferable 
among the mills?

Shri Kamm go: There ia an agree-
ment between the members o f  tWfc 
Jute MUT*' Association and G w e r t -  
ment is informed about i t

Oral Annoert 2104..NOVEMBER %t, 1989
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Shri Daauni: May 1 know whether 
Government is considering to restart 
the closed millg in consultation with 
State Governments as they have done 
in the case o f textile industry?

Shri Kanwngo: As I have said, we
are making efforts to start two mills 
which are likely to be started very 
soon. We are making efforts for 
starting the other mills also.

Shri Rameohwar Tantia: I do not
know what is the reply to my ques-
tion. The hon. Minister said that 
workers are adjusted in other mills. 
I want to know as to how the workers 
of the Katihar mill were adjusted in 
the Calcutta mill who have purchased 
their working hours.

Shri Mannbhai Shah: In the case
o f Katihar mills we are not transfer-
ring. What the hon. Member says is 
quite right. How can Bihar labour 
be transferred to Calcutta? There-
fore we an; trying to re-start the 
Katihar mill there itself by investi-
gating the affairs o f the company and, 
if possible, by taking action under 
section 18A of the Industries Act.

Shri Bimal Ghose: The Govern-
ment has set up a committee to en-
quire into the conditions of jute mills 
including this problem as to whether 
there was unemployment as a result 
of this selling off of working hours 
Do I understand that the committee 
has reported and has said that there 
is no unemployment as a result of 
such transfer?

Shri Manubhai Shah: We went into 
this carefully and also with the 
labour representatives. By and large, 
there has been no unemployment 
caused due to working time agree-
ment which is in operation in Cal-
cutta for the last 60 to 65 years.

Shri Aurobindo Ghosal: May T
know whether the workers of the 
two closed mills, the Lawrence Jute 
mills and Fort Gloster Jute Mills 
(Old) have not been transferred to 
any mill and may I know the con-
ditions of their service?

Shri Kaimngo: My information is
that all the looms have been trans-
ferred. About particular mills and 
the particular information which the 
hon. Member wants, if he gives as-
perate notice, I will make enquiries.

Automobile Industry Reviewing

£E
'  Shri Padam Dev:

Shri Ram Krishan Gapta: 
Shri M. L Dwivedk 
Pandit D. N. Tiwary:
Shri Prakash Vir Shaatri: 
Shri Subodh Hansda:
Shri S. C. Samanta:
Shri R. C Majhf:
Shri S. M. Banerjee:
Shri Panigrahi:
Shri P. C. Borooah:
Shri Sadhan Gupta:

| Shri D. C. Sharma: 
j Shri AJIt Singh Sartadi: 

Shri Shree Narayan 
I Shri A. M. Tariq:
; Shri Ansar Harvani: 
j Dr Ram Subhag Singh: 

Shri Warior:
Shri T. B. Vittal Rao:
Shri Kodiyan:
Shri N. R. Mnniswamy: 
Shrimati Mafida Ahmed: 
Shri Merarka:
Shri Anirudh Sinha:
Shri Hem Barua:
Shri Narayanankutty 

Menon:
Shri Punnoose:
Shri Parulekar:
Shri A. K. Gopalan:
Shri Vasudevan Nair:
Shri Bibhuti Mishra:
Shri Khimji:
Shri Sabbiah Ambalam: 
Shri Venkateshwar Rao: 
Sardar Iqbal Singh:
Shri Ramakrishna Reddy: 
Shrimati Ha Palchoudhari: 
Shrimati Rena Chakra- 

vartty.
Shri K. S. Ramaawamy: 
Shri V. P. Nayar:
Shri Aehar: 

j Shri Goray:



2107 Oral Answers NOVKMBEfc i t , 1956 Oral Answers z td g

Shri Kvnhan:
Shri AureHindo Ghoaal:
Shri Wodeyar:
Shri VM yi C tu n a  

S h ik b :
I Shri Rameshwar Tantia:
I Shri HarLsh Chandra
[_ Mathur:

Will the Minister of Commerce and 
Industry be pleased Jfo refer to the 
reply given to Unstarred Question 
No. 1928 on the let September, 1959 
and slate:

(a) whether the Automoile Indus-
try Reviewing Committee has since 
submitted its report;

(b) if so, the main recommendat-
ions thereof; and

(c) the decisions taken thereon?

The Minister of Industry (Shri 
Manubhai Shah): (a) to (c). The 
Committee is expected to submit its 
final report by the end of December, 
1959.

Mr. Speaker: What more is to be
asked?

Some Hon. Members rose—

Mr. Speaker: I will call one after
another four or five Members.

T O  jy g  fV q ft7  i f

*fr i v r r q -  £  f a  r * r  ir

V? f t  £ ?

* p p n r i  «nqg : z y  i f  srtTr f t w t  

| fa  *rsfr  ̂ v  im€r
T O  *1*  ST?1? n<ft v r  iff,- I rif fan

n fi*  fair m  % i

v m  iw  : w r  * h f r

w n  fa  fa*r?r J m r  v< 
?n t fT  % fV*in«ffn £  ?

«p p n f WT5 . an* ?f?F fa  
wr fr fte  h'ft xrmi
Jf »rfinfRT t  i

Shri Bimai Ghose: May 1 know
whether the hon. Minister will en-

lighten us as to how many proposals 
have been received and from which 
parties that the committee are consi-
dering?

Shri Manubhai Shah: It may be
better to await the report which will 
give all the details of the proposals 
received and the comments of the 
committee thereon. A  large number 
of proposals have been received.

Shri V. P. Nayar: May I know
whether the committee has been 
asked to estimate the expenditure 
which has become necessary on re-
tooling by the automobile manufac-
turers in view of the yearly changes 
of patterns o f cars?

Shri Manubhai Shah: ft.s far as the 
inference in the latter part o f the 
question is concerned, it is not correct 
that we allow model changes every 
year. As a matter of fact, most of the 
models have been frozen to 1956 or 
1955. As far as the first part of the 
question is concerned, the terms of 
reference are so comprehensive that 
what the hon. Member has in mind 
will also be looked into by the com-
mittee.

Shri Kamalnayan Bajaj: There was 
a report m the papers that an interim 
report of the committee has been sub-
mitted to the Ministry. May I know 
whether it is a fact and if it is a fact, 
could we know the salient points of 
it?

Shri Manubhai Shah: An interim
report has been submitted. It only 
deals with certain parts of the prob-
lem Therefore, it is felt that it is 
better to wait till the whole report is 
submitted. The Government will 
consider the whole report and then 
place it on the Table of the House.

Shri Kamalnayan Bajaj: What is 
the idea of the interim report if it is 
not placed before the House? If the 
final report is coming, any reasons in 
the interim report are lost.

Shri Manubhai Shah: That gives 
time to the Government to consider, 
because there are distinct questions 
before the committee under the terms 
o f reference. It only saves the time 
o f the country and of the House.
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Shri V. P. Nayar: We found in the 
press the photograph of a car, small 
size low price car, the type of which 
was given by Hindustan Aircraft. 
May 1 know whether this committee 
was asked to study the potential of
H.A.L. to develop and make this car 
in a big way?

Shri Manubha) Shah: All proposals 
submitted to the committee or which 
come to the notice of the committee 
are going to be taken notice o f by it. 
We may await their recommendations 
before we can say anything on the 
matter.

Shrimati Renu Chakravartty: May
I know if it is a fact that models 
which may compete with the existing 
medium-sized models are completely 
barred by the terms of reference of 

'  this committee?

Shri Manubhai Shah: As far as
this particular aspect of the matter is 
concerned, we share the feeling o f the 
country generally expressed and in 
this House that there is perhaps need 
for a light and sturdy car within thts

* price range of Rs. 5000 and Rs. 7000 
which would suit the pockets 
and economy of the middle class and 
lower middle class Therefore, this 
specific matter has been referred to 
the committee. We do hope that as 
soon as the report is received, some 
decision on all the matters will be 
taken.

Shri Morarka: May I know, Sir. . . .

Mr. Speaker: No, no. I am not go-
ing to allow. Hon. Members will wait 
until the report is placed on the 
Table of the House.

Shri Morarka: The point is this. 
An interim report has been submitted 
On this. The question is, what are 
the main features of this interim re- 
jwrt and what is the necessity for 
submitting the main report. That is 
something..........

Mr. Speaker: Hon. Member was
evidently not attentive. Shri Kamal-

nayan Bajaj put the very same ques-
tion and answer has been given al-
ready. Next question.

4-.
jrvrsr aftr sm **:

w  w t fw -v m  *rfr v* T̂T̂ r w  
f^rr to  -.

( 3F) 9PTi m? f. to  Tr#r
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Sardar Iqbal 8ia|h: May I know
whether the Government has consider-
ed some permanent solution for these 
persons whose land has gone under 
river bed or to the other side o f Pak-
istan, and they cannot cultivate. 
Every time they are going on petition-
ing to the Government May I know 
whether the Government proposes any 
permanent solution for these things?

Shri Sadath A ll Khan: The Govern-
ment of Punjab have been rendering 
assistance to these families who had 
lost their lands as a result of river 
action in the form of taccavi loans, 
free, rations, free clothes and 
medicines. A  total o f over Rs. 2 
lakhs has been spent in 1957 on this 
matter.

Shri Tyagi: May I know whether 
in the demarcation of the boundary 
-on the spot, is it midstream agreement 
or there is geographical specification 
oi the boundary?

Shri Jawaharlal Nehru: Sometimes 
the river is considered the boundary. 
The river changes. Then all kinds of 
legal and other interpretations come 
in. Sometimes there is a definite 
boundary whether the river changes 
or not. It depends on the circums-
tances.

Shri Tyagri: What 1 am anxious 
to know is whether as regards the 
boundary in this river Ravi, is it 
the agreement with Pakistan that 
♦midstream will be the boundary, and 
if it is so, it all depends on nature.

Shri Jawaharlal Nehru: As a matter 
o f fact, as the hon. Member knows, 
there are a number o f issues between 
India and Pakistan about these matters, 
whether it is midstream, etc. In 
some cases there is some land on the 
other side o f the river which apper-
tains to India or on this side of the 
river which appertains to Pakistan, 
because the boundary commission that 
•dealt with it dealt in terms of districts 
or Tehsils, regardless of anything else, 
that this Tehsil should go to India, 
«tc . That has produced complications.

All these matters, I hope, w ill be gone 
into at the conference which is likely 
to be held next month.

Shri Tyagi: On a point of clarifi-
cation, Sir, recently some survey team 
was appointed by both the Govern-
ments to demarcate the boundary on 
the western side. May I know how 
for that team has reached, and how 
much work they have finished?

Shri Jawaharlal Nehru: That I
have answered several times. I Have 
not got the facts before me, if the hon. 
Member likes. But, those teams were 
marking the boundaries more or less 
leaving controversial issues. Now the 
controversial issues are going to be 
dealt with by the conference next 
month.

Sardar Iqbal Singh: May 1 know
whether these persons j » n  be given 
any aid under the Rehabilitation Act 
and as mostly these families were 
agricultural families, whether the 
Government has considered a pro-
posal to give some land to these 
families whose land has gone to 
Pakistan?

Shri Sadath All Khan: I am not
aware of any proposal to give land 
to these families.

Land Reforms

* Shri D. C. Sharma:
Shri Surendranath 
Dwivedy:

Shri Basumatari:
Shri S. M. Banerjee:

*364. -( Shri Harish Chandra 
Mathur:

Shri N. R. Munlawamy:
Dr. Ram Subhag Singh:
Shri Kaiika Singh:

Will the Minister of Planning be 
pleased to refer to the reply given to 
Starred Question No. 767 on the 24th 
August, 1958 and state the latest posi-
tion with regard to implementation o f 
the land reforms policy in the various 
States?

The Parliamentary Secretary to the 
Minister of Labour and Employment
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and n u u i o g  (Shri L. N. Mishra): A
statement is placed on the Table of 
the Lok Sabba. [See  Appendix II,
annexure No. 1],

8hri D. C. Sharma: May 1 know 
if the Planning-Commission has given 
any direction so far as distribution of 
the surplus land is concerned?

Shri L. N. Mishra: The question of 
distribution could be taken up only 
after the surplus land is available as 
a result of the imposing of ceiling on 
existing holdings.

Shri D. C. Sharma: May 1 know
if the Planning Commission has given 
any direction so far as the abolition 
of intermediaries is concerned and in 
what way?

Shri L. N. Misra: A long time ago,
legislation for the abolition of inter-
mediaries has been enacted in all the 
States and implemented also in most 
o f them.

artnf : w t  mmrr
w  £ far f̂ PT TT^ft j* *Ft
sp m  3r t, <t*ft
trR rfr^  ftrarsrr
V T V K  cT ft%  %  %  fa n *  JTT

$  *nr4 5m  ?

Ho m o : 75  sp^n £
H

w f  t ,  foffr %• ?o  trfTJ, % tft % Ho 
1 aw #  <nr

it fo s  stt I  1 eft
% ^ r ^  TRfr r̂, srre 5r*rn?r *rVr ^r«j 
sYr » w fr t  f f  | i

8h*i Basumatari: May I know if
there is any uniform policy for fixing 
ceiling on holdings in the different 
States?

The Deputy Minister o f  Planning 
(Shri S. N. Mishra): As the hon.
Member would understand, there can 
be no uniformity about these legisla-
tions as the conditions do not seem to 
be uniform in all the States.

Shri Snrendranath Dwivedy: In the
statement there is no mention o f some 
other States like Madras, Orissa etc. 
Am I to understand that in all States 
so far there has been no legislation 
for ceiling, and if ceiling Bills are 
introduced, may I know whether they 
are fully in accord with the Planning 
Comvnission’s recommendations?

Shri L. N. Mishra: In almost all the 
States legislation for ceiling has either 
been enacted or is in the process of 
enactment.

Shri Surendranath Dwivedy: I ask-
ed specifically about Madras. It is 
not mentioned here.

Shri L. N. Mishra: The names o f
some of the States are not in the 
statement, but 1 may state that legis-
lation has been already enacted in 
most of the States or is in the process 
of enactment. So far as Madras is 
concerned, steps are being taken for 
enactment of the legislation for im -
posing ceiling.

Shri Surendranath Dwivedy: The
other part of the question has not been 
answered, whether the Bills introduced 
are fully in accord with the recom -
mendations of the Planning Commis-
sion. They have discussed it with the 
Planning Commission’s representa-
tives. We want to know whether 
they are following the recommenda-
tions o f the Planning Commission.

Shri S. N. Mishra: They are based 
on the general recommendations in 
ths Plan, but it would be ’appreciated 
that there is bound to be difference 
in details. Generally speaking, they 
are based on the recommendations.

Mr. Speaker: 1 would suggest to the 
non. Minister to get some copies o f 
all the pieces of legislation that have

272 (A i) LSD—2.
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been enacted and place them in the 
Library, so that u  may be looked into 
whether they are in accordance with 
the recommendations of the Planning 
Commission, and specific questions 
may be put. This refers to all the 
States end all the legislations that 
have already been passed and that are 
on the anvil, and if we want to go 
into the details, not one hour but 
many more hours will be necessary. 
Hon. Members who are interested will 
look into that, and after that I will 
allow any number of questions.

Shri Suren dr anath Dwivedy: Re-
cently there was a meeting between 
the Planning Commission and the 
Chief Minister of Orissa regarding tho 
Orissa ceiling Bill. May I know 
whether the Planning Commission has 
been satisfied that the proposed Bill 
is in accordance with its recommenda-
tions?

Shri S. N. Mishra: The question of 
satisfaction implies some opinion. In 
our meetings with the State represen-
tatives, there is a mutual exchange of 
views, and these views are treated as 
confidential.

Shri Panigrahi: There was a discus-
sion between the Planning Commis-
sion and the Chief Minister o f Orissa. 
It has been published in the press in 
Orissa, and he does not want to give 
us the information.

Shri Surmdranath Dwivedy: G ov-
ernment ought to know whether the 
Planning Commission is satisfied. He 
says it is confidential.

Mr. Speaker: Has the Minister made 
a statement?

Shri So rendranath Dwivedy: The
Chief Minister o f Orissa has made a 
statement. He has said that he has 
been able to convince the Planning 
Commission that the Orissa Bill is all 
right. I want to know whether the 
Planning Commission is in agroement 
with that view.

Shri S. N. Mishra: What can w e say
about the opinion o f the Chief Minia-
te r of Orissa? But, so far as w e are 
concerned, we want to keep to the 
rule that these discussions are to be 
treated as confidential.

Mr. Speaker: 1 do not know how 
this got in here. On second thought 
I would have allowed it only as an 
Unstarred Question. There are 
various questions involved: whether
legislation has been passed in the 
various States, what are the pieces o i  
legislation, how far they are consist-
ent with the recommendations made 
etc. It is too big a question to be 
answered here.

Shri Surendranath Dwivedy: I sub-
mit there were specific questions. All 
our names have been flubbed to-
gether, but there were specific ques-
tions on this point.

Mr. Speaker: Very well. 1 will
allow specific questions to be put 
later on when hon. Members go into 
all these pieces of legislation. Before 
the end of the month let us have all 
these papers, and I will allow them 
an opportunity.

Shrimati Renu Chakravartty: There 
were certain specific recommendations 
made by the Planning Commission re-
garding the guarantee against eject-
ment of the peasantry. May I know 
whether any survey has been made 
of the land reforms Bills thart have 
been already passed, to see how tnese 
clauses have worked?

Shri S. N. Mishra: Again, it Is > 
matter of opinion, and we may not 
be in a position to say about the 
detailed conditions o f implementation. 
But to a certain extent it is a fact 
that these measures have not plugged 
the holes so far as evictions are con-
cerned, and in every such case the 
Planning Commission has taken the 
opportunity o f pointing out the neces-
sity o f  plugging these holes.
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Applications for Claims, 
Compensation and Grants

+
f  Mhri Ajit 81n*h Sarhadi:
\  Shri Ram Krishan Gupta:

Will the Minister of Rehabilitation 
and Minority Affairs be pleased to 
state:

(a) the total number o f the follow -
ing categories of applications which 
have been rejected so far on the 
grounds of limitation:

(i) applications for verification of 
claims;

(ii) applications for grant of 
compensation;

(iii) applications for grant of re-
habilitation grants;

(b) whether ajiy relief is being 
given to such applicants who for one 
reasons or the other have failed to 
file any of the abovementioned appli-
cations so far; and

(c) if not, what steps are proposed 
to be taken in such cases before the 
Ministry is actually wound up?

The Deputy Minister of Rehabilita-
tion (Shri P. S. Naskar): (a) The in-
formation is not readily available and 
will have to be collected. The labour 
and expense involved in collecting 
this information will not be commen-
surate with the result likely to be 
achieved thereby.

(b) and ,Tc). Displaced persons 
who have failed to file their applica-
tions in respect o f items mentioned 
above by the due dates are not entitl-
ed to any relief under the Displaced 
Persons (Compensation and Rehabili-
tation) Act, 1954 and the Rules made 
thereunder. Applications for  con-
donation of delay are considered on 
merits and delay is condoned if the 
reasons for the same are considered to 
be sufficient.

Shri A jit Singh Sarhadi: May I
know if the Ministry of Rehabilita-
tion has used its discretion under sec-
tion 33 of the Displaced Persons 
(Compensation and Rehabilitation) 
Act for excusing the delay in cases 
where the applications were not given 
in time?

Mr. Speaker: That is what he said. 
In proper cases the delay is condoned.

Shri P. S. Naskar: If there is suffi-
cient reason.

Shri Ajit Singh Sarhadi: May 1
know if it is the Ministry of Rehabili-
tation that has done it, or the Settle-
ment Commissioner.

The Minister of Rehabilitation and 
Minority Affairs (Shri Mehr Chand 
Khanna): The applications, I believe, 
go right up to the Chief Settlement 
Commissioner.

Shri A jit Singh Sarhadi: Is it not a
fact that in no case the Chief Settle-
ment Commissioner has exempted the 
period of limitation, nor is he autho-
rised under the Act?

Shri Mehr Chand Khanna; This is 
condoning delay.

Shri Ram Krishna Gapia: May I
know whether there is any limitation 
in the original Act itself regarding 
the receipt of applications?

Shri Mehr Chand Khanna: Yes, Sir, 
there was, and that expired a long 
time ago in spite o f repeated exten-
sions.

Training Facilities to Foreigners in 
the Atomic Energy

*366. Shri Pangarkar: W ill the
Prime Minister be pleased to state:

(a) whether it is a fact that some 
of the Middle East Countries have 
requested the Government o f India
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tor providing training facilities to 
their candidates in the Atomic Energy 
Establishment at Trombay; and

(b ) if so, whether training facilities 
have been provided to any of the 
Middle East countries?

H ie Parliamentary Secretary to the 
Prime Minister (Shri Sadath All 
Khan): (a) and (b ). In 1957 and
1958, requests for providing training 
facilities were received from the then 
Government of Egypt and from the 
Government of Iraq and Afghanistan. 
Facilities were offered to all these 
Governments, but only the former 
two utilised them. There has been no 
recent request from any Middle East 
country for providing training facili-
ties for their candidates in the Atomic 
Energy Establishment at Trombay.

Shri Pangarkar: May I know the 
number of foreign candidates who 
were provided training facilities at 
the Atomic Energy Establishment at 
Trombay, and the countries they rep-
resent?

Shri Sadath All Khan: In Novem-
ber, 1955 the then Egyptian Atomic 
Energy Commission conveyed a pro-
posal that a team o f five Egyptian 
scientists should visit the Atomic 
Energy Establishment at Trombay for 
a few months, and one person came 
from  Iraq—altogether six.

Sea-food Industry

/  Shri Kodiyan:
\  Shri S. A. Mehdi:

Will the Minister of Commerce and 
Industry be pleased to state:

(a) whether Government have any 
proposal under consideration to set 
up an Export Promotion Council for 
the sea-food industry in the country; 
and

(b ) if so, when it is likely to be set 
up?

The Deputy Minister of Conunerea 
and Industry (Shri Satish Chandra);
(a ) No, Sir.

(b ) Does not arise.

Shri Kodiyan: May I know whether 
steps are being taken by the Gov-
ernment to standardise the sea-food 
products?

Shri Satish Chandra: An associa-
tion of the exporters is being formed 
at the instance of the Government in 
order to take appropriate steps to 
standardise the products so that what-
ever is exported conforms to certain 
quality.

Shri V. P.. Nayar: May 1 know
whether Government are aware that 
the exports of sea food have a very 
good potential, and m a y j  also know 
whether in view  of the possible 
potential, why Government have not 
found it convenient to appoint an ex-
port promotion council?

Shri Satish Chandra: The matter
was discussed with the exporters 
themselves only in the month of Sep-
tember. and they thought that it 
would be better if they had an ex-
porters’ association in which they 
could discuss their common problems. 
Of course. Government will give such 
assistance as is possible.

Shri V. P. Nayar: Has it been
brought to the notice of Government 
that owing to the supply of sub-
standard goods, large consignments 
have been returned especially by the 
United States buyers?

Shri Satish Chandra: I am not
aware o f the particular incident, but 
the arrangements for pre-shipment 
inspection will be made gradually by 
this exporters* Association.

Shri Kodtyan: May I know the total 
quantity o f sea-food products now 
being exported from this country 
annually and also the value thereof?



3/i2 i W ritten Answers AG HAH A  YANA 8,1881 (SAKA)  W ritten Answers 2I22

Shri Satish Chandra: About 40,000 
tons o f fish in various forms and 
about 6,000 to 7,000 tons of prawns 
and Crustacea and other things worth 
about Rs. 5.80 crores.

Shri Kodiyan: May I know whe-
ther any target has been fixed for the 
remaining period o f the Second Five 
Year Plan for export?

Shri Satish Chandra: The produc-
tion in 1955-56 was about 1.1 million 
tons, and it was thought that 33 per 
cent, increase should take place in 
the Second Five Year Plan period. 
Probably, some information can be 
given by the Ministry of Food and 
Agriculture on this subject.

WRITTEN ANSWERS TO 
QUESTIONS

Indo-Tibetan Trade

*354. Shri Sbree Narayan Das: Will 
the Prime Minister be pleased to 
state;

(a) whether it is a fact that Indo- 
Tibetan trade on the Kalimpong- 
Gangtok-Nathula Pass-Yantung cara-
van route has dwindled very much in 
recent months; and

(b ) if so, the latest position in this 
regard?

The Parliamentary Secretary to the 
Minister o f External Affairs (Shri 
Sadath Alt Khan): (a) Yes, Sir.

(b ) A  statement showing compara-
tive statistics for 1958 and 1959 is 
laid on the Table of the House. [See 
Appendix II, annexure No. 2], The 
fact is that nothing definite can be 
said at this stage. The prospects of 
trade in future will depend more on 
the attitude of the Chinese Govern- 
naent in resolving the difficulties 
which are faced by our traders. The 
Government at India have already 
represented to them about these diffi-
culties and will continue to press for

solution to the problem.

Survey of Indian Ocean 
*368> Shri N. R. Muniswamy: Will 

the Prime Minister be pleased to state:
(a) whether it is a fact that several 

countries will co-operate in an inter-
national project to survey the Indian 
Ocean'.

(b) in what way India will parti-
cipate in the survey; and

(c) what arc the special features of 
Indian Ocean in which the said survey 
is to be conducted?

The Parliamentary Secretary to the 
Minister of External Affairs (Shri 
S a d a t h  Ali Khan): (a) The Soviet
Academy of Scionces has organised an 
exp dition to survey the Indian Ocean, 
and requested some of the countries of 
South East Asia to send scientists to 
participate in this expedition. The 
survey will be undertaken by a Soviet 
ship, the “Vitiaz” .

(b) Government of India propose 
to send three Indian Scientists to 
participate in this expedition.

(c) The following problems will be 
.studied:

1. Structure, character, origin and 
gyration of water mass;

2- Chemical and biological effi-
ciency of ocean water;

3. Colkction of meteorological and
aerological information;

4. Relief and geological structure
of ocean ground;

5- Deposit and water suspension.

Newsprint Factory, Nixamabad
’  Shrimati Parvathi 

Krishnan:
Shri Warior:
Shri Nagi Reddy:
Shri Ram Krishan Gupta: 

*809. -<! Shri D. C. Sharma:
Shri T. B. Vittal Rao:
Shri Tangamani:
Shri N. ML Deb:

I. Shri Kodiyan:
Will the Minister o f Commerce and 

Industry be pleased to refer to the



reply given to Starred Question No.
866 on the 28th August, 1959 and
state:

(a) whether the German expert has 
since submitted any report on the 
economic feasibility o f  the new pro-
cess for the manufacture of newsprint 
from bagasse;

(b ) if so, the salient features of the 
report;

(c ) whether negotiations with the 
West German Arm for the setting up 
of the newsprint factory at Nizam- 
a bad in Andhra Pradesh have since 
been finalised; and

<d) if so, the result thereof?

The Minister of Industry (Shri 
Manubhai Shah): (a) to (d ). Not, yet- 
But it is expected very soon.

Pharmaceutical Plant

fS h ri Nagi Reddy:
I Shrimati Parvatht 

3 , 0 i  Krishnan:
Shri Warior:

Will the Minister of Commerce and 
Industry be pleased to refer to the 
reply given to Starred Question No 
523 on the 11th August, 1959 and 
state:

(a) the terms of collaboration 
accepted by Government fo r  the set-
ting up of a pharmaceutical plant in 
India by M|s. Bengers;

(b ) thn types of pharmaceutical pro-
ducts to be produced; and

(c) the percentage of Indian and 
foreign capital in the investment?

The Minister o f Industry (Shri 
Manubhai Shah): (a ) to (c). A state-
ment is given below:

S t a t e m e n t

(a) The terms of collaboration have 
not yet been finally approved.

fb ) Dextran and Iron-Dextran.
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(c) Subject to the terms of colla-
boration being settled, Government 
have agreed to 70 per cent, participa-
tion by the foreign firm in the Indian 
company and 30 per cent. Indian 
participation.

Hospital at Madras under Employees' 
State Insurance Corporation

*371. Shri T. B. Vlttal Rao: Will the 
Minister of Labour and Employment
be pleased to state:

(a) whether the construction o f a 
100 bed Hospital at Madras by the 
Employees’ State Insurance Corpora-
tion has commenced;

(b ) what is the estimated cost of 
the building;

(c) when it is likely -to be com-
pleted; and

(d) whether equipment for the 
hospital has been ordered?

The Deputy Minister of Labour 
(Shri Abid A ll): (a) No.

(b ) Rs. 27 lakhs.
(c) By the end of January, 1961.
(d) Not yet.

Export of Shoes

J  Shrimati Maflda Ahmed:
*372. ^  ghri D c  sharma:

Will the Minister of Commerce and 
Industry be pleased to refer to the 
reply given to Starred Question No. 
215 on the 13th February, 1999 and 
state the result o f the efforts made by 
the National Small Industries Cor-
poration and the State Trading Cor-
poration to sell the surplus shoes?

The Minister of Commerce (Shri 
K anungo): Efforts were again made to 
persuade the Russians to accept these 
surplus shoes; but these have been 
unsuccessful. The National Small 
Industries Corporation are continuing 
their effort* to find out other Buyers.
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Price o f Cement

*374. Shri Damani: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether there is a proposal to 
increase the price of cement in view of 
the enhanced cost of production; and

(b) if so, the nature thereof?

The Minister o f Industry (Shri 
Mannbbai Shah): (a) and (b). Some 
of the cement producers have recently 
represented for increase in the ex- 
works prices of cement on the ground 
that the cost of production of cement 
has gone up on account o f various 
factors, since the existing prices were 
fixed by the Government in July,
1958 on the recommendations o f the 
Tariff Commission, These are under 
consideration of the Government. 
However there is no proposal to 
increase the selling price of cement.

U b o o r  Appellate Tribunal

*375. Shri Ora: Will the Minister o f 
Labour and Employment be pleased 
to state whether it is a fact that 
Labour Appellate Tribunal is to be 
revived?»-

The Deputy Minister of Labour 
(Shri Abid A ll): Tne Matter is being 
examined in the light of the recom-
mendations o f the 17th session o f the 
Indian Labour Conference, which met 
at Madras in July, 1959.

Report o f Tea Board

/S h r i  Khlmji:
\ S h r i Hem Raj:

Will the Minister of Commerce and 
Industry be pleased to state:

(a) whether the Tea Board is 
required to submit a Report to the 
Government of India every year;
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<b) the latest year for which the 
Report of the Tea Board is available;

(c ) whether there is undue delay 
in the publication of the annual report; 
and

(d) if so, the reasons therefor?

The Minister o f Commerce (Shri 
Kanungo): (a) While there is no
Statutory responsibility on the Tea 
Board to submit its Annual Adminis-
tration Reports to Government, in 
practice, the Board has been sending 
them to Government.

(b) to (d). The latest year for 
which the report of the Board is 
available is for 1957-58. The Adminis-
tration Report of the Board for 1958-59 
is understood to be under compilation 
and will bo printed by the Board in 
the current year.
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AJ.&. Song and Drama Division 
performances at Chandigarh

f  Shri A. K. Gopalan:
’ Shri Vasndevan Nalr:

Will the Minister of Information 
and Broadcasting be pleased to state:

(a ) whether a group o f the Song 
and Drama Division o f A.I.R. visited

Chandigarh in the last week of 
September, 1959;

(b ) whether this group gave any 
performances in Chandigarh inside 
the A.I.C.C. Pandal;

(c ) if  so, who organised this pro-
gramme; and

(d) whether tickets were sold for
this show?

The Minister o f Information and
Broadcasting (Dr. Keskar): (a) Yes,
Sir,

(b ) and cc). The departmental 
drama troupe of the Song and Drama 
Division of the Ministry had staged 
a few approved plays on Plan Publi-
city, at Chandigarh, on- the 26th 
S..ptember, 1959. This programme 
was arranged by the Plan Publicity 
section at the request of and in colla-
boration with the Information and 
Publicity Department o f the Punjab 
Government. It is understood that the 
Punjab Information Department had 
borrowed the pandal of the A.I.C.C. 
for the purpose.

(d ) No; the performance was given 
free as is generally the case with the 
Plan Publicity performances arranged 
by or on behalf o f the Ministry. The 
admission for the occasion was open to 
all.

Community Development Experts tor 
Iran and Afghanistan

*379. Shri Amjad A li: W ill the Prime 
Minister be pleased to state:

(a) whether it is a fact that G ov-
ernments of Iran and Afghanistan 
have requested tor services o f some 
Community Development experts from  
India; and

(b) if  so, the action taken in the 
matter?

The Parliamentary Secretary to the 
Minister of External Affairs (Shri 
Sadath All Khan): (a) Yes.
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(b ) In 19S5, an officer of the Com-
munity Projects Administration visit-
ed Iran at the invitation of the Pahlevi 
Estates Department. Recently the 
Government of Iran have requested 
ior  the services of another officcr to 
assist them in arranging a Community 
Development Seminar of Asian Coun-
tries.

The Government of Afghanistan had 
in 1958 requested for the visit of the 
Adviser Health in the Ministry of 
Community Development and Co-
operation. Subsequently however
they asked for the visit to be post-
poned.

Two Indians are working as experts 
on Community Development with the 
Government of Afghanistan under the 
auspices of United Nations.

Methanol Plant, Sindri

*380. Shri Aurobindo Ghosal: Will 
the Minister o f Commerce and Indus-
try be pleased to refer to the r^ply 
given to Starred Question No. 177 on 
the 6th August, 1959 and state:

(a) whether any enquiry was made 
into the causes of fire in the Methanol 
Plant at Sindri; and

(b) if so, the details thereof?

The Deputy Minister o f Commerce 
and Industry (Shri Satish Chandra):
(a) and (b). An enquiry was made to 
determine the cause o f the fire. It 
was discovered that there had been 
another fire earlier on the same day 
in an adjoining area which was dealt 
with promptly by the Fire Service 
people w ho thought that they had 
completely extinguished it. Some 
sparks it is presumed remained and 
fanned by the breeze, might have 
caused the fire to the Methanol Plant.

Indian Representatives on UJV.
Committees 

f  Shri Mohammed Imam:
J Shrimati lla Palchoudburi:

’ | Shri Vajpayee:
Shri U. L. Patil:

Will the Prime Minister be pleased
to state:

(a) whether India has recently lost 
some seats in the Committees o f 
U.N.O.; and

(b) if so, the reasons therefor?

The Deputy Minister of External 
Affairs (Shrimati Lakshmi M enon):
(a) Our nominee failed to get re-
elected to the Advisory Committee on 
Administrative and Budgetary Ques-
tions. For another seat, on the Eco-
nomic and Social Council, we withdrew 
our candidature in favour o f Japan, 
after six inconclusive ballots. Elec-
tions have not yet been held for 
vacancies in the Trusteeship Council, 
to which we are seeking re-election.

(b) Such seats in the General 
Assembly are filled by secret ballot. 
It is, therefore, inadvisable to assign 
reasons for success or failure in these 
elections.

Slum Clearance 

*382. Shrimati lla Palchoodhari:
Will the Minister of Works, Housing 
and Supply be pleased to state:

(a) whether it is a fact that some 
State Governments have made repre-
sentations against the Union Govern-
ment’s recent decision to limit its 
assistance for slum clearance work to 
only six cities— Delhi, Calcutta, 
Bombay, Madras, Kanpur and 
Ahmedabad;

(b ) if so, the names of these States; 
and

(c) the action taken by the Gov-
ernment of India thereon?
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The Minister of Works, Homing 
and Supply (Shri K. C. Reddy): (a)
and (b). Central assistance for slum 
clearance, according to a decision 
taken in December, 1958, is to be con-
fined mainly to the six cities. Com-
mitments already entered into in 
respect o f cities other than the six, 
-will, however, be honoured and, 
■where there is special justification, 
certain additional schemes can be 
sanctioned.

The Governments of Andhra Pra-
desh, Assam, Bombay, Mysore, Punjab 
and Uttar Pradesh have made formal 
representations against this decision.

(c) The Fourth Housing Ministers’ 
Conference, held from 5th to 7th 
November, 1959, has recommended 
that the Slum Clearance/Improvement 
Scheme and the enhanced subsidy be 
extended to cover any town or city 
at the discretion of the State Govern-
ments. These recommendations of the 
Conference are under the considera-
tion o f the Union Government.

Manganese Industry

*383. Shri Vidya Charan Shokla:
Will the Minister o f Labour and 
Employment be pleased to state:

(a) whether Government’s atten-
tion has been drawn to the fact that 
as a result o f the crisis facing the 
manganese industry, some 22 big 
mine-owners in Madhya Pradesh and 
Bombay States have decided to revoke 
with effect from the 30th November, 
1959, their agreement relating to pay-
ment of wages, bonus and other bene-
fits to their employees, reached in 
November, 1957;

(b ) if so, whether Government have 
gone into the circumstanccs leading to 
such decisions on the part o f the mine 
owners: and

(c) if so, with what results?

The Deputy Minister o f Labour 
<Sbri Abid A ll): (a) and (b ). Yes.

(c) Efforts are being made through 
Industrial Relations Machinery to 
bring about an amicable settlement 
of the points in dispute.

Land Acquisition and Development 
Scheme 

*384 / Shri Halder:
\  Shri Rameshwar Tantia:

Will the Minister of Works, Hous-
ing: and Supply be pleased to state:

(a) whether it is a fact that G ov-
ernment have announced a new Land 
Acquisition and Development Scheme 
to tackle the Housing problem; and

(b) if so, whether any amendments 
to the existing legislation relating to 
acquisition of land will be necessary?

The Minister of Works, Housing 
and Supply (Shri K. C. Reddy): (a)
Yes; copies of the Scheme are avail-
able in the Parliament Library.

(b) The Scheme is to be imple-
mented by the State Governments in 
accordance with the Law in force from 
time to time in regard to the acquisi-
tion o f land.

Work Study o f Indian High 
Commission, U K . 

Shri Ram Krishan Gupta: 
Shri D. C. Sharma:

Will the Prime Minister be pleased 
to refer to the reply given to Unstar-
red Question No. 273 on the 6th 
August, 1959 and state:

(a) whether the report o f the “Work 
Study” of the entire office o f the Indian 
High Commissioner in the UJK., with 
a view  to effecting economy and 
efficiency, has been received from  the 
High Commission after final verifica-
tion; and

(b ) if so, whether a copy o f the 
same will be laid on the Table?
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The Parliamentary Secretary to  the 
Minister o f External Affairs (Shri 
Sadath AH Khan): (a) Yes.

lb ) As the report is a somewhat 
bulky document, a copy has been 
placed in the library o f the House. A  
summary o f the recommendations as 
well as the effective implementation 
up-to-date is, however, placed on the 
Table of the House for the informa-
tion of the Honourable Members. 
fSee Appendix II, annexure No. 3.]

Export of Engineering Goods to 
Burma

f  Shri Subodh Hans da:
*386. Shri S. C. Samanta:

[_ Shri R. C. Majhi:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that there 
was a steep decline in the export of 
engineering goods to Burma during 
the year 1958-59:

(b) if so, the reasons for the same;

(c) whether it has shown any pros-
pect of increase at present; and

(d) the steps taken by Government 
to improve the situation?

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
(a) Yes, Sir.

lb ) The reasons are, apparently, 
Burma’s foreign exchange difficulties, 
her barter agreements with certain 
countries and her Reparation Agree-
ment with Japan under which she is 
importing engineering goods.

<c) and (d). A statement showing 
the corrective measures taken is 
given below. As a result the situa-
tion is expected to improve.

S t a t e m e n t

The following specific steps have 
been taken to promote exports of 
engineering goods to Burma.

(a) The Engineering Export Pro-
motion Council have set up an Office 
at Rangoon which keeps contacts with 
Burmese importers and Chambers of 
Commerce etc. and is also maintain-
ing a show room to display engineer-
ing goods.

(b) A protocol to the 1956 Trade 
Agreement between India and Burma 
was concluded on the 25th September,
1958 to promote trade between the 
two countries and to effect a better 
balance in the trade. Some o f the 
engineering goods mentioned in the 
Protocol are sewing machines and 
parts, clectric goods, bicycles and 
parts, hardware, telephone and tele-
graph equipment, railway wagons, 
motor vehicles and agricultural machi-
nery and implements.

Small Scale Industries

*387. Shri Harish Chandra Mathur: 
Will the Minister of Works, Housing
and Supply be pleased to state:

(a ) the total purchases made by 
D.G.S. & D. in the country during 
each of the last three years and what 
part of these have been purchased 
from small scale industries;

(b) what is the advantage o f price 
preference actually given to the small
industries; and

(c) the steps being taken to encour-
age purchases from small scale 
industries?

The Minister o f Works, Housing and 
Supply (Shri K. C. Reddy): (a ) to
(c). A  statement is laid on the Table 
af the Sabha. tSee Appendix II, an-
nexure No. 4-1

Hindu and Sikh Shrines

f  Shri A jit Singh Sarhadi: 
*388. J Shri D. C. Sharma:

(_ Shri Datjit Singh:

Will the Prime Minister be pleased 
to refer to the reply given to Starred 
Question No. 485 on the 14th August, 
1959 and state the further progress
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made in calling the second meeting o f 
the Joint Committee to draw up a list 
o f Hindu and Sikh religious places and 
to find out ways for the maintenance 
of their sanctity and upkeep of their 
properties?

The Deputy Minister o f External 
Affairs (Shrimati Lakshmi Menon):
The question has been raised on 
several occasions with the Pakistani 
authorities but unfortunately no pro-
gress has been made so far.

Hospital at Calcutta under Employees’ 
State Insurance Corporation

*389. Shri T. B. Vittal Rao. Will 
the Minister o f Labpur and Employ-
ment be pleased to state:

(a) whether land for the construc-
tion of a hospital at Calcutta by 
Employees’ State Insurance Corpora-
tion has since been acquired;

(b ) whether plan for the building 
has been drawn up; and

(c) if so. when the construction of 
the building will commence?

The Deputy Minister of Labour 
(Shri Abid A ll): (a) Land in the pre-
mises o f the Sagar Dutt Hospital (24- 
Parganas) has been earmarked.

(b ) It is under preparation.

(c) Date not yet fixed.

W I !  f*TO

* U » .  : w e n frn m
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% 5R5T <TT f^TTT ^ « T
V f* TF TT f tp tT 'R l f w  <PT
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(w )  irftf ft , ?fr w - w  
f¥ fa  ^

(n )  'TfroTRFr^r pRfsft iwr 
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Common Tea

*391. Shri Damanl: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether Government have 
formulated any scheme to help the 
exporters of common tea; and

(b) if so, the details thereof?

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
(a) and (b ). A  statement is laid on 
the Table of the House. [Sec Appen-
dix II, annexure No. 5.]

Export of Chrome and Kynite Ores

*392. Shri Oca: Will the Minister
of Commerce and Industry be pleased
to state:

(a) whether it is a fact that exports 
of Indian chrome ore and kynite are 
falling;

(b) if so, the reasons thereof; and

(c) what 6teps Government propose 
to take to step up their exports?

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
(a) No, Sir.

(b ) and (c ). Do not arise.



2137 "Written Answ ers AGRAHAYANA 8,1881 (SAKA)  W ritten Answ ers 2x38

Extradition Treaty between India 
and Pakistan

*383. Dr. Ram Snbhag Singh: Will
the Prime Minister be pleased to state:

(a) whether there is any proposal 
to conclude any extradition treaty 
between India and Pakistan: and

(b) if so, whe.ii 1 any discussions 
have been held between the repre-
sentatives of the two countries in the 
matter?

The Parliamentary Secretary to the 
Minister of External Affairs (Shri 
Sadath All Khan): (a) Yes, Sir

(b) No detailed discussions have 
been held so far. Government of
India’s general views on the provi-
sions of such a Treaty are likely to 
be communicated shortly to the G ov-
ernment of Pakistan.

Airfields in N.E.F.A.

*394. Shri D. C. Sharma: Will the 
Prime Minister be pleased to refer to 
the reply given to Starred Question 
No. 623 on the 20th August, 1959 and 
state the progress made regarding the 
construction of the remaining 6 air-
strips in the undeveloped area of the 
North-East Frontier Agency7

The Parliamentary Secretary to the 
Minister of External Affairs (Shri 
J. N. Hazarika): Construction in
regard to 3 airstrips will start after 
the Air Siting Board have approved 
the sites. In the remaining 3 cases, 
work on one has already commenced 
and on the other two it is likely to 
be taken up shortly.

Independence Day Celebrations by 
Indian Embassies

*395. Shri Aurobindo Ghosal: Will 
the Prime Minister be pleased to state:

(a) whether any standing instruc-
tion has been given to the Indian 
Embassies in foreign countries to cele-
brate the 15th August; and

(b ) if so, whether a l l ' the Embas-
sies celebrate the Day?

The Parliamentary Secretary to the 
Minister o f External Affairs (Shri 
Sadath All Khan): (a) and (b ). No 
particular instructions have been sent 
to our embassies abroad for the cele-
bration of the 15th August. Every 
country celebrates only one national 
day and for us that is January 26th.

As for the celebration of Independ-
ence Day 15th August, this is left to 
the discretion of tho Heads of Mission. 
In some countries, a small ceremony 
of flag hoisting takes place and local 
Indian nationals are invited.

Shri Sardool Singh’s Case

“396. Shri Ram Krishan Gupta: Will 
the Prime Minister be pleased to refer 
to the reply given to Starred Ques-
tion No. 1176 on the 4th September, 
1959 and state:

(a) whether Government have since 
received from Pakistan a copy of the 
judgement and full facts of the case 
of Shri Sardool Singh of Amritsar; 
and

(b j if so, Government’s reactions 
thereto?

The Parliamentary Secretary to the 
Minister o f External Affairs (Shri 
Sadath All Khan): (a) and (b ). A  
copy of the judgement of the West 
Pakistan High Court has been receiv-
ed. The death sentence o f Shri 
Sardool Singh has been reduced to 
10 years' rigorous imprisonment.

Contract System in C.P.W.D.

f  Shri Ajit Singh Sarhadi:
*397.  ̂ Shri S. M. Banerjee:

^Shri Panigrahi:

Will the Minister of Works, Hous-
ing and Supply be pleased to refer 
to the reply given to Starred Question 
No. 483 on the 14th August, 1959 and 
state;

(a) whether any decision has since 
been arrived at in the matter o f elimi-
nating contract system in C.P.WJD.; 
and



2139 Written Answers NOVEMBER 27, 1998 Written Aruwera

(b ) if  so, the nature of the decision 
taken?

The Minister o f Works, Housing and 
Supply (Shri K. C. R eddy): (a ) There 
is no proposal at present before the 
Government to eliminate the contract 
system in its entirety. There is, how-
ever, a proposal to establish a Build-
ing Construction Corporation in res-
pect o f which no final decision has 
yet been taken.

(b) Does not arise.

Export of Mica

*398. Shri Daman): Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the steps that are being taken 
to increase mica exports to the 
European countries, the U.S.A. and the 
Middle East countries;

(b ) whether there has been any 
improvement in the export perform-
ance o f mica to these countries during 
the last six months; and

(c) the difficulties that confront the 
trade agencies and Government to step 
up its exports?

The Deputy Minister o f Commerce 
and Industry (Shri Satish Chandra):
(a) to (c ). A  statement is placed on 
the Table o f the House. [See Appen-
dix II, annexure No. 6.]

Youth Employment and Vocational 
Guidance Section in Bombay

2140

The Deputy Minister of Labour 
(Shri Abid A ll): (a) Yea.

(b ) Three.

(c ) (i) Bombay city

(ii) Nagpur, and

(iii) Rajkot

(d ) (i) Number of applicants guided
in groups 29,066

(ii) Number of applicants guided 
individually 1,898

(iii) Number of guidance talks 
held at Employment Ex-
changes and in schools 132.

Production o f Khadi in Bihar

572. Shri Anirudh Sixtha: W ill the
Minister o f  Commerce and Industry
be pleased to state:

(a) the quantity of Khadi produced 
in the State of Bihar in 1958 and how 
does it compare with the production 
o f Khadi with the other States in the 
country; and

(b) the number of spinners and 
weavers o f Khadi in the State of 
Bihar and the amount paid to them 
separately during 1958?

The Minister of Industry (Shri 
Manubhal Shah): (a) The production
of Khadi in Bihar during 1958-59 was 
91-59 lakh sq. yds., and it compares 
favourably with other States except 
those of Andhra Pradesh, Punjab and 
Uttar Pradech.

571. Shri Pangarkar: W ill the
Minister of Labour and Employment
be pleased to state:

(a) whether the Youth Employment 
and Vocational Guidance Sections 
have been opened in any Employment 
Exchange in Bombay State;

(b ) It  so, the number thereof;

(c ) their locations; and

(d ) the results achieved so far?

(b) The number of spinners and 
weavers o f Khadi registered with the 
recognised institutions in Bihar and 
the amounts estimated to have been 
paid to them as wages for  the w ork 
done for the institutions during 1958- 
19 are as under:—

No. o f spinners 
and weaver* 
1,74,791 spinners 

6,019 weavers

Wages paid
(in Us.) 
27,42,275 
17.89,090
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CIh h  IV Quarter* on Pnnchkuin R m d Local Development Works

57*. Shri Kamjl Verma: W ill the 
Minister of Works, Boosing and
Supply be pleased to state:

(a) whether it is a fact that G ov-
ernment propose to demolish class IV 
employees’ quarters on Punchkuin 
Road; and

(b ) if so, whether Government have 
been able to provide alternative ac-
commodation to the residents?

The Minister o f Works, Housing and 
Supply (Shri K. C. Reddy): (a) and
(b ). Yes. A  phased programme o f 
demolition o f the existing quarters 
and construction o f new ones in their 
plac^ is being worked out. On its 
finalisation, the residents w ill be pro-
vided with alternative accommodation 
and required to vacate their present 
quarters.

w f N  avhr if fw ii  
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575. Shri Hem Ra}; W ill the Minis-
ter of Planning be pleased to state:

(a) whether Local Development 
Works Programme is being disconti-
nued from the year 1960-61 onwards; 
and

(b ) if so, the reasons, therefor?
The Deputy Minister of Planning

(Shri S. N. Mishra): (a) No.

(b) Does not arise.

Partition Committee

576. Shri D. C. Sharma: Will the
Prime Minister be pleased to refer to
the reply given to Unstarred Question 
No. 539 on the 11th August, 1959 and
state:

(a) whether any meetings o f the 
Partition Committee o f the Govern-
ments of West Pakistan and Punjab 
have since held to discuss matters 
regarding which agreement was not 
reached earlier; and

(b) if so. the matters regarding
which decision has been reached?

The Prime Minister and Minister o f 
External Affairs (Shri Jawaharlal
Nehru): (a) No Sir.

(b ) Does not arise.
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Civil Works in Punjab State

578. Shri D. C. S harm a: Will the 
Minister of  Works, Housing- and 
Supply be pleased to state:

(a) the total amount sanctioned by 
the Central Government during 1958- 
59 for the civil works in Punjab; and

(b) total amount to bo spent during 
1959-60?

The Minister of Works, Housing: and 
Supply (Shri K. C. Reddy): As far as
information is available, the figures 
are;

4 a) Rs. 43,30,637.

<b) Rs. 60,15,750.

Khadi and Village Industries Boards 
(Punjab)

579. Shri D. C. Sharma: Will the
Minister of Commerce and Industry be
pleased to state the amount allotted 
during •1959-60 by the Khadi and 
Village Industries Commission to the 
Khadi and Village Industries Board 
of Punjab?

The Minister of Industry (Shri 
Manubhal Shah): The tentative allo-
cation made by the Khadi and Village 
Industries Commission to Punjab State 
Khadi and Villaged Industries Board 
for the year 1959-60 is Rs. 16,92 lakhs 
as grant and Rs. 9'13 lakhs as loan.

Import of Car Spare Part»

580. Shri D. C. Sliarma; Will the 
Minister of Commerce and Industry
be pleased to state the value of the 
import licences i,«'ued to car manu-
facturing firms during 1959-60 so far 
for the import of car spare parts, 
firms-wise?

The Minister of Industry (Shri 
Mantfbhai Shah): Import licences for 
spare parts are not inued to car manu-
facturers separately for Car* and 
Trucks, but in bulk to cover the 
requirements o f both types. The value 
of the licences issued to the three firms
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during April-SteViej^Mr, 1M9 licens- 
i o (  period is as shown below. No 
I w n ceg * ir  spare parts have yet b«en 
Jawed to them tor the Seeming 
ptriod  October, 1959 to March, I960.

Name of the firm Value in 
lakhs o f 
rupee*

T. Hindustan Motors Ltd.,
Calcutta 15-35 *

2< Premier Automobiles Ltd.,
Bombay 26-00*

3. Standard Motor Product* o f
India Ltd., Madras 6 oo

•These include spares for commercial 
vehicles also, which these firms manufacture.

Indian Children in South Africa

581. Shri D. C Sharma: W ill the
Prime Minister be pleased to refer to 
the reply given to Unstarred Question 
No. 846 On the l ‘lth August, 1959 and 
state:

(a) whether any success has been 
achieved in finding out the truth in 
the newspaper reports regarding 1500 
Indian children being kept by South 
Africa as hostages;

(b ) if so, the facts in this regard; 
and

(c) the reaction of Government 
thereto?

The Prime Minister and Minister o f 
External Affairs (Shri Jawaharlal 
Nehru): (a) No.

(b ) and (c). Do not arise.

Refugee Markets In New Delhi
(  Shri Ram Krishan Gupta:

\  Shri Padam Dev:

Will the Minister of Rehabilitation 
and Minority Affairs be pleased to 
state the nature o f steps taken or pro-
posed to be taken to improve sanita-
tion in the refugee markets in New 
Delhi?

The Minister ot Rehabilitation and 
MaepHar Attain (Shri Mehr Chand
XSuuhaa): The Ministry o t  Rehabili- 
272<ai) L.S.D.—S.

tation have constructed six markets 
for displaced persona in New Delhi. 
The responsibility for looking after 
sanitation i& 5 markets is that o f tha
New Delhi Municipal Committee, fyl 
the case ot the sixth market z«p a in - 
to latrines and baths have been sanc-
tioned and on completion o f the work, 
the services in this market also w ill 
be transferred to the New Delhi 
Municipal Committee.

Prototype Centre at Howrah

f  Shri Ram Krishan Gupta:
583. i  Shri Rameshwar Tantla:

Shri Aurobindo Ghosal:

Will the Minister of Commerce and 
Industry be pleased to state:

(a) whether the scheme for setting 
up the prototype centre at Howrah 
with technical and financial assistance 
from Japan has been finalised; and

(b) if so, the details thereof?

The Minister o f Industry (Shri 
Manubhai Shah): (a) and (b ). Not
yet. Our Indian team’ has gone to 
Tokyo to finalise the discussions.
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Industrial Estate at Cuttack 

585. Shri Panigrahi: Will the Minis-
ter of Commerce and Industry be 
pleased to refer to the reply given to 
Unstaned Question No. 3981 on the 
5th May, 1959 and state: 

(a) whether industries located in 
the Industrial Estate at Cuttack have 
started production by now; 

(b) if so, the nature of goods pro-
duced by them so far; and 

(c) whether facilities for marketing 
those products have been provided to 
the manufacturing units? 

The Minister of Industry (Shri 
Manubhai Shah): (a) to (c). A state-
ment is given below. 

Statement 
(a) Yes, Sir. Some units have start-

ed production. 
(b) The goods produced by the 

unit which have started production 
are pharmaceuticals, storage battery1 

Ambar Charkha and parts, phenyle 
and ink, blocks for printing, fruit 
products, collapsible iron gate grills 
and garden chairs, bicycles, wooden 
furniture and cabinets. 

(c) The State Government have ad-
vised the different departments of 
their Government to give preference 
in purchase of their requirements 
from the manufacturing units in the 
Industrial Estate. Some of the indus-
tries are also registered with the 
Director General, Supplies and Dis-
posal under the stores purchase pro-
gramme. 

Punjab Cloth Mill, ·Bhiwani 

586. Shri Ram Krishan Gupta: Will 
the Minister of Commerce and Indus-
try be pleased to state: 

(a) whether it is a fact that the 
Punj?b Cloth Mill, Bhiwani has not 
been wvrking to its full capacity; and 

(b) if so, the steps taken in the 
matter? 

The Minister of Commerce (Shri 
Kanungo): (a) There were fluctua-
tions in the working capacity of the 
Mills and even total closure for some-
time. However since Septemer, 195!} 
the mill is working to full capacity. 
It may be stated in this connection 
that all mills, in general, keep aside 
a certain number of the spindles and 
looms for preventive maintenanee, 
repairs etc. 

(b) Government are keeping a 
close watch over the working of the 
mill J!.nd will not doubt take such 
steps as are considered necessary to 
ensure the smooth working of the 
mill. 

Market at Janpath 

587. Shri Ram Krishan Gupta: Will 
the Minister of Works, Housing and 
Supply be pleased to refer to the 
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P*&y given to UAstarred Question 
on the 4th September, 1939 

fend state:

(a ) ' whether the Scheme for thfc 
construction o f market at Janpath has 
been finalised;

(b) if so, the details thereof; and

(c) the nature of progress made so 
far in tis direction?

The Minister of Works, Housing 
and Supply (Shri K. C. Reddy): (a)
Not yet.

(b ) Does not arise.

(c) Preliminary plans o f the pro-
posed market have been prepared. 
The details w e yet to be finalised.

Scheme of Compulsory Savings

588. Shri Ram Krishan Gupta: Will 
the Minister of Planning be pleased to 
refer to the reply given to Unstarred 
Question No. 566 on the 11th August, 
1959 and state:

(a) whether Government have 
studied the issues relating to compul-
sory savings; and

(b) if so, the decisions arrived at?

The Deputy Minister of Planning 
(Shri S. N. Mishra): (a) and (b ). The 
study is in progress and no decisions 
have yet been reached.

Recovery of Rent on Evacuee Property

roa f  Shri Ram Krishan Gupta: 
|_Shri D. C. Sharma:

WiH the Minister of Rehabilitation 
and Minority Affairs be pleased to 
state:

(a) whether it is a fact that huge 
amount of arrears o f rent is due for 
secovery from various categories of 
occupants o f evacuee properties (in-
cluding Government Departments and 
Government servants);

(b ) i f  so, details o f the amount dvuk
(category-wise); ,

(c) the nature of steps taken or 
proposed to be taken to recover this 
amount; and

(d) the result thereof?

The Minister o f Rehabilitation and 
Minority Affairs (Shri Mehr Chand 
Khanna): (a) Yes.

(b) Total'amount due is Rs. 584*25 
lakhs approximately and its category- 
wise deails are as under:—

Rs
lakhs

(i) Government Departments 6 61
(»«) Government Servants 11- 96
(111) Displaced Persons 297- 82
Civ) Non-Displaced Persons . 150 88
(u) Destitutes and Widows 14- 19
(vi) Persons whose where-

abouts are not known 80 78
(vii) Uncatcgorised occupants 22 01

T o t a l  584- 25

(c) A  statement is laid on the Table 
of the Sabha. fSce Appendix II an- 
nexure No. 8.]

Cd) As a result of the steps taken 
the total amount recovered as rent so 
far is Rs. 1554 31 lakhs approx.

New Industries in Punjab

5<w. Shri Ram Krishan Gupta: Will 
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether any survey has been 
made to assess the progress made for 
the establishment and development of 
new industries in the State o f Punjab; 
and

(b) if so, the result thereof?

The Minister of Industry (Shri 
Manubhai Shah): (a) and (b ). In
addition to some area surveys which 
aim at evaluating the potential for 
industrial development in the State,
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the ·National Council of Applied 
Economic Research, New Delhi has 
undertaken a Techno-Ec-onomic 
purvey of the State at the instance 
of the State Government. The 
Council will in addition to making 
a general survey indicating the 
possibilities of setting up of new 
industries based on available resources 
also prepare specific project reports 
for certain selected industries. The 
findings of surveys already undertaken 
have generally continued to make 
available more detailed data about the 
possibilities of new industries in the 
State. 

Assumption of Power for Management 
of Industri~s 

591. Shri Ram Krishan Gupta: Will 
the Minister of Commerce and Indus-
try be pleased to refer to the reply 
given to Starred Question No. 908 on 
the 28th August, 1959 and state the 
nature of decision reached on the 
question of assuming more powers 
under the Industries (Development 
and Regulation) Act, 19'5l1o take over 

:industries which close down or go 
·into liquidation on account of inter-
nal quarrel among the management? 

-' The Minister of Industry (Shri 
'Manubhai Shah): The matter is still 
under consideration. 

Board for Light Music A!fdition 

592. Shri Ram -Krishim Gupta: Will 
the Minister of Information and 
Broadcasting be pleased to refer to 
the reply given to Unstarred Question 
No. 517 on the 11th August, 1959 and 
state: 

(a) whether the . details for setting 
up a board for light misic audition 
have since been worked out; and 

(b) if so, the nature thereof? 

The Minister of Information and 
Broadcasting (Dr. Keskar): (a) and 
(b). The Rules for ·the setting up of 
a Central Audition Board for Sugam 

Sangeet have been finalised. These 
rules provide for a Central Board with 
four Regional Committees · at Delhi, 
Calcutta, Bombay and Madras who 
will be responsible for finally asses-
sin g and grading Sugam Sangeet 
artists who are approved by the 
Local Audition Committees after pre-
liminary screening. The Regional 
Committees will consist of non-official 
members who have a good knowledge 
of music and · of the local language. 
The Sugam Sangeet Audition Board 
will function on lines similar to those 
of existing Music Audition Board. 

Shahabad Pyrite Deposits 

593. Shri Ram Krishan Gupta: Will 
the Minister of Commerce and Indus-
try be pleased to refer to the reply 
given to Starred Question No. 289 
on the 11th August, 1959 and state: 

(a) whether Government have since 
received the report from the Norwe-
gian expert regarding the Shahabad 
pyrite deposits; and 

(b) if so, the 'details thereof? 

The Minister 
Manubhai Shah) : 
yet, Sir. 

of Industry (Shri 
(a) and (b). Not 

Indian Standards Institution 

594 
f Shri R. C. Majhi: 

· l_ Shri Subodh Hansda: 

Will the Minister of Commerce and 
Industry be pleased to state whether 
the Indian Standards Institution· has 
received any compl,aints regarding the 
quality bearing I.S.I.'s Certification 
Mark? 

The Minister of Commerce ( Shri 
Kanungo): Yes, Sir. Six complaints-
four regarding the quality. of plywood 
tea-chest panels, one regarding the 
quality of storage batteries for motor 
vehicles (light duty) and one regard-
ing thP quality of leclanche type dry 
batteries for flash lights. All the 
complaints were thoroughly investi-
gated and suitable action taken by the 
Institution. 
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Shifting of Offices to Chandigarh 

Shri Hem B~uua: 

595 
j Shrimati Parvathi Krishnan: 
1 Shri Nagi Reddy: 
L Shri Warior: 

Will the Minister of Works Housing 
and Supply be pleased to state: 

(a) whether it is proposed to shift 
some of the Central Government 
offices to Chandigarh; 

(b) if so~ the names of offices which 
are to be shifted; and 

(c) whether sufficient office arid 
:residential accommodation is available 
at Chandigarh for these offices and 
their staff? 

The Minister of Works, Housing and 
Supply (Shri K. C. Reddy): (•a) There 
:is no specific proposal under con-
sideration at present to shift any 
Central Government Office to Chandi-
garh. 

(b) and (c). Do not arise. 
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BM. Shri D. C. Sharma: WiU the 
Prime Minister be pleasedito state:

(a) the number o f  Pakistani Na-
tionals who crossed into Jammu and 
Kashmir State since the 18th July, 
1959 and were arrested; and

(b ) how these figures compare with 
the corresponding period of 1958?

The Prime Minister and Minister 
•f External Affairs (Shri Jawahaxlal
Nehru): (a) Between July 16 and 
October SI, 1959, 85 Pakistan nationals 
and persons from Pakistan-occupied 
Kashmir who infiltrated across the 
cease-fire line and the Jammu-Sialkot 
border have been apprehended.

(b) The figure for the correspond-
ing period of 1958 was ‘ 97.

Automatic Looms for Punjab

f  Shri AJit Singh Sarhadi;
899■ \ S h r l D. C. Sharma:

Will the Minister of Commerce an6 
Industry be pleased to state:

(a) the names of mills which have 
applied for automatic looms in Punjab 
State and the number of automatic 
looms applied for;

(b ) how many applications have so 
far been received from Punjab State 
tor installation of automatic looms for 
export purposes only;

(c) the number of automatic looms 
which have been allotted to the mills 
so far; and

(d) the further allotment contemp-
lated during the rest of the Second 
Plan period?

H ie Minister o f Commerce (Shri 
Kanungo); (a) to (c). A  statement 
giving the requisite information is 
given b*low.

<d) No further allotments erg con-
templated for the time being.

STATEMENT

Scheme Name o f the Auto- N o. o f  tke 
applicant roatic auto- 
mills looms matte

applied loom* 
for allotted

1. Export Nil Nil Nil
Promotion
Scheme 
o f  195s

2. Replace- Punjab Cloth 275
mem Mills,
Scheme Bhiwani
o f  1959

Trade with West Asian Countries

Shri AJit Singb Sarhadi:
600. Shri Ram Krishan Gupta: 

Shri D. C. Sharma:

Will the Minister o f Commerce and 
Industry be pleased to state:

(a) whether there has been an over-
all increase in exports to West Asian 
countries on account of the steps 
taken to increase the export during 
the last two years; and

(b) if so, the nature of the increase?

The Deputy Minister o f Commerce 
and Industry (Shri Satish Chandra):
(a) and (b ). Exports to West Asian 
Countries during January-August
1959 were 24'5 5 crores as compared 
to Rs. 40:28 crores in 1958 and 
Rs. 42-71 crores in 1957.

Rise in the Price o f Cotton

601. Shri AJit Singh Sarhadi: Will 
the Minister o f Commerce and Indus-
try be pleased to state:

(a) the reasons for  the steep rise 
in cotton price when there has been 
increase in the raw cotton produc-
tion in the country; and
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<b) how is it going to affect the 
•xport o f textiles?

The Mlirirtwr *f C m m en t (Shri 
K tn m n o ): (a) With tw o successive 
short crops o f cotton during the last 
and the current cotton seasons, the 
prices of certain varieties have shown 
an upward trend.

(b ) Government are keeping a con-
stant watch and suitable remedial 
.measures are being taken from time 
to time to ensure that export of tex-
tiles do not suffer either from  high 
prices of cotton or difficulty of 
supplies.

W B I(I fil'fJf VT fTPTTfl
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Central Export Organisation for Oil 
Seeds, Vegetable Oils and Oil Cakes

604. Shri Damanl: Will the Minister 
of Commerce and Industry be pleased
to state:

(a) the progress made with the 
proposal for the formation o f a Cen-
tral Organisation to handle India’ s 
export trade in oilseeds, vegetable 
oils and oilcakes; and

(b ) the details o f its constitution 
and the extent to which the exporters



tte **pre*e*tid on the propos- 
Ml ■organisation?

Wife $K&Mt*r «f Commerce flghrl 
KKM B«td: (&) stnd (b ). The 
ticn o f forming a Central Organisa-
tion tor the export of vegetable oils, 
oilseeds and oilcakes is still under 
consideration.

License* for Small Paper Mills

M5. Shri Sabbiah Ambalam: Will 
the Minister of Commerce and Indus-
try be pleased to refer to the reply 
given to Starred Question No. 728 on 
the 24th August, 1956 and state;

(a) whether licences for 11 units of 
small paper mills applied for have 
since been granted;

(b ) the location o f these units, 
State-wise;

(c ) the production capacity of each 
o f these units and the foreign ex-
change required for each;

(d) whether a consortium o f paper 
machinery manufacturers has been 
formed; and

(e) if  so, the details thereof?

The Minister of Industry (Shri 
Manubhai Shah): (a) Yes, Sir.

(b ) and (c). A  statement is laid on 
the Table o f the House. [See A p -
pendix II, annexure No. 9].

(d) No, Sir.

(e) Does not arise.

Small Scale Industries in Orissa

6*6. Shri Panigrahi: Will the Minis-
ter of Commerce and .Industry be
pleased to state:

(a) whether it is a fact that 23 
•mall industries schemes are being 
worked out now in Orissa;

(b j i f  so, what are those schemes;

(c) pl«st» wharfc m m  a tm a  
industries have becb WSfted; fc$S

(d) the numbet- of people # h d  hay* 
found tfnploymen*. in these Itt Btftidl 
industries?

The MttiMer M te ttH tr? < M  
Manubhai Shah): (a) to (c). Tftl,
Sir. 23 Small Scale Industries 
schemes are in operation in Orissa* 
A  list o f the schemes showing their 
location is laid on the Table. [See 
Appendix II, annexure No. 10).

(d) Information is being collected 
and will be laid on the Table o f the
H o u j e  -in d u e  course.

Manufacture of C rm m

M l. Shri Khimji: Will the Minister 
of Commerce and Industry be pleased
to state:

(a) the number o f units engaged in 
the manufacture of cranes and their 
total capacity and actual production 
in 1958 and first half of 1959; and

(b) whether there is further scope 
for setting up additional units in this 
line?

The Minister o f  Industry (Shri 
Manubhai Shah): (a) 5 units are en-
gaged in the regular manufacture o f 
cranes, their total capacity being 1380 
tons per annum. Their actual pro-
duction during 1958 was 475 tons; and 
the production during the first half o f  
1950 is estimated at 350 tons.

(b ) Yes, Sir.

Plan Expenditure in Himachal Pradesh

608. Shri Hem Ra): W ill the Minis-
ter of Planning be pleased to state:

(a) the amount allocated to  
Himachal Pradesh during the Second 
Five Year Plan and the amount ac-
tually spent during the first three 
years of the Plan;

(b ) the amount proposed to be 
spent during the remaining two yean; 
and



Ktfe Writtmt JXSBJiXXt’MtA % m i (SAKA) WritUn Answtrt iifti

(c ) the Anuses of the  shortfall, it 
m m , ia  iScpertditittre?

The Deputy Minferter o f PUnnin* 
(Shri S. N. Miabra): (a) Against the 

e-year outlay o f Rs. 14-73 crores, 
. 7-60 crores were spent in the first 

three years o f the Plan.

(b ) Taking into account the antici-
pated actual expenditure in 1959-60 
and approved outlay for 1960-61, this 
comes to Rs. 7-8 crores.

(c) Does not arise.

Small Scale Industries

rS h ri M. B. Thmkore:
Shri Oza:

(_ Shri K. U. Parmar:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether there is any policy of 
the Government fo r  allocating raw 
materials to Small Industries which 
are newly started; and

* (b ) if so, what is it?

The Minister o f Industry (Shri
Manubhai Shah): (a) and (b). Yes, 
Sir. The policy is that on the basis 
Of recommendation of the Director of 
Industries, small-scale industries whe-
ther carrying on their existing indus-
try or newly started industry, w ill be 
given the facility of importing raw 
material to reasonable extent as per 
the Essentiality Certificates issued by 
the State Directors of Industries.

Export Earnings of Mica

«10. Shri N. R. Muniswamy: Will
the Minister o f Commerce and Indus-
try be pleased to state:

(a) what are the export earnings of 
mica in the first half of 1959 as com -
pared to the corresponding period of 
Hie last year;

(b ) whether export o f mica has 
shown improvements this year; and

(c) if so, by how much as compared' 
to previous year?

The Deputy Minister of Commence 
and Industry (Shri Satish Chandra):
(a) the export earnings o f mica in the 
first half of 1958 and of 1959 were as. 
follows:

January- January-
June June
1958 *959

Rs. Rs.

Unmanufactured
Mica . 4,29,41,979 5.° i  .74.338

Mica manufactures 42,70,197 39,17,034
T o t a l  . 4,72,12,176 5,40,91,372

(b) and (c). The quantity and value 
of exports o f mica during the first 
eight months (January to August) o f
1959, compared to the exports during 
the corresponding period in 1958, im-
proved by 12,866 Cwts. and Rs. 66,45, 
690, respectively.

Iron Ore

611. Shri N. R. Muniswamy: W ill 
the Minister o f Commerce and Indus-
try be pleased to state:

(a) the countries which imported 
iron ore from India in 1958 and 1959;

(b) the value of iron ore exported 
during the above period (country- 
w ise); and

(c) whether any country has reduc-
ed its import from India this year and 
if so, the reasons therefor?

The Deputy Minister o f Commerce 
and Industry (Shri Satish Chandra):
(a) and (b). A  statement showing 
countrywise exports of iron ore to-
gether with values thereof during 1958 
and 1959 (January—July) is laid on 
the Table. [See Appendix II, annex- 
ure No. 11], Export statistics for the 
subsequent months of 1959 are not 
yet available.

(c) There has been no decline ift: 
exports to our principal markets.
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Purchase of Evacuee Property

€12. Shri Chnni Lai; Will the Minis-
ter o f Rehabilitation and Minority
Affairs be pleased to state:

(a) whether it is the policy o f the 
-Government to charge interest on in-
stalments where the transferee of an 
acquired evacuee property pays the 
initial deposit and enter* into an 
agreement to pay the balance o f the 
value of the property in three or more 
annual instalments but in fact pays 
the balance of the value within two 
years; and

(b) if not, whether necessary ins-
tructions have been issued in this 
respect?

H ie Minister of Rehabilitation and 
Minority Affairs (Shri Mehr Chand 
Khanna): (a) No.

(b ) Since this has already been 
provided in the Displaced Persons 
(Compensation and Rehabilitation) 
Rules, 1955, the question of issuing 
further instructions does not arise.

Bhoodan Movement

613. Shri Daljit Sinrh: Will the
Minister of Planning be pleased to 
state;

(a) the total collection of land so 
far through Bhoodan Movement in 
the country;

(b) the total acreage which has 
been redistributed; and

(c) the increase in total production 
of foodgrains as a result of this 
movement?

The Deputy Minister of Planning 
(Shri S. N. Misbra): (a) and (b).
According to the information furnish-
ed by the All India Sarva Seva Sangh 
the area gifted under Bhoodan is 
42,30,409 acres and the area distribut-
ed is 8,63,352 acres upto December,
1958.

(c) No assessment has been made 
of the increase in production o f food-
• grama as a result of this movement.

Production of Khadi in Punjab

614. Shri Daljit M & fhr 'WiU . IB* 
Minister o f Commerce and Industry
be pleased to state:

(a) the quantity of Khadi produced 
in Punjab during 1958-59; and

(b) whether any target has be** 
fixed for the production of Khadi 
during 1950-60?

The Minister o f Industry (Shri 
Manubhai Shah): (a) 128*33 lakh sq. 
yards worth Rs. 2TH1 crores.

(b) Khadi worth Rs. 2:17 crores Is 
expected to be produced during 1659- 
60.

Imported Non-ferrous Metals

e ts  f  Shri Warlor:
\ Shri Kodiyan:

Will the Minister o f Commerce and 
Industry be pleased to lay a statement 
on the Table showing the quantitie« 
of each imported non-ferrous metal 
given to (i) Devidayal and Co. and 
associates (ii) Kamani Group of Com -
panies and Firms; (iii) Binani Metal 
Works Ltd. and associate companies • 
in Binani group for the years 1954-55 
to 1958-59 as also the total turnover 
of business of each group for the 
relevant years?

The Minister of Industry (Shri 
Manubhai Shah): In regard to import 
licences issued, the information is 
available in the weekly bulletin of 
Import and Expor*. Trade Control 
issued under the authority of the 
Chief Controller of Imports and Ex-
ports. In regard to turn-over of 
business the figures are not available: 
a statement showing production of 
some of the units which are on th* ^  
books of the Development Wing o f th# 
Ministry o f Commerce and Industry _ 
is laid on the Table of the House.*- 
[Sec Appendix II, annexure No 19).
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Production of Noa-ferroas Metal*

f  Shri Warlor:
•16. J Shri Kodiyan:

[_ Shri V. P. Nayar;

Will the Minister of Commerce and 
Industry be pleased to state:

(a) the steps taken to increase the 
production of raw materials (Ores) 
and finished goods in non-ferrous 
metals since the commencement of 
the First Five Year Plan; and

<b) the results achieved so far?

The Minister of Industry (Shri 
Manubhai Shah): (a) and (b ). A
statement is laid on the Table of the 
House. [See Appendix II, annexure 
No. 13].

Cotton Textiles
r  8hri Kami Singhji:

<17. J Shri Bhanja Deo:
{_ Qazl Matin:

Will the Minister o f Commerce and 
Industry be pleased to state:

(a) whether the production of 
cotton textiles has declined in 1958;

(b) if so, the extent of the fall; and

(c) the steps that have been taken 
to arrest the fall in production?

The Minister o f Commerce (Shri 
Kanungo): (a) and (b). Production 
o f cotton piecegoods in 1958 was 
7,078 as against 7;298 million yards in 
1957.

(c) The slight fall is due to the 
shift in production from coarse to 
medium varieties. As the production 
o f various varieties of cloth is now 
more or less balanced, no special steps 
are contemplated in this regard.

Hindustan Machine Tools Ltd., 
Bangalore

•18. Shri Rameshwar Tantia: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it is a fact that 
machinery belonging to Hindustan

Machine Tools Ltd., has been lying 
uncared for in a pavilion o f ‘India— 
1958’ Exhibition for about a year; and

(b) il so, what steps have been taken 
to make the best use of the machines?

The Minister of Industry (Shri 
Manubhai Shah): (a) No, Sir.

(b) Does not arise.

Purchase of Cement by State Trad-
ing Corporation

619. Shri Arjun Singh Bhadauria:
Will the Minister of Commerce and 
Industry be pleased to state:

(a) whether it is a fact that State 
Trading Corporation has been pur-
chasing cement at the site o f Macherla 
factory at Rs. 48’00 per ton; and

(b) if so, at what price the cement 
was sold to the consumers?

The Minister of Industry (Shri 
Manubhai Shah): (a) to (b). A state-
ment is laid on the Table of the 
House. [See Appendix II, annexure 
No. 14.]

Labour Relations

620. Shri Arjun Singh Bhadauria:
Will the Minister of Labour and Em-
ployment be pleased to state:

(a) what is the position of the 
labour relations in July, August, 
September, October and November,
1959. industry-wise; and

(b) whether any man-days were 
lost?

The Deputy Minister of Labour 
(Shri Abid A ll): (a) and (b ). The 
information for July 1959 has been 
published in the September, 195® 
issue of the Indian Labour Gazette. 
Details concerning the succeeding 
months will be published in the said 
Gazette in due course.
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VflMtaa Sefugeee te M Jtetrit {SuMp

411. | M  A ^ n  H w h  i M m t u
Will the Prims Mbtteter be pleased 
to slate:

<a) what is the total number o f re-
fugees in Mismaria Camp at present; 
and

(b ) what is the total amount spent 
so far on its running?

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Nehru): (a) 3,138 (as on 10th Novem-
ber, 1950).

(b ) Rs. 14,73,562 08 nP.

U  hrs.

MOTIONS FOR ADJOURNMENT 

I n d o - P a k  b o r d e r  d e m a r c a t i o n

Mr. Speaker: Regarding the adjourn* 
ment motion relating to the five 
villages, which was held over yester-
day, the hon. Prime Minister said that 
he would make a statement about it 
today. The hon. Prime Minister.

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Nehru): I enquired into this matter. 
This area is near the Patharia forest. 
It is 1'8 square miles, and not five 
square miles as was suggested yester-
day.

This area, according to the Radcliffe 
Award, falls definitely in Pakistan. 
This is a fact admitted by both parties, 
and no one has challenged that. It, 
however, remained in Indian posses-
sion. because we said Pakistan was 
holding on to other areas, which it 
should not, and if other matters were 
settled, and Pakistan gave them up, 
then we shall do so. So, there was no 
dispute about the maps or anything 
about this area, clearly. When all 
these other matters have been settled, 
there was no point left for India 
holding on to it. In fact, tills point

« *  tar «!•** Qurt It m i  a *t M w  
discussed at the last conference. It 
was an admitted fact.

Now, in accordance with that, it is 
proposed to demarcate this, and then 
to hand it over. There has been no 
demarcation yet. There is no ques-
tion o f handing anything over today. 
Our military people who are in charge 
had a meeting, and it is proposed to 
start demarcation on the 15th Decem-
ber. I do not know how long it will 
take; whether it  w ill be two weeks o r  
three weeks, I do not know. Till, 
then, the territorial jurisdiction of 
India w ill remain. A ll that has been 
done in this area thug far is for the 
removal of one check-post that we had 
there. That has been withdrawn.

Even after demarcation, according 
to the ground rules agreed upon at 
the last conference, necessary time 
should be allowed to farmers to 
harvest their crops, before transfer of 
territorial jurisdiction. Also, there 
are clauses in those ground rules about 
the special responsibility of the party 
concerned for the protection o f per-
son and property of the population, so 
that their interests might not be pre-
judiced.

Now, if any kind o f territory has 
to be exchanged and handed over as a 
result o f an award, decision or what-
ever it is, obviously, the people 
living there are affected by it. Now, 
three things happen. In this case, 
you w ill be pleased to notice that in 
effect, the decision was taken not 
today but by Mr. Justice Radcliffe 
many years ago, eight or nine years 
ago; but because o f various com-
plications and conflicts, it was not 
given effect to as in other cases. Now, 
the people are affected. The people 
can have a choice of three things. 
One, o f course, is that they choose to 
become the nationals o f the country 
to which that little area goes. The 
second is that they remain Indian 
nationals but continue living there as 
foreign nationals. The third is that 
they change their habitant.
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These are the facte that I have been 
«fel» to obtain.

f$kH fcr ij Baj Singh (Firo**b*d): 
iSay I know whether the poe^esaion 
«  not being handed over tod*y at 4 
»J*.T

Shri S. ML Banerjee (K anpur): Since 
the hon. Prime Minister has clarified 
the position, I would like to know 
Qnly one thing, namely whether it is 
correct that there are 370 families in 
this area. Secondly, if they want 
to remain in India and have Indian 
nationality, then they are actually 
displaced persons, because they were 
living in this area thinking that the 
land belonged to India. May I know, 
whether they will be given rehabili-
tation loan or they will be rehabilitat-
ed in other places? That is one 
thing. Another thing that I would 
like to know is for how long this will 
be done.

Mr. Speaker: What the hon. Mem-
ber wants to know is this. If there 
are 370 families or families round-
about that number and if they want 
to come back to India, would they be 
rehabilitated here with particular 
grants and so on?

Shri Jawaharlal Nehru: Till the ex-
act demaraction is complete, we can-
not say how many villages or people 
are involved. Normally, o f course, 
one does not expect large numbers of 
people to come across. They have 
their lands etc. They should remain 
there, even, if they like, as Indian 
nationals; they can remain there. If 
any come across, what the hon. Mem-
ber has suggested will naturally be 
considered.

Shrimati Renu Chakravartty
(Basirhat): In the past, the hon. 

Prime Minister has been good enough 
to give this sort of assurance that 
the matter w ould be considered, if 
the people w ho are there want to 
com e over; if  they want to remain 
there in Pakistan, they are welcome 
to  remain there. Whenever this mat-

ter has come up before the BajyhjtH- 
tation Ministry, they have always 
said, that this is a matter of 
and unless the Government at Itxfia 
decide on it one way or the other, 
thagr cenot do anything.

Therefore, I would like the hon. 
Prime Minister to state whether if 
anybody chooses to come over to 
India, he will be entitled to the full 
benefits of rehabilitation which the 
other refugees have received. That 
is the point which everybody wants 
to know.

Shri Jawaharlal Nehru: No. I am
quite clear about it. This matter will 
have to be considered de novo. There 
is no question of old benefits being 
attracted by it. They dealt with 
other questions, other circumstances. 
Here are people, who, I presume, are 
in possession of land. It is open to 
them to continue in that land, to re-
main there. If they want to come 
away, they may t r y  to sell the land 
if they like. There is no pushing 
about, I mean; in given circumstances, 
they can either remain there, as I 
said, as Indian nationals or as Pakis-
tani nationals or come away. If they 
come away, they can sell the land; 
they can make some provision, or 
whatever it is; conditions are quite 
different.

As I said in reply to the previous 
hon. Member’s question, this matter 
in the shape in which it comes up 
will, no doubt, be considered by the 
Bengal Government. But I want to 
make it perfectly clear that the old 
rules etc. affecting the refugees will 
not apply to them.

Shri Khadilkar (Ahmednagar): On
a point of constitutional clarification. 
When these agreements are reached, 
they are covered by entry 14 in la st I 
o f the Seventh Schedule o f our Con-
stitution. It is not a question o f
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(Shri Khadi Jkar]
Bengal Government or Assam Gov- 
£CTunfent. Entry 14 reads thus:

"Entering into treaties and 
agreements with foreign countr-
ies and implementing of treaties, 
agreements and conventions with 
foreign countries.”

That is a right of the Union Gov-
ernment. I want to know from you 
whether when this is finalised, it 
would be placed before the House for 
ratification, because treaties and 
different from  this sort of agree-
ments. On this point, the Constitut-
ion is not quite clear. So, this be-
comes a precedent.

Shri Jawaharlal Nehru: I venture to 
say that this is not even a part of the 
recent arrangement. On the 16th of 
this month, I placed a bundle of 
papers, decisions of this joint con-
ference between India and Pakistan, 
agreements etc. This is no part of 
that, because it has been admitted 
all along that this belongs to Pakistan 
because o f the Radcliffe Award. So 
this type of question does not arise.

The other papers—about the other 
part o f it—have been placed before 
the House.

Shri A. C. Gaha (Barasat): The
Prime Minister has suggested three 
courses of action for those people who 
are residing there. The first is to re-
main as Pakistan nationals. I do not 
think they would like that. The 
second course is to remain as Indian 
nationals. That is not practicable. 
That is not possible for them to do. 
So the only thing open to them is 
to migrate.

Shri Jawaharlal Nehru: Why is it
not possible?

Shri A . C. Guha: It would require 
the intervention of the Government 
o f India for the sale of their property. 
Without that, it will not he possible 
fo r  them to sell their property and

come over here. So it would be better 
tor Government to give some sort of 
assurance that if they try to comr 
over here after selling tfieir pro-
perties^ the Government o f  India 
would intervene for the sale o f pro-
perties, and would give them all 
facilities for  rehabilitation.

Shri Jawaharlal Nehru: If I may
add another word, I cannot rule out 
the possibility o f their or anybody 
else’s not having fair chances of living 
there. But after the agreement thqj. 
has been entered into, the kind o f pres-
sures that were brought to bear upon 
the minority communities will not 
presumably be there. Apart from 
this fact, I am told that about 60 per 
cent, o f the population of these villages 
is Muslim. A ll these . factors come 
in and there is no particular reason 
why those people, at any rate, should 
want to come over. I cannot say 
more on this. If in spite of this, some 
people come over, their cases will be 
considered favourably.

Mr. Speaker: In view o f the state-
ment made by the hon. Prime Minis-
ter, I do not think it is necessary for 
me to give my consent to this ad-
journment motion.

Regarding the other matters, the 
hon. Prime Minister has said that 
after the demarcation is effected, if 
any difficulties arise in the matter of 
adjustment, they will be considered.

As regards a discussion on this mat-
ter today, it is an old affair. So far as 
the general proposition is concerned, 
agreements are not discussed except 
when it is the desire o f the whole 
House to discuss the matter. I do not 
know how  far this is such a serious 
matter. This only follows from what 
has already been done. It is a matter 
for consideration. I am not called 
upon to give any opinion now.
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C B m c H A i - T i B R  H i g h w a y

Mr. Speaker: There 1a another ad-
journment motion tabled by  Shri 
Gtarray. . What is this matter about?

Shri Oormy (Poona): 1 have given 
aotice of an adjournment motion be-
cause a very significant item of news 
h *j been despatched by the New  
China News Agency  on the 24th of 
this month. The main features of 
tfiis news item are:—

(1) The road across Ladakh terri-
tory opened in 1955 is carry-
ing thrice the freight traffic 
per month that it carried in 
1955;

(2) That road has been made into 
an all-weather road; and

(3) Sixty plants, mines, farms 
and timber growing areas have 
been developed along the 
road during the last five 
years.

In short, it means that they have 
colonised the area. I may draw your 
attention to the fact that while dis-
cussing Sino-Indian affairs, the 
letter our Prime Minister wrote to 
the Prime Minister of China on the 
16th November 1959, says in para-
graph 13:

“ I regret I cannot accept the 
contention that you have boen in 
occupation of the area up to the 
frontier line shown in your maps. 
On the contrary, the Government 
o f India have exercised jurisdict- 
tion up to the frontier line specifi-
ed by them. The nature of this 
possession has inevitably been 
different from that of an inhabited 
area. This area is i;n inhabited, 
mountainous territory of an al-
titude varying from 14,000 to
20,000 feet above sea-level, with 
the mountain peaks going up much 
higher*'.
In . this particular territory which 

has been described by our Prime Min-

ister in these words they say they hav^r 
already built not only the road but 
have started traffic; plants have been 
erected and colonisation has taken 
place. In the Press interview, the 
Prime Minister had said that if the 
Chinese were to propose that this road 
should be allowed to be used for civil 
traffic, that request could be consider-
ed. Now, Sir, the Chinese have not 
waited for our permission at all. On 
the contrary, they have said that their 
traffic has increased three-fold and 
colonisation is going on apace. I f  
these are the facts, then all the debate 
that is taking place in this House be-
come meaningless. So I would like to 
know what is the position.

Shri Surendranath Dwivedy (Ken-
dra p a r a )  : The Defence Minister must 
have known it.

Shri Tyagi (Dehra Dun): Is this a 
matter for discussion in an adjourn-
ment motion? We are already dis-
cussing the question of Sino-Indian 
relations.

Shri Jawaharlal Nehru: Apart from 
that, the hon. Member is really draw-
ing attention to a news item from 
Hong Kong which has appeared in a
newspaper today.

Mr. Speaker: What is the authority 
of the newspaper?

Shri Goray: The New  China News 
Agency. It is authoritative.

Shri Jawaharlal Nehru: It refers to 
the Chinghai-Tibet highway. It is by 
no means clear to me from reading 
this whether it even refers to the other 
road. It may or it may not; it is by 
no means dear to me. Anyhow, it is 
very difficult for me to give any in-
formation about something that has 
suddenly appeared in a news item 
there. Naturally, we shall try to get 
as much information as possible. But 
it is not easy to get it quickly from  
anywhere. Anyhow, it is hardly a 
matter for an adjournment motion.
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Shri h w d a f i ld  Netana: First o f .all,
I do not know if this road is the same 
as the Aksai-Chin Road. W e do not 
know that.

Shri Gecay: May I clarify? Hera 
'they have stated specifically:

“China today bragged that the 
average monthly volume of freight 
traffic on the disputed Chinghai- 
Tibet highway, which has been 
built across Indian territory in 
Ladakh, is at present three times 
more than in 1955".

So far as the news item is concern-
ed, it gives no room for doubt.

Mr. Speaker: I am afraid I was
misunderstood before I completed my 
sentence. If, as a matter of fact, this 
news item is correct and plants and 
machinery and other things have been 
moved there and the area ha*? even 
been colonised, colonised by whom?

Shri Goray: The Chinese.

Mr. Speaker: Of course, if they have 
colonised, they will be removed 
from that area as part of the removal 
from other areas which they have 
occupied. Therefore this is part of a 
bigger issue. It only adds more point, 
to what is already there in that it is 
not that they have been merely occu-
pying uninhabited territory but they 
have been proceeding further. There-
fore. it has to be treated a little more 
seriously. That is all that ft amounts 
to.

Shri Braj Raj Sin*h: Will the
Prime Minister investigate the matter 
and make a statement?

Mr. Speaker: He says so. He is not 
aware of it; he will try to make in-
quiries. There is no doubt about it.

Shri Jawaharlal Nehru: May I
again submit that this is a message 
fto m  Hong Kong? It talks about the 
*Chinghal-Tibet highway. The

Chinghai-’nbet, feMfcwu ( H j j l  f t t
Aksai-dhili hlgh«vy at all. IS Ja *  
different thinf. the ^ha
passed it on from Hqpg J&cmg JfW* 
bably m ixed a p f
ed it. I am only basing myself on h|» 
own report I have no other informa-
tion. In that report, reference Ii 
made to the Chinghai-Tibet highway. 
It is not the Aksai-Chin Road at alL

Shri Braj Raj Singh: He may m«fa|
a statement on Monday.

Shri Jawaharlal Nehru: I cannot
promise that it will be on Monday, 
Tuesday or Wednesday.

Shri Goray: I shall be satisfied if
the Prime Minister would give an 
assurance that he would look into it.

Shri Jawaharlal Nehru: I cannot
do anything beyond my power. I can 
give the assurance that I will look into 
it. But I cannot say that I can make 
a statement on Monday.

Shri Goray: I am not insisting that 
it should be on Monday. Any time 
will do.

Shri Jawaharlal Nehru: If any im-
portant information comes to me, I 
shall place it before the House. But 
I cannot obviously find out easily 
about such matters. I am merely 
coming to certain conclusions from
this report itself. This report talks 
about the Chinghai-Tibet highway. 
The Chinghai-Tibet highway is not 
the Aksai-Chin Road.

Mr. Speaker: So far as is known at 
present, there is no urgency for this 
adjournment motion. Certainly the 
hon. Prime Minister will make 
inquiries to find out whether any 
particular portion has been occupied 
as stated here; if so, he will bring it 
up before the House himself.

Under the circumstances, it is not 
necessary to have an adjournment of 
the legitimate business o f this Houas 
today considering tfris as • separate
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issue. I do not give my consent to 
the adjournment motion.

Shri Goray: Thank you.

Mr. Speaker: Anyhow, all these
matters will come up in the reply.

12.20 hrs.

PAPERS LAID ON THE TABLE 

E M P I jOVM ENT o f  e n g i n e e r s

The Parliamentary Secretary to the 
Minister of Labour, Employment and 
Planning (Shri L. N. Mishra): (on
i f e h a i f  o f  S h r i  G tx la x r i ta l  t V a n d a } :  I  b e g  
to lay on the Table a copy of state-
ment on employment o f engineers. 
ISee Appendix II, annexure No. 15}.

R e p o r t s  o r  T a r i f f  C o m m i s s i o n

The Minister of Industry (Shri
Manubhai Shah): 1 beg to lay on the 
Table, under sub-section (2) of Section 
16 of the Tariff Commission Act, 1951, 
a copy of each of the following 
papers:—

( i)  Report ( 1959) of the Tariff Com-
mission on the continuance of 
protection to the Hydroquinone 
Industry.

(ii) Government Resolution No.
8(1 )-T.R./59, dated the 26th
November, 1959.

(ii) Notification No. 8(i)-T.R./59, 
dated the 26th November, 1959.

<«v) Statement explaining the rea-
sons why a copy each of the 
documents at (i) to (iii) above 
could not be laid on the Table 
within the period prescribed in 
the said sub-section, (Placed 
in Library, See No. LT-1725/ 
59.]

<v) Report (1959) of the Tariff Com-
mission on the continuance of 
protection to the Grinding 
Wheels Industry.

<vl) Government Resolution No. 16 
(D -T .R ./59, dated the 26th 
November, 19SB.

272(ai) L.S.Dv— 4.

1MI (S 4K A ) Message from  
Rajya Sabha

(vii) Statement explaining the rea-
sons why a copy each of the 
documents referred to at (v ) 
and (v i) above could not be 
laid within the period prescrib-
ed under said sub-section.
[Placed in Library, See No. LT- 
1726/59.]

(viii) Report (1959) of the Tariff Com-
mission on the continuance ol 
protection to the Sago Industry.

(ix ) Government Resolution No 
12(l)-T.R./59, dated the 26th 
November, 1959.

(x ) Notification No. 12(l)~T.R./59, 
dated the 26th November, 1959.

(x i) Statement explaining the rea-
sons why a copy each of the 
documents referred to at (v iii) 
to (x ) above could not be laid 
within the period prescribed 
under the said sub-section. 
[Placed in Library, See No. LT- 
1727/59.]

1 2 * 1  hrs.

MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the 
fo llo^ jng message received from the 
Secretary of Rajya Sabha:—

‘'In accordance with the provi-
sions of rule 125 of the Rules o f 
Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am 
directed to inform the Lok Sabha 
that the Rajya Sabha, at its sitting 
held on the 25th November, 1959, 
agreed without any amendment to 
tht; Securities Contracts (Regula-
tion) Amendment Bill, 1959, which 
wi(g passed by the Lok Sabha at 
its sitting held on the 17th Novem-
ber, 1959” .
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BUSINESS OF THE HOUSE
The Minister o f Parliamentary 

Affairs (Shri Satya Narayan Slnha):
With your permission, Sir, I rise to 
announce that Government business 
for the week commencing 30th 
November, 1959, will consist of—

( 1 ) Consideration and passing of the 
Constitution (Eighth Amend-
ment) Bill, 1959.

(2) Further consideration and pas-
sing of the Kerala State Legis-
lature (Delegation of Powers) 
Bill, 1959.

(3) Discussion and voting of
Supplementary Demands for
Grants (Kerala) for 1959-60.

(4) Consideration of motion for
reference of the Legal Practi-
tioners Bill, 1959. to Joint Com-
mittee.

(5) Consideration and passing of—

(i) Dowry Prohibition Bill. 1959, 
as reported by Joint Com-
mittee;

(ii) Delhi Land Holdings (Ceiling) 
Bill, 1959—and

( 6 ) Discussion on the statement 
made by the Minister of Trans-
port and Communications in the 
House on the 11th September.
1959 regarding setting up of 
Posts and Telegraphs Board, on 
a motion to be moved by Shri 
Harish Chandra Mathur, at 3 
p .m . o n  Thursday, the 3rci 
December, 1959.

12:22 hrs.

STATEMENT RE: DANDAKARANYA 
DEVELOPMENT AUTHORITY

Mr. Speaker: He may lay ft on the
Table of the House.

Shri Mehr Chand Khanna: Sir, I
beg to lay on the Table a copy o f  
the Statement on the Dandakaranya 
Development Authority. [See Appen-
dix II, Annexure No. 16.]

Shri S. M. Banerjee (K anpur); 
Yesterday, the whole of West Bengal 
newspapers gave out the alarming 
news about the Dandakaranya. W * 
would like you to allow some time fo r  
discussion.

Mr. Speaker: The hon. Member*
will look into the statement.

Shri PanigTahi (Puri): May I sub-
mit that during the l$st two years, 
the House has not learnt about the 
progress of the Dandakaranya? I 
think the reports submitted to the 
Government by Shri Dharam Vir and 
also by Shri Fletcher to the Govern-
ment and to the Prime Minister must 
be made available to the hon. Mem-
bers so that they may be able to dis-
cuss them.

Mr. Speaker: This statement w ill
be circulated to the Members of the 
House. They will not be sent to ea<& 
and every hon. Member. I mean that 
whichever hon. Member is interested 
in it may take it from the Notice 
Office. If all the 503 hon. Members 
want a copy, they will have it. A ll 
that they have to do is to go to the 
Notice* Office and take it.

Shrimati Renu Chakravartty
(Basirhat): The Head of the A d-
ministration has resigned and it has 
come in all our papers. It is also 
reported that Mr. Fletcher has sub-
mitted a 20 page letter to the Ministry 
saying why he has resigned.

Mr. Speaker: I have not got any-
thing in the Order Paper.

The Minister o f Rehabilitation and Shrimati Renn Chakravarlty: Sir.
Minority Affairs (Shri Mehr Chand we would like to judge both from
Khanna): Sir, it is about six pages. Shri Fletcher's report as well as the
May I lay it On the Table of the report of the one-man committee aet
House? up by the Ministry to go Into toe
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affairs of Dandakaranya. Both these 
two reports should be made available 
to the House to judge about the 
success of the scheme. We have been 
kept in the dark but it has come in 
the papers.

Shri Melu- Chand Khanna: Sir, as
far as the scheme is concerned, it is 
being implemented. As far as the 
note by Shri Fletcher covering 20 
pages is concerned, the hon. lady Mem-
ber has more information than I have 
because I have not received any note 
till now from him whether covering 
one page or 20 pages.

As far as my statement is concern-
ed, I have said in my statement that 
w e are concerned with the imple-
mentation of the scheme. 1 shall see 
that the scheme is implemented. I 
have said one thing more in my state-
ment. With a view to see that the 
interest of the scheme is properly 
safeguarded, I am going to associate 
an officer of the Ministry with that 
Dandakaranya Authority. Thirdly, 
whether it is A officer or B officer. I 
want to make a categorical statement 
that officers are meant for the imple-
mentation of the scheme and the 
scheme and the scheme is not meant 
for the officers. It is a subordinate 
authority. I shall see that the policy 
laid down by the Government of 
India in the Ministry of Rehabilitation 
is executed and carried out. If any 
officers come in the way of that 
policy, they shall havt* to go whe-
ther they belong to this party..........
( Interruptions ').

Mr. Speaker: Order, order.

Shri H. N. Mukerjee (Calcutta— 
Central): Would you permit me to 
make a statement in this m atter?. . .  
( Interruptions.) The remarks which 
the Rehabilitation Minister has been 
pleased to make are very disquieting. 
They give some idea in regard to the 
statement which he has placed before 
the House. It will be circulated but 
I find a difficulty in saying anything 
because we have not got the full 
statement. But the position is that

6. 1881 ( SA KA ) Dandakaranya 2182 
Development 

Authority 
in the papers not only allegedly fac-
tual reports but also editorial com-
ments have been appearing from time 
to time for quite a long time now. I 
want your guidance in regard to this 
matter. I do not want to precipitate 
the whole thing but we in this House 
have always been given the impres-
sion by the Minister that everything 
is lovely m the garden as far as 
Dandakaranya is concerned except 
in so far as the opposition factions 
are putting up some kind of opposi-
tion. This is the kind of illusion 
which he has given to us in this 
House. For weeks the papers are re-
porting a very disquieting situation 
for the Dandakaranya scheme and re-
ports regarding the resignation of 
the chief officer concerned have also 
appeared in such a fashion that we 
cannot ignore it altogether. That 
being so, I wish your direction. 
Please give a direction that in as 
quick a time as possible, we shall 
have a discussion in this House o-i the 
basis of whatever statement the 
Minister has placed on the Table of 
the House. Without that assurance it 
is very difficult for us to accept wha*. 
the Minister has said in a rather ob-
lique fashion regarding the activities 
of certain opposition elements. The 
opposition elements might very we!l 
be at fault but that is not' the point. 
The point is that the Parliament and 
the country have been given a very 
clear impression by the Minister of 
Rehabilitation that except for a few  
refractory elements, the Danda-
karanya scheme has been going on 
very wonderfully. W e shall be very 
happy if Dandakaranya scheme is 
successful but we are not going to 
let the Minister make this kind of an 
oblique observation and get away 
with that. . { I n t e r r u p t i o n s . )

Mr. Speaker: Order, order.

Shri H. N. Mukerjee: That is why 
I wish you to give us some direc-
tion. . .

Mr. Speaker: Order, order. The
Prime Minister.
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lopment Authority

The M m  Minister u d  Minister 
of Extern*! Affairs (Shri Jawaharlal 
Nehru): Sir, my colleague, the
Minister of Rehabilitation made a 
statement in regard to Dandakaranya, 
I think, yesterday or the day before. 
In that it was stated, the House will 
remember, t .m  there had been some 
internal confLe.s among the members 
of the Dandakaranya authority, bet-
ween this gentleman Shri Fletcher 
and the other members. He did not 
go into great details about it. but said 
that they could not all pull together 
and in fact each had resigned if the 
other continued. That is a very un-
fortunate situation and this matter 
has been before us for the last one 
month or two. Naturally, my colle-
ague, the Minister of Rehabilitation 
consulted the people concerned and 
other people like the West Bengal 
Government; and the Chief Minister 
o f West Bengal and a committee of 
the Cabinet considered it too. We 
came to the conclusion that it was time 
Shri Fletcher was asked to r o  and 
revert to his State— Punjab. I can-
not obviously go into the details at 
this stage. The work in the Danda-
karanya might have suffered a little— 
I cannot say. But the real difficulty 
was not the work but this unfor-
tunate conflict in the Authority itself 
and we think that the conflict has 
been removed by the removal of 
Shri Fletcher. It is an unfortunate 
thing and it does not do much credit 
to any person concerned that Shri 
Fletcher should be engaging himself 
in newspaper controversy on this sub-
ject in which he is himself concerned. 
As far as a discussion is concerned, 
that is a matter entirely for you to 
decide taking into consideration the 
time available.

Mr. Speaker: So far as the report
o f Shri Fletcher is concerned, the 
hon. Minister has said that whatever 
he might have given to the news-
papers or whatever the newspapers 
may have got otherwise, it has not 
yet been presented to the Minister. 
It is rather a strange story that a

person who is under the Minister, 
a subordinate, does not give the re-
port to the Minister himself but goes 
about circulating it to the newspapers 
and carries correspondence over 
them. I do not know how there can 
be any justification, whatever it may 
be. After all, the Minister is res-
ponsible to this House and if any-
body under him misbehaves it is the 
Minister that goes. W e have had 
experience. Therefore, let us not go 
into it further and take up the time 
of the House.

I am really sorry that Shri H. N. 
Mukerjee should have said that an 
oblique reference was made by the 
Minister. It is open to the Minister 
to say that the men whom he has 
engaged have unfortunately not deli-
vered the goods and not acted proper-
ly. But who else is responsible? 
It is the Minister who is responsible 
to this House; not Shri Fletcher. 
Under those circumstances, let no im-
pression be created that this House 
will take sides with any authority 
who is subordinate to the Minister 
who is responsible to this Hou.«o. It 
is unfortunate that a reference had 
been made by the hon. Minister to 
the subordinate and it is unfortunate 
that Shri H. N. Mukerjee referred to 
the •oblique’ reference made by the 
Minister, and therefore I said rightly 
“ order, order” . It is left to the hon. 
Minister to present the report.

So far as Dandakaranya is con-
cerned, I may say that if only hon. 
Members will go into the pages of 
reports, questions and the resolu-
tions^ and so on, they will find that 
all along it is only Dandakaranya 
that we have been dealing with al-
most every day, during all these 
years. Therefore, it is not that hon. 
Members have been kept in the dark 
about Dandakaranya; so far as I am 
concerned, I have been kept in the 
light.



Shrimati Rezm Chakravartty rose—

Mr. Speaker: Order, order. If,
however, alter perusing the state-
ment, hon. Members (eel that there 
i* any real matter to be discussed, a 
motion may be made, and whenever 
a motion is made, I will always con-
sider that motion on merits. Copies 
o f the statement will be keot in the 
Xotice Office and members interested 
may go there and collect a copy.
So far as the report by Shri Dharma 
Vira is concerned, is it available?

Shri Mehr Chand Khanna: No, Sir.
I am not placing it here. It is only
• departmental enquiry. I may here 
make one more submission with 
your permission. Within the next ten 
or 15 days, in fact earlier than that 
If I can, I am going to prepare a de-
tailed note on the working of the 
Dandakaranya project and I shall cir-
culate it to each Member of this 
Rouse and the other House.

21 $5 Kotion re: AGRAHAYANA 0,

12.33 hrs.

RELEASE OF A MEMBER

Mr. Speaker: I have to inform the 
House that I have received the follow -
ing telegram dated the 26th Novem-
ber, 1959, from the Superintendent of 
Police, Bhopal:

“ Shri Ramsingh Bhai Varma, 
Member, Lok Sabha, released yes-
terday evening” .

12.34 hrs.

MOTION RE: INDIA-CHINA RE-
LATIONS—C o n t d .

Mr. Speaker: The House wiJl now 
take up further consideration of the 
motion r e :  India-China Relations
The original motion along with the 
amendments is before the Houts. The 
bon. Prime Minister-

1881 (SAKA) India-China 2186
Re lotions

The Prime Minister and Minister 
of External Affairs (Shri Jawaharlal
Nehru): Mr. Speaker, Sir, I must
express niy gratitude to you and to 
hon. Members of the House for this 
debate which has been taking place 
for the last two days. May I, right 
in the beginning, say that I am sorry 
that some words I used on the last 
occasion when I moved this motion 
had slightly upset some hon. Members 
opposite. I talked about a motley 
crowd with motley id~ or some 
such thing. I did not mean any dis-
respect to anybody. What I meant 
was that people who are of entirely 
different opinions and groups had 
gathered together in a resolution, 
which was not a disrespectful thing 
to say.

Yesterday, Shri Asoka Mehta re-
ferred to a friend of his. Shri M. R. 
Masani, and said that Shri M. R. 
Masani’s economic ideas would be 
pushed into the dustbin of history. 1 
would not have ventured to say that 
although I entirely agree with that 
statement. Therefore, it surprised 
me that some remark that I made 
without any intention of hurting any 
hon. Member was resented. Anyhow 
it was noi my intention. I am sorry.

In the course of this debate many 
things have been said, and many cri-
ticisms have been made, and yet, the 
major fact stands out, namely, on the 
big issues before us there is practi-
cally unanimity m thw House. I 
was a little surprised when Acharya 
Kripalani accused us of treating this 
matter lightly and casually as a small 
issue. I can assure him that whatever 
other mistakes we might have made, 
we have never considered this ques-
tion as a small question. In fact, per-
haps we might have attached a little 
more imoortance to it then even 
Acharya Kripalani, because we had to 
give earnest thought to all the ronse- 
quences, to where it was leading us 
and to what might happen not today 
but in the months and years to come. 
In fact, if  I may say so, there came 
for me one of these peak events of
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history when a plunge has to be taken 
in some direction which may have 
powerful and far-reaching effects not 
only on our country but on Asia and 
even the world.

It was no small matter that we 
considered. I can assure him that it 
was not casually that wo considered 
it. We considered it, keeping all these 
far-reaching aspects in view, keeping 
in view  all these processes of deve-
lopment in India, our five year plans 
and everything. All this picture came 
before me and before my colleagues 
when we discussed it. So, let Us be 
clear about it, namely, that we are 
dealing today not with a small or a 
casual matter but a matter of the ut-
most significance to the present and 
the future of India and Adia. That is 
the approach.

Another thing that struck me very 
agreeably and pleasantly was the al-
most unanimous affirmation of what 
is called the policy of non-alignment. 
I think perhaps some Members vho 
have affirmed it might have done it 
maybe with some inhibitions or limi-
tations in their mind. That is possi-
ble, even with some different view -
point. But the fact is that barring 
perhaps one or two hon. Member?—I 
forget the names—everyone in this 
House belonging to every party said 
that there was no other policy open 
to us but that of non-alignment.

Even those who perhaps cast some 
doubt on it seemed to me to bo 
labouring under some misapprehen-
sion. When they talked about Panch- 
sheel or the five principles, they 
seemed to imagine that that involved 
our forgetting the recent develop-
ments or ignoring them and finding 
it impossible to co-operate with the 
Chinese Government in many ways 
and generally to carry on in the old 
way. But the two points are quite 
different; the policy of non-alignment 
and o f having friendly relations is.
I believe, basically a right policy 
under all circumstances, whatever 
happens. That is true

But the policy remaining like that, 
if  two court tries fall out, let us say 
two countries, In the extreme extent, 
go to war, obviously that policy does 
not apply to them. It is absurd t« 
say it does. If peace is broken, we 
deal with the situation in so far a* 
w e can. The policy remains good all 
the same, and it applies to the rest 
of the world, and later to that part 
of the world too, because war is a 
bad thing—anyhow it is not a perma-
nent phenomenon. If people think 
that what has been happening on our 
borders and elsewhere has made no 
great difference, that, of course, is not 
correct. It has made a tremendous 
difference, not only to Government 
and to our present relations with 
China, but to what might happen in 
the future too— that is quite obvious— 
the wide-spread and cteep-seated re-
action in our country. There is no 
doubt about that. From almost, you 
might say, a little child in a primary 
school to a grown up man there has 
been this powerful reaction.

I have ventured sometimes to ask 
people to be calm about it. That is 
true. But, I might tell you that I was 
proud of that reaction. I did not 
wish that reaction to go in the wrong 
direction, because, I was afraid that 
we might fritter the vitality and en-
ergy that we may have into unneces-
sary and even undesirable activi-
ties, thinking that we are doing 
something. The issue was so grave 
in my mind, so big. Here we are 
sitting on the edge of history and all 
kinds o f things are going to happen 
in the future. Are w e going to think 
that we are solving these problems 
by organising students’ demonstra-
tions, or coming in front o f Parlia-
ment House and waving flags? That 
way, it does not help. That is mini-
mising the issue. If we are straight 
about it and if w e really feel like 
that, w e shall have to change the 
millions o f people in this country. It 
is not a question o f some additional 
armies. These are minor things. I f 
this unfortunate thing occurs, w e have
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to  face this and we shall become a 
nation of armies, every man; let 
there be no mistake about it. But it 
is not by petty thingg. that we shall 
d o  it. Every single activity, every 
single thing that we do— planning, etc. 
—would have to be conditioned by 
on e major fact, because that will be a 
struggle for life and death; not as 
hon. Members say—forgive my ir-tn- 
tioning it—“go and occupy that land; 
force them out” . I am surprised at 
the casual way such things are 
thought over and mentioned.

Therefore, may I point out to 
Acharyaji that w e have not casually 
considered this question, and it is 
because of its importance and vital 
effect on the future for all of us in 
this country, that we have given this 
matter so much attention? If two of 
the big countries of Asia, biggest 
countries, giant countries of Asia, are 
Involved in conflict, it will shake 
Asia and shake the world. It is not 
a little border issue that we arc 
troubled about. We are troubled 
about the border issue, af course; 
that is a different matter. But the 
issues surrounding it, round about it, 
are so huge, vague, deep-seated and 
far-reaching, inter-twined even, that 
one has to think about them with all 
the clarity and strength at one's com-
mand. and not be swept away by 
passion into action which may harm 
us instead of doing us good. All these 
are considerations, and we have, in 
our little wisdom, however limited it 
may be, tried to consider these as-
pects. And we shall continue them.

They are too big for any Prime 
Minister or Government to deal with. 
W e are small men facing great events 
and great decisions; and we can do 
very little without the support, the 
fullest support, of this Parliament and 
o f  the people. That support, I be-
lieve, is there and will come.

When I appealed to this House two 
days ago about united effort etc. I 
meant it in a very much deeper sense. 
I did not mind all the speeches made 
here or there, although sometimes

those speeches influence public opin-
ion. They indicate to the outside 
world that we are not united, that 
we are quarrelling and that we are 
weak, which is a bad effect to create 
on our people or on the outside world. 
They are mislead by it, because the 
reality is that on a subject like this 
India is bound to be united and no-
body can break that unity when the 
danger comes. But there is this to be 
said. If this House thinks—you will 
forgive me for being quite frank—  
that the manner our Government 
carries on this particular work is 
not satisfactory, then, of course, it 
is open to this House to choose more 
competent men in whom it has faith, 
in whom the country has faith. That 
I can understand, for in a crisis there 
can be no, shall I say, personal con-
siderations by way of courtesy when 
we face these matters. But if, \n your 
wisdom or in the balance, you feel, 
this House feels, that this Govern-
ment has got to face this challenge, 
or this Prime Minister has to face it, 
then hold to him and ho’ p him, and 
do not come in his way. I did not 
mean at all that there should be no 
criticism. Criticism, of course, there 
should be. But there are criticisms 
and criticisms. In a moment of crisis 
one should not do anything to en-
courage the opponent or the enemy. 
One should remain on one’s toes, I 
admit; our people and this House, cer-
tainly, should remain on their toes 
and be wide awake to correct mis-
takes, to point out mistakes. I do 
not want any Government, least of 
all the Government of which I have 
the honour to be the head, to be 
treated as if we are all-wise. We are 
not all-wise; o f course not. We are 
rather common mortals facing great 
events. Sometimes, o f course, the 
mere association of great events 
makes a person greater than he is, 
as many of us grew greater in the 
old days when we associated ourselves 
with the struggle for India’s indepen-
dence. Small men and women that 
we were, we became bigger in sta-
ture because we were associated with 
those great events.
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Now also there is a challenge of 

these great events and if it is your 
w ill and pleasure that I should serve 
to this capacity in which I have been 
placed, I am not going to shirk it, 
and I am going to serve with all my 
strength and such competence as I 
have. But, if you make me the 
instrument o f your will for this pur-
pose, do not blunt that instrument; 
keep it sharp for the work that it is 
intended to do.

So, w e really have to consider this 
issue in all its ramifications, to which 
reference has been made in this de-
bate, and many other ramifications. 
But, in the final analyiss. you have 
to consider it in this much deeper 
sense of the biggest challenge that 
they could have— a challenge which 
may make history for good or bad. Let 
us not boast. The issues are too grave 
for boasting. Let us not talk about 
how we will go and kick them out. 
China is no small country, nor is 
India. They are both bi>? countries, 
ancient countries, and in perhaps 
somewhat different ways, strong coun-
tries. It is absurd, I think, for the 
Government of China to imagine that 
they can sit on India or crush India. 
It is equally absurd for anyone in 
India to think that we can sit on 
China or crush China.

Shri Nath Pai (Raja pur): We have 
never asked for it.

Shri Jawaharlal Nehru: I am not
accusing anybody. I am making a 
statement as to what we have to 
face. If the worst comes to the worst 
and a conflict arises between two 
mighty countries, it dot's not much 
matter if one country has got a few 
more guns, or a greater army: it may 
matter in a military sense, but basi-
cally when these two giant countries 
come into conflict in a life and death 
struggle, no one gives in. No one 
gives in when he is beinc crushed. 
Certainly India does not give in. 
Something may happen here and 
there on the borders. W e take i t  W e

deal with it as we think oest always 
keeping in view this distant prospect 
of what might happen and how w e 
should deal with it. It is therefore an 
issue of the biggest magnitude. We 
should not, I submit, however big 
the issue, lead ourselves to cultivate- 
or to encourage what is being some-
times referred to here as a war psy-
chosis, because let us realise in all 
consciousness that such a conflict^ 
such a war between India and China 
will be bad, terribly bad, a tragedy 
of the deepest kind—a tragedy for us, 
a tragedy for China too and a tragedy 
for Asia and the world. Therefore 
let us not think lightly of it. Let 
us not take steps which automatically 
push us in that direction.

That is one side of the picture. The 
other side is that when this challenge 
comes, when this danger comes we 
cannot be complacent. We have to 
be wide awake and prepared and do 
all we can to face it if it comes. 
These are the two sides of the picture 
and We have to steer a course avoid-
ing extremes.

I am not going to discuss many o f  
the suggestions and proposals mads 
about developing the border and all 
that. Of course, it is true. But may 
I soy that some of the suggestion* 
made rather surprised me. Dr. Ram 
Subhag Sinph said that we should 
industrialise NEFA, the Ladakh area 
and—where else?

The Deputy Minister of External 
Affairs (Shrimati Lakshmi M enon):
Himachal Pradesh.

Shri Jawaharlal Nehru: There were
three places.

Sardar Hukatn Singh (Bhatinda): 
Spiti and Lahaul.

Shri Jawaharlal Nehru: Spiti and 
Lahaul.

It is a noble ambition o f Dr. Ram 
Subhag Singh. But before we do that 
w e have to think o f the little country
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of India also. We have to deal with 
and industrialise it. We might con-
centrate on industrialising India first 
before we go across the Himalayas (or 
that purpose. It shows the enthusiasm 
of our hon. colleagues here in this 
Parliament, but it also shows that in 
their enthusiasm tlity sometimes 
overshoot the mark and that is not 
helpful.

Then again, we have been charged 
“Why did you walk out of Bara Hoti? 
Why did you do this? You made a 
statement in September last and in 
November you tell us that you walked 
out of there.” Well, I venture to 
explain the matter. First of all, we 
have always walked out of Bara Holi 
during winter because, broadly 
speaking—I do not ^ay it is impossible 
to live there— it is unlivable and 
uninhabitable in winter. Of course, 
it is a conceivable possibility that if 
necessity arose and when there is vast 
urgency one can do anything. One 
can go to the North PoU or to the; 
South Pole. That >s a different matter. 
But we have retired and Chioa has 
retired from there because the place 
is unlivable. So far as we are con-
cerned, it is, roughly, approachable 
for five months in the year, that is, 
the approach route.1; to Ram Hoti, on 
China side too. are m other months 
difficult—the high passes which lead to 
Bara Hoti are blocked. A person may 
live there, certainly, with difficully. 
but he just cannot travel to and fro 
in the rext of India for seven months 
in the year. As I said, one can always 
do everything if danger threatens and 
necessity arises But the idea of 
living there or putting our people 
there, cut off from the rest of India 
for seven months more er less, unless 
there is urgent necessity, did not seem 
to me obvious at all or something that 
was demanded by the honour or 
interests or the defence of India.

Then again, we had arrived at an 
arrangement with the Chinese G ov-
ernment some - two er three years 
*R°— three years ago, maybe— parti-
cularly about this matter that they 
,*ould not put any armed personnel 
there and ws would not do so. Of

course, you will say, ’ ’Why did you. 
come to such an arrangement?" Weil,
I am sorry that 1 disagree. When there 
are any disputes— 1 am not talking 
about these big scale border troubles 
and almost a mountainous invasion, 
and all that; that is a different 
matter—but when there are disputes 
as there are plenty of disputes bet-
ween two countrie •, they have always 
to be discu.ised and arrangements are 
arrived at. All that is a common 
factor everywhere where such dis-
putes ari?e. So, we agreed with them 
that neither they nor we will 3 * n d  
armed personnel there. We have both 
kept by that in the last two or three 
years. I n  summer we go. We did not 
agree about our withdrawal or not— 
there is no agreement—but it was by 
force of circumstances. They with-
drew. We withdrew. So, we have 
been sending our civil personnel 
there—not that the civil personnel do 
any civil adminis'.ratic ii there, but 
they sit there and they will sit there, 
of course.

So, I submit that attaching too much 
importance to fhe^e matters and 
becoming touchy about them rather 
distorts the picture in cur minds. We 
seem to think that we are going to 
decide these major matters by, let us 
say, what they d’d in the old days. 
Two persons would fight if 3 
moustache was Ihtlo longer or 
shorter cr a litt’.e hifher or lower. 
That kind of thing does not apply to 
these grave national problems.

Some hon. Member* ta'ked about 
common dcfence with Pakistan. Now 
I do not wish to ditcuss that matter, 
but I would remind 'he House of the 
statement that apptarod only two 
days ago—I think day before yester-
day— that President Ayi:b Khan made 
when he was asked about this letter 
that I have sent to Premier Chou 
En-lai. He said that Pakistan will 
not recognise this because she had a 
claim to Ladakh, that is, because 
Pakistan had a claim to Ladakh, ae 
said that I had no business to make 
proposals to Premier Chou En-lai and 
that he does not recognise my letter. 
I am not discussing this. But I am-
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Just pointing out the inherent difficul-
ties of this question of common def-
ence. But people do not realise fully 
what difficulties it involves.

Then, about war— limited war, leave 
out big war—we have had in recent 
years at least two important but 
limited wars. One was in Korea and 
the other was in Indo-China and great 
and powerful nations were involved in 
it. After lasting years, those wars 
ended in some kind of a partial settle-
ment or some kind of a truce: some
kind of a settlement, net a complete 
one perhaps. The troubles have con-
tinued, tension has continued. But 
even there, there was a war in which 
great nations were involved and 
ultimately by force of circumstances 
they came to some Feltlements which 
were not very satisfactory to either of 
them, big nations as they were. I am 
pointing out, that we have to look at 
this question not lig'ntiy. not vaing- 
loriously, not boastfully, but still firm-
ly and determinedly. It does not mean 
that we have to shout at the top of 
our voices in order to be heard. It is 
action and determination that counts 
and not a very loud and repeated 
assertion as to how we feel, although 
that has to be done when necessity 
arises.

13 hrs.

There is another thing. There has 
been a misapprehension evidently and 
people say that w c are creating a no-
man’s land in Ladakh—il is true— and 
that we are thereby acknowledging 
China’s claim to the frontier there. 
First of all, we are not acknowledging 
it in the slightest degree. It is patent. 
Secondly, in effect, wc are asking 
them to do what. I believe, was the 
desire o f every Member of this House, 
that is, to walk out of the territory of 
India, that w e consider India’s terri-
tory. It is true that we are doing it 
in a polite way, in a courteous way. 
in an honourable way for both th? 
countries, because that is the only 
w ay to do it. O f course, otherwise, 
yeu  Aim not at getting them to do

something, but at a deadlock and war. 
Either we come to the decision that 
all this is nonsense «g some people do 
say, you must not negotiate, you must 
not talk with them until they do this 
or that. I believe that in this matter, 
as in some other matters, the Chines# 
Government has been in error, has 
behaved badly; it has not behaved 
fairly to us, has committed, what I 
might say, a breach of faith on us—  
not a breach o f faith of any particular 
word or document, but broadly speak-
ing breach of faith. I believe all that.

But, do you treat a Govemm'.'-'t or 
do you expect to be treated, in u way 
to be ordered about? Then, you are 
in the wrong. No country likes being 
ordered about. A great country to be 
ordered about is not either the way 
of diplomacy or dealing between two 
countries. Therefore, to say as some 
hon. Members have said, I am sorry 
to criticise them, that they must do 
this or that,— in fact, if you analyse 
what they say, they must surrender 
and then we go graciously to talk to 
them— that is not obviously a feasible 
proposition. It may please us. We 
will be very happy if that happens. 
But, that kind of thing does not 
happen even with "mall countries, 
much less with a great country— 
deliberately asking the other country 
to do something which it considers 
humiliating. There are very very few 
countries which tolerate that, even 
small countries, rights or wrongs 
apart. Therefore, fithor you aim at a 
complete deadlock with no way out 
except war or you aim at finding some 
doors and windows which might help 
in removing that deadlock, lessen mg 
it and creating an atmosphere where 
one can possibly get over it and settle 
the question to our advantage. It is a 
difficult matter. I cannot say now 
whether this can be done or n o t But, 
one thing I know absolutely and 
definitely: to accept the deadlock for 
ever or to suggest something which 
confirms that deadlock' and leaves no 
doors open except war, is a bad step, 
dangerous step, an utterly wrong step, 
from any point o f  view.
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That does not me&n, o f course, that 
■we ahould weaken or we should-—the 
word is often used— go in for appease-
ment. I do not quite understand what 
meaning people attach tc. it. It is a 
had word with bad associations. That 
is true. But, those Members who used 
it, seemed to think that the alternative 
to any policy of negotiation or any 
policy of trying to find some way out 
■was appeasement. Thai means that 
they believe in no other course but 
war. Let us realise it. Because, they 
may not have used the word war, but 
the step? they suggested, if taken, 
inevitably lead to that. We must 
realise the second, third step. There-
fore, 1 do submit that not only in thi? 
case, but always, we should be pre-
pared to negotiate. We should be pre-
pared to meet as we have met even 
when feelings were rather tense, 
representatives and leaders of Paki-
stan. I am prepared to meet them 
again. I may meet them if chance 
comes. I am not going to allow my 
sense of any personal prestige to come 
in the way of meting any person any-
where if I think that the cause of my 
country is served thereby or the cause 
o f peace is served thereby.

It is true that, much as one might 
desire a meeting, that meeting itself, 
unless it is held under proper circum-
stances or a proper atmosphere, with 
some kind of background and pre-
paration, may lead to nothing. It mav 
fail; it may do harm. It is a different 
matter. It is a matter of judgment. It 
is true that any such meeting which 
has the faintest resemblance to carry-
ing out (he behests of another party 
is absolutely wrong.

1 have said, in this particular 
matter, and the House will remember, 
Mr. Chou En-lai suggested an early 
meeting. I have said, “I should be glad 
to meet you.”  It seems to me that the 
meeting could only take place firstly 
when these proposals that we have 
sent have been accepted, there is some 
basis for meeting, tension becomes 
less or some other preparation made 
for  it. I do not wish to delay any-
thing. I am not trying to escape the 
very idea o f  meeting. I want it, 1

welcome it as early as possible. But, 
as I have stated, there must be some 
preparation, some ground for it. It is 
a complicated issue. Leaving out the 
broad question of how the Chinese 
have behaved in this matter, which, I 
think, is very bad, even if you coroe 
to the narrow issue of the border* 
here and there, it is a fairly compli-
cated issue, full of history, tradition, 
this and that and maps.

The Chinese Government haa 
recently published a kind of an 
Atlas— atlas is not perhaps the right 
word— a collection of maps, plenty <»f 
them. I think about two or three are 
their own maps. The others are maps 
taken from other countries, all maps, 
British maps, American maps, French 
maps, wherever they could get hold 
of, which they thought to some 
extent helped their case. Sometimes 
they help them a little, sometimes 
more.— Encyclopaedia Brittanica, some 
traveller’s maps, all that kind of 
thing. They have done it. We have 
plenty of maps, very good maps. I 
have no doubt that our case is a very 
strong one, broadly speaking. What 
I mean is, two countries, where there 
is a dispute, cannot refuse to talk. 
That is not a legitimate way in the 
modern world or at any time to deal 
with. If you are strong, you can, of 
course, push aside your adversary, 
talk or no talk, get away. It is a bad 
habit even then.

In the present case, things have 
happened which have come as a shock 
to us. I have no objection to talk* 
about Bara Hoti or or.e or two other 
places. These are limited cases c f  
border. Where there is a dispute, let 
us discuss it. How many hon. Mem-
bers here, who have warmly protest-
ed against our coming out of Bara 
Hoti, know even the facts about Bara 
Hoti? But, it is a resentment, a 
justified resentment because they feel 
that with the Chinese pushing them-
selves here and there, we must not 
put up. I can understand that 
emotional reaction to it. But very few  
of us here can discuss the question o f 
Bara Hoti, what the facts are this way 
or that way, or any other question.
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Sc. I had no objection to discussing 
Bara Hot! or one or two other matters 
which I might mention. We have 
inherited the dispute not since the 
Chinese came but from before that.

But the question becomes an entire* 
ly  different one as it is today; whether 
It is the so-called Marmahon line or 
whether it is in Ladakh, it becomes 
different. Something has happened 
there which is not u minor border 
dispute, a minor transgression where 
there may be doubt about it or not.

Whatever the Chinese Government 
might feei in their minds, as I said 
the other day they have an one-track 
mind more so than other countries. 
We all have one-trark minds to some 
extent when our national interests are 
concerned, but I think more than 
other nations the Chinese Government 
has that one-track mind, and that has 
been encouraged or developed or con-
ditioned even more by the semi-isola-
tion in which this revolutionary China 
has grown up in the last ten years 
with no contacts with others except a 
limited circle of nations.

I say this is on a d i f f e r e n t  footing. 
Here we are for the last ten years 
talking to them, dealing with them, 
discussing the Tibetan Treatv with 
them, and so far as we are concerned, 
openly and repeatedly declaring what 
our frontier was—the maps are 
there—declaring in Parliament and 
elsewhere, so that thcrt was no doubt 
as to where we were.

I am for the moment assuming that 
the Chinese believed in their own 
case, and believed in their own fron-
tier. Anyhow, they perfectly knew 
our stand, while the way they pul it 
to us was: yes, this matter, these 
maps require revision or reconsidera-
tion—something like that—which cer-
tainly did not close this argument, but 
broadly the impression created was 
that they had some minor rectifica-
tions to suggest, no more.

In spite of all this, they suddenly, 
or  gradually if you like, creep up and

take possession of these various areas 
and territories. I am not going into 
the whole history which the House 
knows. It does seem to me a definite 
breach o f faith with a country which 
tried to be friendly to them. I think 
we have rightly tried to be friendly 
to them not only because of the past, 
but more so because t»f the present 
and the future, because I do not like,, 
my mind rather doe:, not like, the 
prospect of the future where these 
two giant nations o f Asia are con-
stantly at each other’ throats. It is 
a bad future for us, and for them, if 
I may say so, and for Asia certainly.

Therefore, keeping all this in view, 
we followed a certain policy. There 
was no question of appeasement. 
Certainly it was a policy which objec-
ted to and disliked the other policy, 
what might be called anti-policies. We 
do not believe in anti-policies, broad-
ly speaking, and we think anti-policies 
are necessarily based on hatred, which 
is the typical cold war approach to 
any problem. If you have an enemy 
you have to fight, go and fight that 
enemy, down him if you can, b jt  this 
kind of cold war attitude is, I think, 
more pernicious than any straight out 
war. . It perverts a nation and an 
individual who indulges in it. It is 
far better, as Gandhiji said, if you 
have a sword in your heart, to take it 
out and u°-e it, not nurse it in your 
heart.

So, there was no misunderstandine 
on our part about what China was as 
some people imagine. Perhaps we 
had given more thought to it than 
most hon. Members here.

Even before the revolution, we 
developed, we tried to develop, 
friendly relations with the previous 
China, the Chiang Kai-shek China, 
not that we approved o f Marshal 
Chhng Kai-shek, it war for China to 
decide who should rule. But because- 
we attached importance to China as 11 
great country, our neighbour country, 
the biggest country in Asia, w e tried 
to be friendly with them, and w e w w »
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friendly with them; it was not a long 
period, of course, since we became 
Independent, because two or three 
years later came the success o f this 
revolution there.

Well, when the revolution came, we 
discussed this matter, thought of it, 
w ith our Ambassador there and others 
’concerned. It was perfectly clear that 
this revolution was not some kinr* of 
a palace revolution. It was ' h i 
might be called a basic revolution 
Involving millions and millions of 
human beings. It was a stable revo-
lution with strength behind it $nd 

popularity behind it at that time, what-
ever might have happened later—there 
is no doubt about it. It produced a 
perfectly stable Government, strongly 
entrenched and popular. That has 
nothing to do with our liking it or 
disliking it, that is a different matter. 
And naturally, we came to the deci-
sion that this Government should be 
recognised, and within two or three 
months we recogniscd it.

I might repeat hero a phrase which 
lias stuck in my mind Soon after the 
Chinese revolution—I forget, maybe a 
year after, maybe a little more, but 
about that— a very eminent statesman 
be ’onging to the Western Countries 
who did not like the Chinese revolu-
tion said in the course of a talk with 
some people: “We made a great mis-
take when the Russian revolution 
took place, the Soviet revolution; that 
is, for years we behaved to them, 
tried to crush them, tried to. you 
might almost say, put an end to the 
revo’ution. We did not succeed in 
doing so, but wo did succeed in 
embittering everybody and creating 
these terrible conflicts between us 
( “ us” means those people. Western, 
countries) and Russia." He said: “Let 
us not repeat that mistake in regard 
to the Chinese revolution.”  This was 
a person who did no* like the Chinese 
revo’ution. He is an eminent states-
man o f the Western countries, but he 
was a wise man.

Now, it Is pretty obvious, it was 
then and it is now. that you cannot 
deal with these revolutions because 
you dislike them, cursing them up and

down, bell, book and candle; they do 
not cease to be. These are elemental 
things that happen in a country. You 
have to deal with them. If you like, 
you can fight them, but you cannot 
ignore them. That is why w e have 
always been convinced that it in 
utterly wrong and harmful and 
dangerous for the world for China not 
to go into the United Nations. It is 
riot in keeping with the facts of the 
situation, with the facts of life, it 
comes in the way. And so, this is 
what we have been saying in the last 
ten years and now gradually, even 
those who have opposed this, have 
to admit that it would have been 
better to recognise China progressive-
ly they admit it. And indeed, China 
ought to have been there long ago but 
for certain complications that arise to 
regard to Marshal Chiang Kai-shek, it 
is true.

Take even the last meeting of the 
General Assembly of the United 
Nations. When this question of 
China being seated there was brought 
up by some countries, including India, 
people were surprised. They said: 
“Oh, India goes on doing this in 
spite of what has happened in Tibet, 
in spite of what has happened on 
India’s borders. How blind they are!” . 
Weil, it is not for me to say who is 
blind and who is not, but normally, 
we have found in the last ten years 
that what we have said, and what 
action we have proposed has bees 
accepted by the other countries year 
after year, after much damage had 
been done, of course, because of their 
not accepting that advice: they have 
come round And you will find that 
even in the last voting in the United 
Nations over this Chinese question 
more people voted for it; more people 
who had opposed it became neutral or 
abstained. Those who had abstained 
voted for it this time, that is, in spite 
of all these factors which had irri-
tated the countries and irritated us 
against China, yet, the facts of the 
situation made people vote more for 
that in this last session, because there 
are statemen there, there are people 
who think of the future and o f the
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present; they cannot ignore these facts. 
They had to vote. I have no doubt 
that if China had been. . . .

Acharya Krip&l&ni (Sitamarhi): Is
it because the Chinese are dis-
appointed that the world is opposed to 
them, that they attack their friends?

Shri Jawaharlal Nehru: I am
afraid, with all respect I say so, that 
Acharya Kripalani’s mind is astray 
at the present moment. It has noth-
ing to do with what I am saying 01 
with my line of argument. Perhaps, 
I shall be able to clarify the deep 
recesses in his mind presently.

Now, I am pointing out that you 
are dealing w i‘h enormous elemental 
phenomena in the world, with these 
big revolutions and others. You have 
to understand them and fight them, 
if  you like, but understand them; 
you cannot fight withou' under-
standing.

Now, .1 shall come to another aspect 
o f this question which might perhaps 
lead Acharya Kripalani to have a 
slightly better understanding of the 
working of our minds. Ever since 
the Chinese revolution, we naturally 
had to think of this major fact of ttv.s 
revolution and what this new China 
was likely to be. We realised that 
this revolution, apart from the change- 
over, was going to be a very big 
factor in Asia and in the world too, 
and in regard to us. We realised, we 
knew this much history, that a strong 
China is normally an expansionist 
China. Throughout history, that has 
been the case. And we saw, or we 
felt that the two factors taken to-
gether, the great push towards indus-
trialisation o f that country, plus the 
amazing pace of its population in-
crease, would crea 'e a most dangerous 
situation; it was obvious; it did not 
require much cleverness to think of 
that; every intelligent person in the 
world more or less thought on those 
lines.

The population problem itself, a 
vast population and the pace of 
growth, greater than almost any in 
the wide world, creates an explosive

situation; It bursts at the seams, but 
a big population may . be weak, o f 
course, unless it is industria-
lised. And it is this industrialisation 
process that came in powerfully, that 
gave a push. And I said, the com-
bination o f that too, was likely to 
create, we saw eight, nine or ten 
years ago that it was likely to create, 
a very novel and a very dangerous: 
situation, not so much for India, but 
for India also— that taken also with 
the fact of China’s somewhat in-
herent tendency to be expansive, when> 
she is strong. So, nobody was blind 
to this fact. We realised it. We 
have discussed it here, in other coun-
tries repeatedly, because everybody 
knew it. And gradually, as the year* 
have gone by. this fact has become 
more and more apparent and obvious. 
So. if any person thinks that w e 
followed our policy in regard to 
China, without realising these obviou? 
consequcnces, he is mistaken. If he 
thinks that wc followed it because of 
fear of China, he is doubly mis'aken. 
It is not for me to say how weak or 
strong or fearful we are, but I think 
it may be said that ai no time during 
these last ten years have we functioned 
under tho urge of fear; not previous 
to these ten or twelve year.?, but 
since we formed a government, we 
have been conditioned not to function 
under fear. And something of that 
lesson and experience has still condi-
tioned us and helpled us. There was 
no question of fear of China. Cer-
tainly, there was an appraisal of a 
situation, of the consequences,—that 
is a different matter—and further 
action taken, which helps to prevent 
a dangerous development of these 
steps, o f course; every country has to 
take that.

So, I am putting this to the House 
as the background of our thinking, 
because people seem to imagine that 
either we live in a world of our own 
without thinking of what is happen-
ing elsewhere, without realising it, 
or that we are shrinking in fear. 
They are mistaken in both ways.

Another point that I might mention 
is these great revolutions like the
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Soviet revolution or the Chinese re-
volution, and at the same time, in a 
tense even a greater revolution, that 
is, the scientific and technological 
revolution that is taking place; all 
these have been round us in our 
generation. We have seen them, 
technological and scientific. It is only 
in the last few  years that we are 
really making good. Previously, we 
had no chance. And we are doing 
pretty well in it, and I have no doubt 
that considering the material wc hav*', 
we shall do well, given an opportuni-
t y

Now, all revolutions, whether it is 
the French revolution or the Russian 
or any other, rather tend to function 
abnormally, obviously; a revolution 
itself is a departure from normal be-
haviour, normal development. They 
become abnormal; they become up-
heavals; they do not pretend to having 
drawing-room manners; in fact, they 
go against drawing-room manners and 
break things; they are des'ructive. 
although also these big revolutions 
have obviously somethling construc-
tive in them, something which appeals 
to people, something which routes 
their enthusiasm, obviously. And 
you see, therefore, these tremendous 
ferments and upsets and crude things 
and cruel things happening Gra-
dually, the revolution subsides, keep-
ing many of the gains of the revolu-
tion, but becoming more and more 
normal, whether it is the French 
revolution or any o ‘her. Of course, 
it depends on other facts how soon 
it becomes normal. If conditions, 
external conditions, prevent it, like 
wars and tumults, it takes a long 
time; it is bound to, because people 
cannot live up to that pitch of excite-
ment of a revolution. Now, we *ee 
that normalising process very much 
at work. So in the Soviet Union, I 
do not mean to say that that means 
they are going back on their econo-
m ic theories, although, without going 
back, they change them; as wise and 
pragmatic people, they change them 
somewhat from time to time, the basis 
remaining more or less the same.

Saw , China is very very far from

normality, and that is our misfor-
tune, and the world’s misfortune—
that is, strength, considerable streng h, 
coming in an abnormal state o f  
mind. This is a dangerous thing. 
There it is. One has to face it, combat 
it, if you like. I am merely analysing 
the situation.

That is why you find a marked 
difference be'ween the broad approach 
of the Soviet Union to world pro-
blems and the Chinese approach. I 
do not think there is any country in. 
the world—of course. all countries 
are anxious for peace—I do not think: 
there is any country which is more 
anxious for peace than the' Soviet 
Union. And I think that is tne- 
gencral view of people, even of their" 
opponents. But I doubt if there is 
any country in the world, if I may 
put the other thing, which cares, 
less for peace than China today. See 
the vast difference between the two.

One may talk of other things. Shri 
M. R. Masani may talk still of Inter-
national Communism and others may 
talk of international capitalism. There 
may perhaps be a grain o f truth in 
what they say. But basically and 
fundamentally, these cries of these 
ideas are completely out o f date and 
have no relation to today’s world. 
However, it is not for m e to argue it.
I am merely stating a fact. The world 
is changing and I can conceive the 
two great colossuses today, the Soviet 
Union and the United States, coming- 
very near to each other, as they are 
slightly coming. Essentially, these 
ideas of capitalism and Comm uni ~ni 
are, as I said, out of date. You may 
quote scripture. I think Shri M. R. 
Masani quoted what Chairman Mao 
said and somebody else quoted Marx. 
Well, it is interesting to know what 
Chairman Mao said in the middle of a 
civil war, many things are said at 
such times. It may be that Chair-
man Mao will say the same today. .1 
cannot say. But the fact remains 
that all these cries become out o f  
date. They are out of date today in 
this world when you have reached 
the moon and other things happen. 
The fact of the matter is that the two*
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countries at the present moment In a 
sense the most advanced technologi-
cally, scientifically and all that, are 
America and the Soviet Union. They 
both worship, technology and the 
machine. They both think that they 
will get more and more out of it, and 
perhaps they both forget that there 
are some other deeper aspects of 
human life which cannot be ultima-
tely ignored. So this talk about in-
ternational capitalism and Interna-
tional Communism, repeating an old 
slogan, merely prevents us from 
thinking straight and understanding 
the changing world.

The hon. Member, Shri Vajpayee, 
-expressed surprise and resentment at 
the letter I had written to Premier 
Chou En-lai which was sent on tne 
16th November, just on the day this 
House reassembled. Could I not have 
delayed that letter for two days and 
got the sanction of the House? I am 
surprised at this suggestion; as if 
diplomatic correspondence of any type, 
even of a trivial type and much 
more so of an important type, is going 
to be considered by Parliament before 
every letter is sent. It is impossible 
for us to carry on in that way. It 
■cannot simply be done. I am sorry 
to say so. You have to trust io some 
extent those people whom you appoint 
to do this job. If they do badly, take 
them out. of course. But you have 
to trust them. There is no other 
way. You cannot have these letters, 
communications and despatches all 
the time put before the House.

That was the reason also why a 
number of these things were not 
placed before the House previously. I 
am accused of keeping things from 
the House. I did not deliberately do 
ro. But I do not wish that before a 
thing was completed— the correspon-
dence— ,1 should put my letter and 
create perhaps a furore before I R ot 
a reply. One thing in which this 
argument or criticism may be applied 
was about the news regarding the 
Aksai Chin Road. Now, as I said, we 
-wanted to confirm it. We sent our

man there. It was only in October 
last year—about a y *»r  tg o —that w « 
had knews that it was there and 
they had seen it. It was in our 
territory. Immediately, w e wrote to 
Premier Chou En-lai. We could o f 
course have immediately announced 
the fact. But the possible result in 
such cases is that there is no room 
for talk le ft  Each side becomes 
rigid—I do not say they are flexible 
now. That is not my point, but I am 
talking o f the general practice. Each 
side becomes rigid; publicity is given; 
national feeling is roused and the 
other country reacts to it. Then any 
talk, any flexible approach, becomes 
impossible. I may have made a mis-
take, but I am merely explaining how 
one cannot all the time announce or 
publish these facts in * Parliament, the 
Press and the rest. But the broad 
principle, of course, is there tha*. it 
is essential for Parliament to be kept 
in touch with events and there should 
be no secrecy; there might be delay? 
etc. in order to achieve a certiun 
object.

Reference was made in some 
speeches to our Defence Minister, T 
am rather sorry this was done, 
because large questions of policy 
become entangled in this way round 
personalities. I do not challenge the 
right of any hon. Member to say what 
he feels like about a Minister or 
about the Government. I', is not a 
que-.tion of challenging that right. 
Nevertheless, even a right can be 
exercised rightly or wrongly or at 
the wrong time or producing wrong 
results. There are ways of doing it. 
It is ra'her embarrassing to talk about 
personalities anyhow, but it so hap-
pens that probably in so far as this 
House is concerned, I have known the 
Defence Minister longer than any 
other person. Shri M. R. Masani 
shakes his head; may be perhaps he 
knows him better than I do. A ny-
how, I have known him for a long 
time and worked closely with him for 
many long years before independen-
ce came, and I presume that I know 
him as well as I know anybody else.



2X09 MOtion rfe: AQRAH AYAKA 6, 1M1 (5 A K A ) India-CM n* z z t o
Relations

I know his faults as well as his 
virtues and abilities. I have disagreed 
with him on many occasions. I am 
likely to disagree with him in future. 
But 1 know that apart from his out-
standing ability, he is. a man of the 
deepest patriotism and national feel-
ing, and because of that, ail the 
ability he has would have been insu-
fficient if .1 had not believed in his 
patriotism and his love of country.

Then I saw his work in the Defence 
Ministry. The Defence Ministry in 
the last two or three years has, in 
some respects, made very great pro-
gress; it has revolutionised the scien-
tific part of it, the production part 
o f it, these two main parts which are 
o f the greatest importance in this 
crisis— the scientific background and 
the productive apparatus— giving, if 
I may say so, far greater status to 
our leading soldiers and others, 
because previously they were rather 
relatively weighed down by other 
departments and so many othc r 
things. You may refer to minor 
matters. But I may say that I speak 
from certain experience and I was 
very sorry that some months ago. this 
controversy came before the H o u s p  in 
connection with an offer of resigna-
tion from our Army Chief of Staff 1 
was sorry because of what I felt about 
the Defence Minister and about the 
Army Chief of Staff. I had consi-
derable admiration for h is ability, for 
his experience and when this kind of 
a thing happens when people of 
worth have some kind of tempera-
mental conflict, it is sad. II i?- not a 
question of keeping one man in a 
Job or another person, not. Fortu-
nately that matter was got over and 
things have gone on smoothly. We 
are all working together satisfactorily 
and I would say that this matter in 
any sense should not be revived 
because whatever step one might take, 
it is harmful, especially in these cir-
cumstances.

I should like to say one thing. It is 
exceedingly difficult to talk about one- 

or to judge oneself. Mow, 
Acharya Kripalani especially accu3ed 
t t t ( ai) L.S.D.— 5.

me and said that I was intolerant 
and that perhaps 1 was not charitable 
enough to other’s opinions. As I 
said, it is difficult for me to judge but 
I have not been able to understand 
why this excellent virtue of toleran-
ce should be limited to me only.

Acharya Kripalani: May I object?
Because you are in authority, because 
of your position as the Head of ffte 
Government and also in the affections 
o f the people, you must be tolerant 
about otheT’s opinions. 1 made it very 
clear—more than once.

Shri Jawaharlal Nehru: I accept
that But the point is that all of us 
represent something. W e are not
here merely finding a kushi job. It 
may be kushi for some. We are here 
representing some views. The hon. 
Members here represent the views of 
their Party or their individual views. 
A ll of us are here for that. We stand 
for those views. I can be attacked 
for two reasons by anybody: either
for the wrongness of the views or 
for incompetence or for corruption
or something like that. These ;tre
the various ways in which a person is 
dealt with. If it is a question of cor-
ruption, etc. it is a question o f fact 
So, more or less, is the question of 
incompetence. Now, there may be 
conflict of views. If some views are 
pronounced which I think to be 
patently wrong and injurious to EKe 
country, am I to remain silent and re-
main tolerant o f this injurious 
doctrine? Obviously, it is up to me, 
if I have any views o f my own. to 
put them before the country and to 
fight the heretical views, if I may say 
so, of the others and the wrong viewf. 
Now for a moment I have to plead 
for myself and to show how amaz-
ingly patient and tolerant I am ..........

Acharya Kripalani...............  to th«
foreigners.

Shri Jawaharlal Nehru: Hardly two 
or three days pass by, certainly not 
a week, when various articles do not 
appear in a southern paper from a 
very eminent person, mainly con-
cerned wlh attacking me personally
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t o d  m y policies. I remain quiet and 
tolerant and patient. I do not go 
about arguing. But it reminds me 
o f a rather well-known couplet. It 
Is in French; in La Fontaine’s Child-
ren’s Fables.

Cet animal est tres m echant, Quand 
on V attaque il se defend. It means: 
“This animal is very vicious for, when 
attacked, it defends itself!” . Am I 
not even to defend by views when 
they are attacked? Surely, that 
would be unfair not only to me but lo 
the public before whom I stand for 
some principles.

Let us of course be to’crant and 
we must be tolerant. We have also to 
express our respective views with 
such ability -and force as we command 
always, I hope, keeping, within the 
limits o f the broader tolerance o f each 
other.

May I just say this to repeat what 
we have said previously that any 
aggression on Bhutan or Nepal would 
be considered by us as aggression of 
India. I know very well what all 
this involves—what I am saying. It 
is a very grave responsibility. But 
realising all this and thinking it out, 
we said so long ago and now I want 
to repeat it because not only of wider 
considerations but also because of 
considerations of India’s security. If 
you ask, what will bo done it this 
happens or that happens— obviously I 
cannot say.

Now, the other day, referring to 
the ill-treatment of some of our 
prisoners by the Chinese, I mentioned 
the Geneva Convention. I think Shri 
Asoka Mehta said something about 
that and asked whether China had 
signed it. I have looked that ma'te** 
uf>. It is the Geneva Convention re-
lating to the treatment of prisoners of 
war, August, 12, 1949. The Con-
vention applies to all cases of dec 
lared war or of any other armed con-
flict which may arise between twe o: 
more of the High Contracting Parties 
even if the state o f war is not recog-
nised by one o f them. The Conven-

tion was also applicable to eases of 
partial or total occupation of the 
territory o f a High Contracting Party 
even if the said occupation meets 
with no armed resistance. No phys.- 
cal or mental torture nor any other 
form  of coercion ia to be inflicted 
on prisoners of war to secure from  
them information of any kind what-
ever. It applies to this. Prisoners of 
war who refuse to answer may not 
be threatened, insulted or exposed to 
any other unpleasant or disadvan-
tageous treatment of any kind. Apart 
from the present Chinese Government 
accepting it. Premier Chou En-Lai 
actually made a statement to this 
effect—I am not quite sure where but 
I think— in Geneva recognising the. 
Geneva Convention.

I am very grateful to this House 
for the courtesy it has shown me.

I would again repeat that it is up 
to us to realise the gravity of the situa-
tion fully, because it is not only an 
army matter, defence matter, and all 
that, but it goes much further than 
that. It affects all of us; it affects our 
production: it affects all our planning; 
it affects the workers in the factory 
and the employers; it affects men in 
every field. All these demands and 
other things that are made will have to 
be conditioned by this new position. 
Strikes, hartals, lock-outs and all 
that will have to be viewed from this 
point of view. Students, who I am 
glad to say have shown so much 
vitality over this issue, will have to 
realise that that has to be shown In 
other ways also Which would realty 
help us. So, it applies to all our life.

So far as we are concerned, I can-
not function and my Government can-
not function in a big way—-it can 
function normally— when these diffi-
culties face us if we do not have 
the fullest co-operation from Par-
liament and the people. I appeal, 
therefore, for that co-operation, and 
I promise them that w e shall keep 
them in touch with what happens to 
the best o f our ability. I cannot 
promise that every letter I send shall 
suddenly or certainly be placed



before them, but it is impossible for 
us really to function with any kind of 
secrecy when such grave issues are at 
stake.

There are a number of amendments.
I would, if I may, suggest to the 
House that the amendment of Shri 
Kasliwal which of course is in my 
favour might be adopted.

Mr. Speaker: Before I put Shri 
Kasliwal’s amendment to the vote, I 
would like to know from hon. Mem-
bers who have tabled amendments 
for disapproval whether they want to 
press them. As far as Shri U. C. 
Patnaik is concerned, he said at the 
end o f his speech that he was with-
drawing his amendment.

Shri Siva Raj (Chingleput-Reserv- 
ed—Sch. Castes): I do not press my 
amendment.

Shri U. L. Patti (Dhulia): 1 do not 
press my amendment.

Shri Yajnik (Ahmedabad): I do not 
press my amendment.

Shri Prmkash Vir Shastri (Gurgaon):
I do not press my amendment.

Acharya Kripalani; I want to press 
my amendment.

Shri Braj Raj Singh (Ferozabad): I 
press my amendment.

Mr. Speaker: All the amendments 
which have not been pressed are 
treated as withdrawn.

The amendments w ere, by leave, 
withdrawn.

Mr. Speaker: I shall now put
Acharya Kripalani’s amendment to 
vote. The question is:

“That for the original motion,
the following be substituted,
namely:

This House having considered
the White Paper II on India-China

a a i}  M otton re: AGRAHAYAN A  6,

relations laid on the Table of the 
House on November 16, 1959, and 
subsequent correspondence bet-
ween the Governments of India 
and China laid on the Table of 
the House on November 20, 1959, 
regrets the failure of the G ov-
ernment to secure India’s frontiers 
and to safeguard her territorial 
integrity. In particular. tive 
House regrets—

(a) the suppression over a period 
of years from Parliament and 
the people o f the fact of 
Chinese aggression,

(b) the absence of measures to 
ensure the defence o f the 
Himalayan frontiers such as 
suitable deployment of 
troops, adequate equipment 
of our forces, and the cons-
truction of necessary roads 
and air-fields,

(c) the fact that the latest letter 
of the Prime Minister to the 
Chinese Premier does not 
maintain the stand that nego-
tiations between the two 
countries can take place only 
011 the basis o f prior accept-
ance by China of our fron-
tier and the immediate 
vacation o f territories forcib-
ly and wrongfully occupied 
by them,

(d) the fact in their eagerness 
for a negotiated settlement 
Government 'have suggested 
that India would withdraw 
from  what has always been 
Indian territory, m return for 
the Chinese withdrawing 
from areas which also are 
ours, and

(e) that the Government have 
announced no clear plans to 
make the Chinese vacate 
Indian territories within a 
reasonable period.’ H

The motion was negatived.

1891 (SAKA) India-China 2214
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Mr. Speaker: I now put the amend-
ment of Shri Braj Raj Singh and an-
other hon. Member. The question is:

That for the original motion, 
thfB follow ing be substituted, 
namely:

“This House having considered 
the White Paper II on India-China 
relations laid on the Table of the 
House on November 16, 1959, and 
subsequent correspondence bet-
ween the Governments of India 
and China laid on the Table of 
the House on November 20, 1959, 
regrets the failure of the G ov-
ernment to secure Jjodja’,? frontiers 
and to safeguard her territorial 
integrity. In particular. the 
House regrets—

(a) the suppression over a period 
of years from Parliament and 
the people of the fact of 
Chinese aggression,

(b ) the absence of measures to 
ensure the defence of the 
Himalayan frontiers such as 
suitable deployment of 
troops, adequate equipment 
of our forces, and the cons-
truction of necessary roads 
and air-fields,

(c) the fact that the latest letter 
of the Prime Minister to the 
Chinese Premier does not 
maintain the stand that nego-
tiations between the Iwo 
countries can take place only 
on the basis of prior accept-
ance by China of our fron-
tier and the immediate 
vacation of territories forcib-
ly and wrongfully occupied 
by them,

<d) the fact that-in their eagerness 
for a negotiated »ettlement 
Government have suggested 
that India would withdraw 
from what has always been 
Indian territory, in return for 
the Chinese withdrawing

j-jt5 Motion re: India- HOV8MHBR
China Relations

from  areas which also are 
ours, and

(e) that the Government have 
announced no clear plans to 
make the Chinese vacate 
Indian territories within 
reasonable period.”

The m otion was negatived.

Mr. Speaker: Now, I shall put the 
substitute motion of Shri Kasliwal.

The question is:

That for th? original motion, 
the following be substituted, 
namely:

"T h is  House having considered 
the White Paper II on Indii-China 
relations laid on the'Table < •’ ;he 
House on November 16, 1959. and 
the recent developments on the 
frontier, and subsequent corres-
pondence between the Govern-
ments of India and China laid on 
the Table of the House on Nov- 
ernber 20. 1959 approves of and 
endorses the policy of the Govern-
ment in this regard.”

The m otion was adopted.

Mr. Speaker: All other substitute 
motions for approval are barred.

¥t, 1989 Keraia Staie Legislature a a i6
( D elegation o f Pow tra)

M il

13.59 hr*.

KERALA STATE LEGISLATURE 
(DELEGATION OF POWERS) 
BILL

The Minister of State In the Minis-
try of Home Affairs (Shri Datar): I
beg to move:

"That the Bill to confer on the 
President the power of the Legis-
lature of the State of Kerala to 
make laws be taken into con-
sideration.”

This is a simple measure. The 
House is aware that on the 81st Jtaljr,
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1PM, the President took over the ad-
ministration o f the Kerala State. At 
that time the power to legislate on 
behalf o f Parliament was not taken 
over by the President. When this 
question arose, the Government of 
India considered as to whether there 
were any urgent Bills that required 
an immediate enactment by Parlia-
ment. You are aware that during the 
last session, with great difficulty, the 
Parliament found time for legislation 
in respect of two Bills with regard to 
the Kerala State. One was the Local 
Authorities Laws (Amendment) Bill, 
1959 and the other was the Travan- 
core-Coehin Vehicles Taxation 
surprised at this suggestion .as if 
(Amendment and Validation) Bill, 
1959. Now, these two Bills became 
law but there were some more.

Secondly, w<- had received certain 
Bills before the proclamation was 
issued and had received one Bill 
after the proclamation. I may point 
out in this connection that so far as 
the Bills, which are received by the 
Central Government far the Presi-
dent, are concerned, they have to be 
looked into and fully examined in 
consultation with a number of 
Ministries. In respect of some of 
these Bills, the matter assumed great 
importance because the Government 
of India received a number of rep-
resentations. It was brought home to 
the Government of India that certain 
provisions in these Bills required 
a closer examination and perhaps 
some amendments before they could 
be assented to by the President. The 
whole question was fully considered.

It may also be noted that When 
the proclamation was issued article 
202 had ceased to be operative. 
Article 201 is the article under which 
it is open to the President to give 
assent to the Bills that are referred 
to him by the Governor. Therefore, 
a question arose as to whether a sup-
plementary proclamation should be 
issotd so that the President’s power 
WHHr Article 901 might be revived.

There was also the other question 
as to whether all these Bills could be 
straightway given assent to or whe-
ther certain provisions require fur-
ther consideration, so that any 
amendment, if necessary, could be 
considered before assent of the Pre-
sident was sought to be obtained. 
That was the reason why the whole 
question was considered fully. In 
fact, two questions were considered: 
whether a supplementary proclama-
tion should be issued re-authorising 
the President to act under article 201 
or whether a general power should 
be taken by the President from  Par-
liament for legislating such Bills as 
were necessary during the Presi-
dent’s rule over the Kerala State. 
Now. it was found that occasions 
might arise when certain urgent 
matters will have to be considered 
by the President and perhaps emer-
gent legislation resorted to, because 
the President is in charge of the 
Kerala Administration. Various such 
questions often arise, and that was 
the reason why it was considered 
advisable that, instead of taking 
powers under article 201. which 
would not meet with the require-
ments of the case, it would be better 
to seek power from the Parliament 
for the purpose of making legislation, 
or for the purpose of passing Presi-
dent's Acts. Tliat was considered in 
a general way and it was found that 
it would be better to have such 
powers to the President so that he 
would deal effectively, not only with 
the Bills that were before the G ov-
ernment of India but with other 
matters as well.
14 hrs.

1 might point out in this connec-
tion that when the President took 
over the administration of Kerala, 
there were as many as 26 Bills re-
quiring attention; they were pending 
before the then Kerala Legislative 
Assembly. Some of them required 
further consideration, and it is not 
unlikely that during the continuance 
of the President’s rule, a need might 
arise for certain very important aond 
pressing legislation. It is fo r  this



NOVEMBER VI, 1#5S State Urisktfttrt 2230

[Shri Da tar]
’ purpose that the Constitution, under 
article 557(1), made it possible for 
the Parliament to enact a law, con-
ferring on the President the powers 
of the Legislature of the State to
make law® and authorising him to
delegate this particular power in
proper cases. There is an amend-
ment, so far as the latter portion is 
concerned. That question will have 
■to be considered by the Parliament 
in due course. But here the principal 
question that has to be considered is 
about authorising the President to 
make laws.

Another circumstance may also be 
considered. Parliament has a number 
of very urgent matters before it, and 
it is not very easy for the Parliament 
to deal with different Bills, so far as 
the administration of the Kerala 
State is concerned. Last time, with 
the greatest difficulty, we could find 
time, so far as two Bills were con-
cerned. Now, there are a number of 
other matters that require immediate 
attention. There are, as I have 
pointed out, certain important Bills 
here before the President for consi-
deration, and the President might 
have also to consider as to the extent 
to which some amendments should be 
effected before they would become 
law.

Secondly, the President should 
have such powers to meet any parti-
cular situation that might arise dur-
ing his administration of the Kerala 
State. It is for these reasons that 
this particular Bill has been brought 
forward, for the purpose of authoris-
ing the President to make laws on 
behalf of the Parliament.

Now, I might also invite the atten-
tion of the House to the procedure 
that has to be followed in this case. 
Before the President makes laws, as 
far as practicable, he should have 
the views of an advisory committee 
or consultative committee in this res-
pect For that purpose, a specific 
provision has been made in clause 
(* ) , where It has been stated:

(Datamation of Powers)
am

"Provided that before enacting 
any such A ct the President shall, 
whenever he considers it practicable 
to do so, consult a committee cons-
tituted for the purpose, consisting 
of,—

(a) thirty members of the 
House of the People nominated 
by the Speaker among whom 
shall be included all members 
who for the time being fill the 
seats allotted to the State of 
Kerala in that House; and

(b) fifteen members of the 
Council of States nominated 
by the Chairman among whom 
shall be included all members 
who tor the time being fill the 
seats allotted to the State of 
Kerala in that House.”

Thus, it will be found that we are 
following a practice that had been 
adopted on some previous occasion 
when there was President’s rule.

Now, an amendment has been 
brought forward by my hon. friend 
opposite, the purport of which is that 
this consultative committee should 
consist only of Members of Parlia-
ment from Kerala State. That would 
not be a proper course to follow 
because whenever the President acts 
and makes laws, they would be the 
laws or Acts on behalf of Parliament, 
and so it is proper that members 
from other States also interest them-
selves in the provisions of such Bills 
which would be placed before the 
consultative committee for considera-
tion, and their advice, their inde-
pendent, disinterested advice, is 
likely to be of great use. Because, 
all the questions that arise are rot 
necessarily confined in their import 
only to Kerala. There are broader 
questions, questions about land legis-
lation, questions about a number of 
other matters, where the other Mem-
bers of Parliament would like to in-
terest themselves and to tender 
proper advice to the President It is 
tor this reason that in this Bill a 
provision has been made tor having 
a consultative Committee o f 4S mem-
bers, SO from this hon. House and
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IS members from the Rajya Sabha. 
A s has been stated, as tar as prac-
ticable. the President would take into 
account the views of the consultative 
committee and make such Acts as he 
-considers necessary in the proper 
interests o f Kerala State, whose admi-
nistration is now under the Presi-
dent’s care. That is the reason why 
this particular procedure has been 
followed.

Then, it has been stated in clause 
<3):

“ Every Act enacted by the Pre-
sident under sub-section ( 2) shall, 
as soon as may be after enactment, 
be laid before each House of Par-
liament."

Finally, it is open to this House, sub-
ject to the conditions that have been 
laid down, to make such modifications 
as t h e y  might consider necessary.

Under these circumstances, the 
short question that arises in this case 
is to invest the President with the 
power to make laws for the simple 
reason that Parliament cannot have 
sufficient time to devote its attention 
to the numerous problems that have 
arisen in Kerala and the problems 
that are likely to arise during the 
President’s rule. It is for this reason 
that this Bill has been brought for-
ward and I am confident that it will 
recommend itself to the approval of 
this House.

Shri B. C. Ramble (Kopargaon): 
May I raise a point of order?

Mr. Speaker: Let me first place
the motion before the House. Then 
the point of order can be raised. 
Motion moved:

'T hat the Bill to confer on the 
President the power of the Legis-
lature o f  the State o f Kerala to 
make laws, be taken into conside-
ration."

What is the point of order?

1881 (SAKA) State Legislature 2222 
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Shri B. C. Kamble: There are two 
points of order. The first relates to 
sub-clause (2) of clause (3), which in 
effect goes beyond the scope of the 
authority of the proclamation. In 
sub-clause (2) it is stated that power 
be given to the President to enact —

Mr. Speaker: Unless the hon.
Member is objecting to the Bill itself,
I would suggest that when 1 put 
clause 3 to the vote of the House, the 
hon. Member may refer to this.

Shri B. C. Kamble: My point is
this. When Parliament is sitting, it 
can enact; when Parliament is not 
sitting, it cannot enact.

Mr. Speaker: 1 shall hear the point 
of order now if it goes to the root of 
the matter. If I accept any point of 
order, no further proceedings can go 
on with respect to that particular 
portion on which the point of 
order is raised. I have placed the 
motion before the House. Now I can 
hear a point of order which supports 
the view that the present discussion 
cannot go on. I find that no further 
steps ought to be taken now regard-
ing the consideration motion. When 
I put the clauses to the vote of the 
House during the clause by clause 
consideration, the hon. Member can 
raise his point, and I will certainly 
allow him to do that.

Shri Narayanankotty Menoa (Muk-
andapuram): Mr. Speaker, Sir, I
have given notice of a motion for 
circulation of this Bill. If this Bill 
had been brought in the ordinary 
course of circumstances, as this 
House has accepted the Proclamation 
issued by the President of the 31st 
July and the necessary corollary of 
the Constitutional position would be 
to delegate the power, that this 
House has got to legislate, to the 
President, I would not have given 
notice of such a motion. On the pre-
vious occasions when the President 
exercised this extraordinary power 
o f taking over the administration o f 
the State, both in PEPSU and Andhra 
PradeSh, the Resolution followed bt
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Ihe wake of the approval of this 
House o f the Proclamation made by 
the President. In Otis particular c u e  
an extraordinary procedure was 
adopted by the Government in that 
that during the last session of Par-
liament, even though there was 
enough time left for bringing up such 
a Resolution whereby the power of 
this House could be delegated to the 
President for enacting legislation in 
respect of Kerala, in view of the 
fact . . . .

Mr. Speaker: The hon. Member
means the Bill and not the Resolu-
tion, perhaps.

Shri Narayanankutty Menon: I
am sorry, the Bill. In view o f the 
fact that this House was over-bur- 
dened with a lot of work both during 
the previous session and in this 
session, we would not have much 
objection. But last time when the 
original resolution approving the 
President’s Proclamation was moved 
and the hon. Home Minister replied 
to the debate, we raised the pertinent 
point that for a few  years, since the 
first Kerala Assembly came into 
being, the Central Government used 
to take up a particular attitude to the 
Bills that had been reserved by the 
Governor of Kerala for the conside-
ration and assent of the President. 
The first Bill in that case, as this 
House knows, was the Education Bill.

Mr. Speaker: We are not going into 
those cases.

Shri Narayanankutty Menon: I
am referring to that point.

Mr. Speaker: If it is a dilatory 
motion, I will disallow it forthwith. 
But, if on the other hand, the hon. 
Member thinks that any useful pur-
pose will be served by circulating it, 
let him place those points before the 
House. The simple point here is only 
that. A ll other things are not quite 
relevant. It is not as if, i f  it would 
have been brought it would not have 
been allowed, ltieae are all extra-
neous considerations. No reference

17, I'm  H>at> ■»*A|
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ought to be made on a general BiU 
of this kind in respect of puny BiU 
which has been passed or reserved or
which, in future, is going to be 
passed. Hon. Members are aware 
that if any future Bill is pasaed by 
the President under the authority 
conferred on him by this BiU he has 
to place that before this House soon, 
after that and it is open to any hon. 
Member to treat it as it were an 
terest themselves and to tender 
Ordinance. In the case o f an Ordin-
ance, a regular Resolution is passed 
to throw out the Ordinance. In this 
case also a Resolution can be framed 
and passed suggesting some modifica-
tions in it or throwing it out. If 
modifications are made, those modifi-
cations are bound to be incorporated 
in another Act passed by the Presi* 
dent modifying or amending the ori-
ginal Act. Therefore whenever any 
particular Act is passed it will imme-
diately come to the Parliament. So 
far as future Bills are concerned, no 
reference therefore ought to be made 
here.

So far as the previous Bills are con-
cerned, this has nothing to do with 
them. Under these circumstancesi, 
the scope of this Bill is limited. 
Article 357 o f the Constitution is 
clear that the power cam be conferred 
on the President It has been exer-
cised earlier also. The hon. Member 
has also referred to that. He has 
said that if it had been brought 
earlier, that is, during the previous 
session, he would have had no objec-
tion. He has also said that m this 
session there is enough work. There-
fore, I believe we may pass this as 
quickly as possible. If he has any-
thing more to say as to why it should 
be circulated and what special 
advantage we will get by sending it 
for circulation, he can say. That is 
all the point.

Shri Narayanankutty M « u a :  W e
feel that because the elections are 
approaching now there ia no neces-
sity for delegating the pow er o f thi« 
House t# tbe P n d d tn t
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ence to the Bill already sent for Pre-
sidential assent because the hon. 
Home Minister, while moving this 
motion, made a specific reference to 
the four Bills that are pending for 
Presidential assent. I am entitled to 
submit before this House that the 
functions of the President under 
article 201 of the Constitution are 
entirely different from the functions 
of the President which he is required 
to discharge under article 356 when 
he has taken over the power. While 
moving the motion the hon. Heme 
Minister said that in the ordinary 
course of circumstances when the 
Government has scrutinised the pro-
visions of the Bills that had already 
been reserved by the Governor of 
Kerala for Presidential assent, cer-
tain amendments wore called for 
because certain parties raised certain 
objections to those Bills. I was only 
making a reference to that observa-
tion made by the hbn. Home Minister 
and saying how it will not be desir-
able to delegate the functions of this 
House in so far as the Government 
wants to have some amendments to 
the Bills already reserved for Presi-
dential assent. I am coming to this 
point because under the l a y  out of 
our Constitution, provincial auto-
nomy regarding certain subjects is 
guaranteed. The hon. Home Minister, 
while moving the motion in August 
whereby the President took over the 
powers, said that because o f the deve-
lopment o f a peculiar situation,in the 
Kerala State, the President had to 
take over the powers and that once 
the situation had been got over, it 
was the earnest desire of the Govern-
ment to see that elections were con-
ducted and normal democratic gov-
ernment was restored in that State.

N ow  when in the light of the pro-
vincial autonomy guaranteed by the 
Constitution certain Bills were passed 
by  the Kerala legislature, which were 
within its exclusive power and which 
d id not come under the Concurrent 
List, those Bills were earlier reserved 
ftt* Presidential assent and were 
Iteattfof With th* PtteidWiht for  his

assent. I submit that but for  the 
Presidential interference on the 81st 
July and the consequent Proclama-
tion and the Resolution approving the 
President’s Proclamation, the Presi-
dent could have only limited power 
making his own amendments to the 
provisions of the Bills which had 
been reserved for his assent. In 
exercising the powers under article- 
201 of the Constitution, the Presi-
dent could either refer the Bill to 
the Supreme Court or send back the 
Bill to the Kerala Legislature with 
his recommendations, if he felt that 
a Constitutional principle was in-
volved or that any of the Bills v iol-
ated the provisions of the Constitu-
tion. But that procedure was not 
followed and till the 31st July Pre-
sidential assent under article 201 o f 
the Constitution was not given.

What 1 was submitting when jo u  
made your observation was that in 
the case of the Education Bill, he 
followed that procedure. But when 
the original motion was moved we 
raised that point, namely, what would 
be the future of the Bills already 
passed by the Kerala legislature and 
reserved by the Governor for the 
President’s assent. We also submit-
ted that with the President's Procla-
mation which had been approved by 
this House article 201 of the Consti-
tution stood suspended as far as the 
State of Kerala was concerned. 
Then the hon. Home Minister said 
that if occasion arose that the assent 
had to be given by the President, 
Government would come forth, if  
necessary, with an amending Resolu-
tion.

Mr. Speaker: Some Bills had been 
reserved for consideration or assent 
o f the President. If the legislature 
were there, he would have sent those 
back to the Governor to be sent to 
the legislature. Now the legislature 
is not there and he has to send them 
to this House if this Bill is not passed. 
If this Bill is passed, he can amend 
those Bills himself and then send 
them to this House for consideration,

Skri Deter: That is so.
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Mr. Speaker: Unless this House
amends it again it will be law. He 
can pass it. The jurisdiction of this 
House is not taken away.

The Minister o f Home Affairs (Shri 
•G. B. Pant): No.

Mr. Speaker: The only point is
•whether in the first instance he 
-should send them here or tiot or 
whether the President should be 
allowed to amend them and then this 
"House considers that. Therefore I do 
not know as to why there should be 
any difference made between Bills 
that have already been passed and 
the Bills that are going to be passed 
in future.

Shri Narayanankutty Menon: I
was confining my remarks only to 
the powers of President under article 
201 of the Constitution which are 
limited. The power that we are con-
ferring is so wide because under this 
he can legislate himself. I will con-
fine my remarks entirely to this Bill.

Mr. Speaker: Now that the Kerala 
legislature has been superseded it is 
this House that can pass those Bills. 
If he returns them to this House the 
House can accept or reject them. 
The Parliament should consider it 
and not pass it at all. If the Presi-
dent does something with respect to 
a Bill and sends it here, it is open 
to the House to accept it, reject it or 
modify it. Except that they have come 
in the first instance, what difference 
does It make?

Shri Narayanankutty Menem: That
is the only point I am submitting. 
When the President exercises his 
powers of legislation in this House 
and later on, when these Bills which 
are already reserved for assent come 
back to this House, the only difficulty 
that I am explaining to you is that he 
m ight........

Mr. Speaker: How does the circula-
tion  motion help you; A ll that I want 
to know is, about this circulation 
n otion . I can understand, the hon.

37, 1966 Stott Iwtrtttta* 
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JBill
Member can oppose this Bill. He may 
•ay, until those Bills are disposed one 
way or the other, I do not want this 
Bill to be passed. That is. I do nOt 
want to clothe the President with any 
power in the first instance to deal with 
those Bills, let them be disposed of 
by him, let them come, in the future, 
let me see. Therefore, he can oppose 
this Bill, and My, let them bring it 
later on. This is a dilatory motion. 
Let it go round and round,—the more 
arguments he places, the more I feel 
that this is a dilatory motion. There-
fore, I am going to reject it.

Shri Narayanankutty Menon: That
is left to you.

Mr. Speaker: We are not doing any-
thing arbitrarily.

Shri Narayanankutty Menon: After
hearing me.

Mr. Speaker: I have heard him
suflficientiy.

Shri Narayanankutty Menon: If
you are convinced that the circula-
tion motion is a dilatory motion after 
hearing me and the other side..........

Mr. Speaker: I will leave it to the 
House to decide.

Shri Narayanankutty Menon: What
I submit is this. I have put a specific 
date. If the Government contemplate 
today that elections could not be 
conducted in the State within a re-
asonable time, certainly the question 
o f such a kind o f legislation arises. 
That is why I have put the date, to 
elicit public opinion whether the 
power of legislating regarding certain 
subjects which are under the exclusive 
jurisdiction o f the Kerala Legislature 
when it existed should be given to 
the President. Later on, I agree that 
under the Constitution, the Bill will 
come before the House.

Mr. Speaker: I will pat one ques-
tion to the hon. Member. If the elec-
tions are expedited, the Bills can be
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sent back to that legislature. If the 
President exercises his jurisdiction 
now and before the elections are held, 
he sends them to this House. What 
will be the difference?

Shri Narayanankutty Menon: The
difference is this. The Constitution 
allows provincial autonomy in certain 
subjects just like agrarian reforms, 
which are under the exclusive juris-
diction of the State legislature.

Mr. Speaker: I am not asking that. 
He sends them to this House. This 
House is an alias or substitute for the 
State legislature. It is open to him 
to send them away immediately to 
us.

Shri G. B. Pant: I do not follow the 
hon. Member’s objection. Shri 
Narayanankutty Menon himself will 
appreciate that his motion is not only 
dilatory, but it will altogether make 
this legislation unnecessary and there 
will be no occasion for placing it be-
fore this House again. Because, al-
ready by the 28th of February, by 
which date circulation should be com-
pleted and opinions should reach, elec-
tions would have been held there and 
so we are not going to confer any 
power on the President thereby, nor 
has the President any power there-
after. Therefore, so far as this parti-
cular proposition goes, it is almost 
senseless, if you will pardon me for 
saying so.

Mr. Speaker: Whether it is sense-
less or sensible, I hold that this is a 
dilatory motion. Indirectly he wants 
to oppose this Bill. Let him straight-
away oppose this Bill. To send it 
away until the elections are held and 
the State legislature comes into being, 
this motion is ruled out as a dilatory 
motion. Shri Narayanankutty Menon 
may say anything against this Bill.

Skrt Narmyanankntty M u m : I am
against this BiU. The reasons for op -
posing this Bill ,are these. As I was 
just beginning to say, a burden lies o h  
the Government to convince this House 
that because o f  the peculiar situation
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BiU
confronting the Government it is 
necessary to have the amending leg-
islations enacted by this House. Cer-
tainly, the House will not be inclined 
to delegate the power that this House 
possesses to the President. The one 
reason given by the hon. Home Minis-
ter is want of time to discuss the Bills 
relating to Kerala. Before we think 
of want of time, we should get an 
indication of what are the legislations 
which are to be enacted by the Presi-
dent so immediately, so that the ad-
ministration of the State cannot be 
carried on today without this legis-
lation be'.ng passed by this House. If 
such an indication had been given by 
the Government that such and such 
Bills are to be enacted immediately, 
the House could have very well un-
derstood why the House should now 
delegate powers to the President. 
Othewi6e. it will be difficult. That 
indication has not been given. I was 
going through the debate........

Shri G. B Pant: Before you go, Sir, 
may I just seek a clarification as to 
what time you have allotted for this?

Mr. Speaker: Two hours, for the 
consideration motion and the amend-
ments. How long will the hon. Mem-
ber take’

Shri Narayanankutty Menon: May
I submit, Sir, on that day, I sub-
mitted............

Mr. Speaker: I said, I can extend by  
half an hour if necessary.

Shri Narayanankutty Menon: You
said that you have one hour at your 
discretion.

Mr. Speaker: Let me know w ho are 
the persons who have tabled amend-
ments.

Shri B C. Kamble: Five minutes.
Sir.

Ch. ftanblr Singh (Rohtak): Five
minutes.
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Seme Ho b . Menbera: We would like 
to speak.

Air. Speaker: For clause by clause, 
there is not much, I think.

Shri Narayanankatty M a u n : Ther«
are some amendments by me.

Hr. Speaker: I will allow l i  hours 
for general discussion and half-an- 
hour tor cleuses.

Shri Narayanankntty Menon: May I
submit, Sir, because time has been 
taken on this point and only five 
minutes ire left, 1 may be given at 
least 15 minutes for submitting my 
points?

Shri Naldurgkar (Osmanabad): I
want ten minutes, Sir.

Mr. Speaker: At 2.30, this will be 
adjourned. Let it be understood, 
whole time is two hours; 1J hours for 
general discussion and half an hour 
for clause by clause consideration.

Shri Narayanankutty Menon: Two
hours for general discussion and you 
may extend by half an hour for second 
reading.

Mr. Speaker: If one and a half
hours are not sufficient, and if hon. 
Members are going to contribute to 
the discussion, I do not think any 
reference to any Bill is relevant.

Shri Narayanankutty Menon: I
was just now looking into the............

Shri G. B. Pant: If this Bill had
been of such a character that more 
lipht could have been thrown on its 
provisions by a prolonged discussion, T 
would have been glad to have the 
benefit of the views of the hon. Mem-
ber. It io such a simple Bill.

Shri Narayanankutty Menon: May I
assure you, Sir, I w ill not make any 
remark apart from  replying whatever 
the hon. Minister has said, in com-
mending this motion for the consider-
ation o f the House.

BUI
M r Speaker: 1 hfcve always held

that even though the Mover o f a 
motion may make some observations 
which ar* not relevant, I w ill not allow 
any hon. Member to takr. advantage o f 
that in replying.

14.2* hra.

IMa. Dbputy-Spkaker in the CHatr.J

Shri Narayanankatty Menon: What 
I .V » s  submitting was that under the 
"onrtitutional set-up, provincial auto-
nomy is svaranteed. It is only under 
extraordinary circumstances that the 
emergency powers of the President are 
to be used. While the emergency 
powers of the President are used, they 
V';l> be tonflned to such a situation 
whereby the normalcy of provincial 
autonomy will be restored to the 
provincial legislature as soon as possi-
ble. It is only in extraordinary cases 
where a c impelling situation arises for 
t V  Government to enact legislation by 
Par’ iament that the Central Govern-
ment and this House takes up the res-
ponsibility of legislating regarding a 
subject which is under the exclusive 
jurisdiction of the State Assembly. 
Now that the President has interfered 
an 4 so many months have passed and 
only  a very short time remains bet-
ween the elections and today, this 
Bill is being introduced. My only sub-
mission before this House is that this 
ITo*:se should not take up the res-
ponsibility of delegating the powers 
to the President in order to bring in 
legislations which are not so compel-
ling. The hon. Home Minister, in 
commending this motion to the House, 
did not give any indication o f the fu -
ture legislation that is to be brought 
before this House. His remarks were 
confined to three or four Bills which 
are reserved for the Presidental assent 
and the Government feels that certain 
amendments are to be brought. My 
objection before this House is that 
the President should not be given 
power by this House, by delegating 
powers to k m  amendments to the
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Bills reserved for his assent while 
under the general lay out of the Con-
stitution, hi3 powers were so limited.
This Bill would have been avoided if, 
as promised by the Home Minister 
last time, another Resolution, amend-
ing the Resolution accepted by this 
House on the 20th of August had been 
brought in, thereby restoring the pro-
visions of urticle 211 in respect of the 
State of Keiala. Because, when giving 
certain powers to the President under 
nrticle 211, the Constituent Assembly 
made it abundantly clear that while 
respecting provincial autonomy, in 
certain re-.pects, where the President 
feels that the provisions of the Con-
stitution are violated by the State 
Assembly, the President is given 
poweT to interfere and either send 
the Bill to the Supreme Court or 
back to the Assembly. The hon. Min-
ister did not indicate to the House 
why the amendments are needed for 
the font Bills. Where any of the 
provisions <-f this Bill violated the pro-
visions of tho Constitution, it was out 
of the question whether these Bills 
require to be sent back to the Legis-
lative Assembly— that is a different 
question. Therefore, the question does 
not arise vhy  the Central Govern-
ment sbnuW, gPt power to advise the 
President to make amendments as far 
as these four Bills are concerned.

Mr. Deputy-Speaker: Has he much 
more to sey?

Shri Narayanankutty Menon: Of
course. I have not said anything.

Mr. D e p u t y - Speaker: Then he can 
continue retft time.

14.31 hrs
INDIAN RAILW AYS (AMENDMENT) 

BILL*
(Amendment of sections U and 12) 

by Shri Hem Raj 
Shri Hem Raj (Kangra): I beg to 

move for ’cave to introduce a Bill 
further to amend the Indian Railways 
Act, 1890.

1881 (S A K A ) Hindu M arriage 2234 
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Mr. Deputy-Speaker: The questian

“That leave be granted to in-
troduce a Bill further to amend 
the Indian Railways Act, 1890.”

The motion was adopted.
Shri Hem Raj: 1 introduce the Bill.

14.32 hrs.
DELIMITATION COMMISSION 

(AMENDMENT) BILL*
(A m e n d m e n t of .section 2) by Shri

S. M. Siddiah 
Shri Siddiah (Mysore—Reserved— 

Sche. Castes): I beg to move tor leave 
to introduce a Bill further to amend 
the Delimitation Commission Act,

Mr. Deputy-Speaker: The question
is:

“That leave be granted to intro-
duce a Bill further to amend the 
Delimitation Commission Act, 
1 0 5 2 .”

The motion was adopted.
S!»ri Siddiah: 1 introduce the Bill.

14.33 hrs.
HINDU MARRIAGE < AMENDMENT) 

BILL*
(Amendment of sections 5 and 24) 

by Shri Mulchand Dube 
Shri Mulchand Dube (Farrukhbad):

I beg to move for leave to introduce 
a Bill further to amend the Hindu 
Marriage Act, 1955.

Mr. Deputy-Speaker: The question
is:

"That leave be granted to intro-
duce a Bill further to amend the 
Hindu Marriage Act, 1955.”

The ■motion was adopted.

Shri Mulchand Dube: I introduce
the Bill.

‘ Published in the Gazette of India Extraordinary Part 11-Section 

dated 27-11-1959.
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RESTORATION OF PLACES OF 
RELIGIOUS WORSHIP BILL
bv Shri Prakash Vir Shastri

*wnwftr wnpft (*FPrr*) : 
efhrnr, 4  spritt  $ far f«s  
«tmT r r r r  trftnpT w rftrv
?»Tpff fft JJ5T FTTfW Tt
v r  ftnr «fft

«pfT%  f t  5nr4 1

The Deputy Minister o f Law (Shri 
Hajaraavis): I oppose the introduc-
tion o f this Bill and I might be allow-
ed to make a brief statement.

Mr. Deputy-Speaker: Let me place 
the motion before the House. Motion 
moved:

“That leave be granted to intro-
duce a Bill to provide for the 
restoration of places of religious 
worship in the possession of cer-
tain persons or communities to the 
original rightful owners thereof.”

Shri Hajaraavis: Government do
not think that it is correct that places 
of worship which are in possession 
of other communities or persons 
should be interfered with by legisla-
tion of the type which the hon. Mem-
ber has m view. It is violative of the 
constitutional guarantees, and Govern-
ment have very grave doubts as to 
whether it can be done in the form 
in which the hon. Member seeks to 
do it. Therefore, we oppose this 
motion.

You will see that the operative part 
o f the BiU is that part of 
the Viswanath Temule converted 
into a mosque in the town of Varanasi 
in U.P. should now vest in the Hindu 
community and should be taken away 
from the Muslims. Government do not 
think that this is a correct approach 
to the rights which have been guaran-
teed under the Constitution.

Mr. Deputy-8peafcer: Does the hon. 
Minister mean to say that it would be

14.84 hrs. ultra wire® ojr that It would violate 
the provisions of the Constitution?

Shri Hajaraavis: Firstly, it would be 
ultra vires, and then again, the ap-
proach is, as I said, not quite correct,

Mr. Deputy-Speaker: Would the
hon. Member like to say anything?

*nr j  far w i t  %
m  ^!pc sr%?r H f  «rfar

% fa-fasr ir ^  
t  fm  t t  ^ rc f n farvr ysrr
t  W  «PTT«r ^  fa#T  ^
STTT 1 1  w»rc ft?rr
v  555 *nr»FT
«rfr«mT f t  £  i s*rfkn: Jrrr w r

t  fanr fa^rr f w  r̂rcr vOr
7T*T fanff 3TTTT |

Mr. Deputy-Speaker: Any other hon. 
Member wishing to say something 
about it? None.

The question is:

“That leave b« granted to intro-
duce a Bill to provide for the res-
toration of places of religious 
worship in the possession of certain 
persons or communities to the 
original rightful owners thereof".

The m otion was negatived.

14.36 b n .

CODE OF CRIMINAL PROCEDURE 
(AMENDMENT) BILL 

( Am endm ent o f section  198) by 
Shrimati Subhadra Joshi—Contd. 
Mr. Deputy-Speaker: The House will 

now resume further consideration of 
the motion m oved by Shrimati Subha-
dra Joshi on the 11th September. 
19S9, namely:

“That the Bill further to amend 
the Code of Criminal Procedure, 
1888, be taken into consideration*’. 
Out o f l i  hours allowed for  the dis-

cussion o f the Bill. IS minutes have
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r«w r wnp- *rr, v t
v^Nnr sr t̂ f«fnn w ft prc 
•nr |, t o  ^nmr vr  ?j*rr ?rt vtjtt 

f t  w r r  
$— TO ^ r  Jf faft *r$f wptt 
t  • #  w srwfte 15T3T g
f% flTW f *rt «r*inrif£ *rt n ftv n - 

«rtr ^ttstt nihp?TTt % *|»isr«n 
*t * t  w i u  ft, -s^ 

ift ^rriWt «ftr "fWr % *m if j g  » r  *rt 
^ tt $t stottt «?V- w  *nrnr
v t  % r  ftnr *rtr f^pj *mrsr vft^ * * - 
<r«$errc % sr’ r fo r  s*r $sw t v t  57- w7̂
*  mmmr fa ^ ft  1

w m w  *m  ft fv  aw
«frRr v in fttt ir nr f**ft «ftr
w i v e  v t  Jr i^vm r ?ftflr t t h t  
^nmpfr ?rt f o r  -j pt  % f^^%<rrr 
«F^n ?

•ft fagm *  ft l f  : »ftr* m  HT^
%ftr ?pf % v rtff ft, fn fa n r
$ «  ?fr ^ « r  vttr. fr&mrU  vr ? n m  
* r* t  ftrmn ▼* finn w r  ft 1 *rp- 
<rrf f> w * p  9tvt v r  *, ?fi «nr*r?r 
% « t » r  «$w % * « t i  an% *r * r  ft 1 

gra % unr* *gn *mr-far*T* % 
^t jrrft *mft *r*m 1 iptt* ur̂ t 
w f w .  % f*r *rt vyr *rct arWt 
*faTT t ,  % v t f  v=»*t ^  A 
w rit vrsrr :;cnpTr j » n»r4#r * t  
wf%  ft t^F fm m  |«n t  f%
* t f  »wf*hr w r e  f*rft srnft *t»tt, 
m  t o  it i m  w  fiwr r m rr  1 
3*r % * r  *  *n* r̂er wrfa;« * :* «F$r %

<ft *¥T ITT̂ t «T  |, tT f*f ?ft <T«T ^
f t  iff *  $t, M **t ^ t art t .  
Wf «̂fir 5»ff ftr%»rr 1 w  ^  vwir 
% t o  f*nfr *trtt ^r% ^ t f tp m  

1 tw  % irvr | Pr w fsr  «mr r r  
•fWf qst « m w  % Tt*wr ft 1

Shri AJit SiBfk Sarfaadl (LudhiAiut): 
Mr. Deputy-Speaker, Sir, I quite 
appreciate the intention and the 
objective with which the hon. Mover 
has sponsored this amendment to 
section 198 of the Code of Criminal 
Procedure. But there is certain 
principle that underlines amendments 
to provisions of law relating to offen-
ces of the nature w? are discussing. As 
you know and as the House knows very 
well, there ere different categories of 
offences mentioned in the Indian 
Penal Code. Each category has got 
its own way of how the legal machi-
nery is to be moved. First, there is 
offence against the State, with which 
the State is concerned and in which 
the State must interfere if such an 
offence is committed. Then there are 
Offences against the person o f an indi-
vidual, offences of grievous nature 
which pertain to breach of the peace. 
There also the State must come in. 
As such, these offences have been de-
clared cognisable. Thirdly, there are 
offences against property which are at 
a serious nature. There too the State 
comes into the picture. They have 
been described as cognisable offences 
and the police interfere there The 
fourth category relates to  matri-
monial offences, which we are dis-
cussing.

This is one of the matrimonial off-
ences for which a special chapter is 
allocated in the Indian Penal Code. 
The principle involved here is this, 
whether in the matter of matrimonial 
offences they should be made cognisa-
ble and the State should come into the 
picture at the very outset. This is 
what I want to draw the attention o f 
the House to. The hon. Member w ho 
preceded me and who supported the 
amendment rather laid emphasis an 
the amendment of which he has given 
notice.

This is one of those offences linked 
with the offences mentioned in sec-
tions 494. 497 and 498 of the I.P.C. 
The question is: should the State 
come in and should the offences be 
made cognisable? If we see the 
nature of the offence—I would give

6, 1881 (5AJCA) Criminal 2246
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t ,  * m  p -  n r  |
ftwr f *  ?!▼ <rf®t «n ?ft vn#r y* w * 
«rf w f q fteq  1 1 A  ^rowm f  f a  * t  
w p  f* r  fa «rnr % srm w r *t t w

ipc  f  ‘i^*! He ^ TTT 9TTT5rT
= #  %^n * T f> ft t  I <PTT 

=*Tfrtt | fa  wf n’t $*rft «rm fc \ 
%f%sr *r»rr f*r *Tf^ $ fa  3Fr»rn*r
$  * t f  *ft ■JTTT 3W ?PF <Tf*ft

t , £?ttt fa rr f *  rfr
I*fat Tfa% ^  faTT lT*ft ^5T%
ff*r 1

ITf fT »T W  fr ftp § Si WTCJft jt?
i f f  f a q f ^  v t  * *? r qrn w nr t

«P R x h rr3fV s***  ^  * t  * T^ t
^ T% 3[ I JT? « ft i f f  ^ W TT  I  fa  g ftf*  
«fft g ir<w r? r^  F w n m  i t  v re m rr 
^ f ifT 5rr?r q sr v rs n  m  ^ tm t

1 1  » f * fm  f* n t t s r  Sr *rt 
*pt ? r* xr-rr^r apt * 7.TT

fip jT «n « fr r  * t  fo n  «n
fa  *?; * t  * t ^  * t  q ro
VC ?ftH ^ n r JTT T T^  *TT?T r<̂ > ^ t W T i 
* ra ri *r«R ft £ 1 * T f fR f t  
f w  f a  f n  *t fa
ftfVn *  fT, ^  f*T *TTf%
«t i i f f  ? t  *h  *nm r % far» fa*rt 
* r r f  «V fTT3CT^t *r tjft=rar apt ?r^r?T*i?nft 

v t  f» r3 R T  «ft arr *re?ft £ , rr t *  

ermrerr $ fa  * *  fa  tnp atf* smn^t 
m  w m  ft , tt?s*t vr ft ,
^r*t w ra i terft v f f  h  ?

v n w i f  w « R w « ( k
» t  "Ftt <rrq ^ht ^ 7

<Ae t^ 4 t t  Rm : ^  *r# *TH«rr 
( <  % w*rsraT5 f a < r t t a r t » t t s m  
Z ifa  ^rmr

# #  ̂ d t  w tw  % fa r? jfw w  » t  € m r v * r 4 )

% qfferar apt ji^tt firm 5iw  t  
fa  ?^5Tt»ft «ift mamft ir <̂!inPHgi^ 

?fr 3ft ^rrf Tt wVr=ft % sn f̂t t o t  
^ T T  I  (T̂ r ^  ap f ^ T  T^ii f̂t itfr

^  *rr?n ft f a  fw  q^ra- ^V 
T V M i h r n f t  %  *f5f f  « n r r r #  i ^ r r r  f * r  q f  

f  fa  ^t ^wrwrrsft wjw Jrtt 
t ,  ^  f t  v s t o p f h r  t ,  ? ft  5f f  ? rt ? n f t  

^ r f  % f^nr sTcriwrto §  ^r
*tT?ft | Vt 5|?ft fa  f  ̂  ^ ft %ftx

P=TTT q-=5g ft  I g g f i TTT ^  T f ? t T  

T̂f̂ TT f  fa  sir 5^P!T ^ t I lf inRTOIX 
^rr 1 $t w m  t  fa
^ t f  * m * \  * r>  1 % f a *  q f e i  tp ? r  j f t  

%: T f p t ,  T t f a  * T T ¥  f * T T t  f t * T  f i r f v f f Z T  f , 

q f  ^ t* r= rc  ^ t  f t  T O T  t  f a  T ?  

T f t  f a « t  fa»=»T >FV ^ T MTSr^  » n t a [ T i  

1 3 f t r * r  f n r  i r f  ^ t * t t  ^ f t  f t  w m  

t  f a  f a » f t  ^?t ? m  J f ,  f a ? f t  %

i r m w m  » ra ? r  y f t r  n r  ^nr ^ f  

t p p - v t f  « m * f t  

? ^ R t  f x t  %  » n « T  f a s r r f  ^ T t n  x f t x  ^

^raT ^ Jtf fnjT apr% t̂fifTOr ^ T T  
e ft ' jft ,*l«|«t 41 <1 f ? T T t f V ^  f e l f T

t̂ptt tr  ̂ ift *rrw  % i%
v m t i p r l v T  f t = n  f t  1

w o w  : ^ fa  ^  r<  
it JTRJfW ?T3PRT #t5HT r̂rf?t t ,
H  w f h t  » W P n  %  S m R T  « F T3 fT % 

f a  ^ ?fU qr aft# t

Shri NinyaBttkattjr Mm iw
(Mukandapuram): I want only to
mbmit, while supporting the prin-
ciples of the Bill, whether the object 
desired by the hon. Mover at the Bill 
will be served by this Bill clone. 
Here, the amendment will give the 
effect that a right is given far the 
aggrieved party, where the aggrieved 
party is a woman, to lodge a com-
plaint with ta« police, and the police
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may make the complaint on her 
behalf to the court In such a case 
whether the desired object will be 
served by this Bill is a doubtful 
factor.

The first point I wish to submit is 
that the Bill involves a broader prin-
ciple as to what are the offences 
which should be made cognizable and 
what offences should not be made 
cognizable. When originally the 
Penal Code and the Criminal Proce-
dure Code were enacted, the approach' 
o f the then law-makers was not so 
much in consonance with the social 
trends that we today want to have in 
this country, but it was a matter o f 
expediency and administration, from 
the viewpoint o f the British who had 
then been the rulers of India. At that 
time, when offences were divided into 
categories, the flrst test or considera-
tion to be had as to whether an 
offence was to be made cognizable or 
not, was the sum total of the commit-
ment of the offence and the injury 
which was inflicted as a result of that 
offence. The injury will be related to 
the private property or the body of 
the individual against whom the in-
jury is committed. The society as a 
whole and the State are interested in 
protecting the right that has been 
conferred on those who have been in-
jured. If the principle o f the Bill is 
accepted, it would go one step fur-
ther to recognise the institution of 
matrimony and all the laws that have 
been enacted in relation to matri-
mony.

The question of bigamy being dec-
lared as an offence is a question 
whereby both the society and the 
State are interested. If it is agreed 
that an offence committed against the 
institution of matrimony is something 
in which the State are the society are 
interested, certainly, it would be 
making a discrimination if that parti-
cular Offence against the institution of 
matrimony is not recognised as a 
cognizable offence.

When an offence is understood as a 
nan-cognizable offenca under the ordi-

nary criminal law that exists in India 
today, the prixnanry meaning is that 
in the committing of that offence or 
in the injury which comet as a rem it 
o f that offence, the State is not inter-
ested and the society is not interested. 
But offences against matrimony a n  
certainly the direct interest of the 
society and of that State. Therefore, 
my hon. friend the Minister in the 
Ministry o f  Home Affairs cannot find 
any objection in accepting the princi-
ple of the Bill even though the Bill as 
it is actually worded will not serve 
the purpose.

I will go a bit further and then con-
clude. All the offences against matri-
mony which are defined in the Penal 
Code must be made cognizable because 
we cannot leave the rommitting o f 
these offences and compromising on 
these matters to the private indivi-
duals concerned. I will give an 
example, to show whether that will 
be in consonance with the fundament-
al principles of jurisprudence as far 
as offences in matrimony are con-
cerned. The State is very much 
interested in seeing that bigamy is 
prevented and it is unconscionable 
for society and also for the State 
today to allow bigamy because that 
will wreck the institution and the 
very basis o f society today. If that is 
accepted now, a husband who is 
powerful and who could have all his 
financial and material influences over 
his wife, could by getting the consent 
o f his w ife go and marry a different 
woman and compel his flrst w ife to 
live along with the other woman pro-
vided that woman does not go to the 
court Today it is not a question at 
the difficulty Of the first w ife alone. It 
is a question of nullifying the entire 
provisions o f the Penal Code in rela-
tion to the offences against matri-
mony, because, once the police is not 
given a mandatory power to act in 
such cases, there can be a quectfcto of 
collision. In many cases, collusion is 
happening: the husband who is mar-
ried, with the consent a t fate wife,— 
not the willing and reasonable een- 
sent but a consent which is infiMnced
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by n w in w i circumstances,— could 
marry another woman, a second or 
third wife, and make all tof them live 
together and have & say. When such 
a circumstance nappens, when the 
husband could compel the first wife to 
agree for the second marriage, that 
wilt be an insult upon the Penal Code 
itself. That will be an insult upon 
the law and order of this country and, 
therefore, the police should be given 
mandatory powers to take action 
when an offence is committed. There-
fore, I request my hon. friend, the 
Home Minister, to accept the princi-
ples at this Bill and also to review 
that part of the Penal Code where 
offences against matrimony are defi-
ned, and consider whether it is not 
possible for the Government to bring 
in  an amending Bill to amend the 
Criminal Procedure Code whereby 
all the offences again M. matrimony 
could be made cognizable and all the 
misuse could be avoided.

Lastly, the difficulty o f the women 
also is very much in question. When-
ever there is any temperamental diffi-
culty with the first wife, or when the 
husband finds that he could not put 
up with his first wife, he goes and 
marries another girl. And imme-
diately a husband takes into his head 
that he is going to marry a second 
wife, the first w ife will have no posi-
tion in society, as far as material cir-
cumstances are concerned,—for it at 
all she already had any means o f live-
lihood, the earnings so far would have 
gone into the hands of her husband— 
and she would not be able to go to a 
court o f law, the cost of litigation 
being what it is, and her husband will 
hot get any punishment under the 
law. So, on that ground also, the 
Wome Minister should consider this 
B ill so that the purpose of the enact-
ment could be implemented. And if  he 
is not prepared to accept this Bill with 
Ms limitations, he should review the 
whole chapter of offences relating to 
matrimony, and all the offences 
should be brought under the purview 
taf cognizable offence so that the law, 
as tt.is intended. wDl be implemented

6. 1881 (SAKA) Criminal 2254 
Procedure (Am end-

m ent) Bill 
and the culprits who violate the law 
are brought to book.

Shri V. C. Sbarma: The Act that we 
are going to amend was passed in 
1898. Now the distance between the 
time of 1888 and 1959 is very great. 
But I do not talk of distance only in 
terms of years. 1 talk also bf distance 
in terms of social changes that have 
taken place during these sixty year*. 
India has seen so many social revolu-
tions during these years, and our 
social conceptions of every kind have 
undergone, if not revolutionary 
changes, at least radical transforma-
tion.

What was our conception of depress-
ed classes at that time? What was our 
conception of the age of consent at 
that time? What was our conception 
of the marriageable age for girls and 
boys at that time? What was our con-
ception of marriage at that time? 
Those conceptions were there, and 
they were good for these times; I d® 
mot deny that. But, as we have deve-
loped the social dynamics in this 
country, we have revised our ideas 
about these things.

This BiU refers to marriage. There 
was a traditional view o f marriage. I 
do not say that the traditional view 
of marriage was bad in any way. 11181 
was the view then held. Now, after 
some years, we have found that that 
view has got to be changed. There-
fore, we have passed legislation to 
that effect. We have tried to give a 
new conception to marriage, in ac-
cordance with our traditions, social 
traditions, in accordance with our old 
spiritual inheritance and also in ac-
cordance with the new changing cir-
cumstances.

Now, it should have been withia 
the competence o f the Government to 
revise all the Acts bearing on that, 
after we have passed our Bill regard* 
ing marriage. They should have done 
these things automatically. Govern-
ment should have set up some com-
mittee to see what consequential 
changes have to be introduced in our 
Indian Penal Code in order to bring it 

in line with those changes which w e
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have introduced. But it has done 
nothing of the kind.

Start Braj Raj Singh (Firozabad): 
They move very slowly.

&bri D. C. Sharma: Our Indian
Penal Code is & monument 'ot legal 
foasilism and I am sorry {hat, though 
it is good in parts, I think it requires 
radical changes.

Ah lion. Member: Overhauling.

Sferl D. C. 8harma: Now I would 
say that the hon. Mover of this Bill, 
Shrimati Subhadra Joshi, who is a 
social wtorker o f repute, who knows 
the condition o f wives and also of 
husbands and who has brought this 
Bill, last time gave a very pathetic 
account of the sufferings o f some 
wives at the hands of their husbands. 
I think some of our hton. friends have 
forgotten that. She pinpointed the 
necessity for introducing this kind o f 
a thing. People may think that there 
is some kind of contradiction between 
what is said on the one side and what 
is said ton the other side. I know our 
Constitution gives social and political 
equality to women in all fields, yet I 
would say that though constitutional-
ly they may be equal o f men in some 
ways, socially they are not equals of 
men up to this time. They are edu-
cationally backward. They are not as 
highly educated as large numbers of 
men are. There are also other cir-
cumstances which cripple their sense 
o f equality. This is a concession made 
to women in order to offset against 
those things which are recurrent up to 
this time. They may disappear after 
some yean.

As things are constituted in our 
ctountry now, a Hindu woman will 
find it very difficult to bring a com-
plaint against her erring husband. 
She will feel a great deal o f hesita-
tion in doing so. Therefore what is 
individual responsibility should be 
changed into social responsibility now. 
And when it is a question of social 
responsibility the Government will 
come into the picture. 8ot to  t o n  
& !s offenoe into a cognisabto oflance 
does not only mean some kind of a

CJrtmfctal P jQct &tcrt 343#  
{Amendment) Bill 

legal change, but It means a conces-
sion to the prevailing social climate ih 
our country. It i i  In consonance wttH 
the social change that Is comirtg otter 
this country. N<Sw I thihk that Some-
thing like that should be done.

I have a feeling— I may be wrong— 
that some kind o f  an understanding 
has taken place between the h oo. 
Home Minister and the hon. Mover oC 
this Bill and the hon. Mover of the 
amendment.

Shri Braj Kaj Singh: Outside the 
House?

Shri D. C. Sharma: Between them. 
1 have this feeling because the hon. 
Home Minister walked up to the hon. 
Mover o f  the amendment and in the 
beginning the hon. M over of the B ill 
walked upto the hon. Home Minister. 
So I think that there "has been some 
kind of an agreement arrived at bet-
ween these three persons.

Mr. Deputy-Speaker: The hon.
Member haB also been seen moving 
to the hon. Mover of the Bill.

Shri D. C. Sharma: I did not follow
you. Sir.

Shri Braj Kaj Singh: There is some 
understanding between you and the 
hon. Mover of the Bill.

Shri D. C. Sharma: My understand-
ing is only with the hon. Mover o f the 
Bill. What about the hon. Home
Minister? What about the hton.
Mover of the amendment? So, I am 
only having a bilateral agreement
But this is a trilateral agreement. 
I was very respectfully submitting 
that this will be a very wholesome 
thing in the context o f our changing 
social pattern o t life, in the context o f  
our changing conception o f marriage^ 
— I know some persons w ill say that I 
axa saying something against this o r  
that—which, without changing the 
old conception o f  sanctity or o f  
social usage, is also in cn&formity 
witih the times. Therefor*, I  im p ort 
this Bifi which has been put forward 
by  m y sister Shrimati Subbadra M U  
and I hope that the hon. Home Tllfaile*
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[*ft to

<f$wtwt | 1  nr? <ift ̂sfnft wfcft 

*nf,_ itt  to  if fir wx* % wr*r*

*l$f STMT  I

•ft «t*if : (firmer) : otww 

s*?ntr % *̂«rr * art to w 

*PT % HTtm TWT t af? «̂ TT | TO fa* 

f  TO  *t  fofe  «FT  WUTT fft

•rwnr gr, mr. *ra  tot wjtt 

wnra  t  ^ wrr wmw ̂  ftw 

ftnr % wtwv %  fiww if %ro 

*ri$*rwrt *pt ?t ftps fw  I, r̂rt fnr

ftPS Sfflr faJTT $ 1

vn m r »»ftnr : vm

*W 1

«ft«rt*ri:  # ir?  ̂r ̂it« rr 

% fprft *r?r 3w f^  gfafatre 

ftnrrc % f?ro <mrr eft 4' ̂ spf jht 

 ̂[ it fa*  «n fa  w ( ir 

*t jt? «cHT̂T'<  | ar̂ ft̂ r «ftr *t 

*tm | i  >rM % ?m  TOt*ft 

w* *rr  t̂h % trot  ?r̂ t f̂t 

arfdt  manret *?t  ̂  jq sttst 4 

Jt̂ĝar vrm  5 fa *n[ ̂ft  % *rr*r# 

ft# %  *rrar htot it srfar 5t  «qr 

% t| f  1  5*  ̂ faarr?

ufafaro spmn ^ft to % sptr % 

*rnnj5 *nr fasft *ct srcrasr it 

W  *t ̂ rr «rr*rr ftarr

t̂dt 1 ̂  fp % 5®̂ (t  wn

1?3T I I  *W  Vvmr*<eT ftm I

ot % ̂  ̂t to qx ssr *T*n 5nm ( 

iftr to % *nr »?wi s«t $ aron $« 

js f*w fir*  *t w  fwrn 

fr*iw <m vr ̂  «r*rr $t ̂$ri   ̂ art 

ft vft !%■ *m3ffa n  (wh %

*Pt«̂r «rnr v*v tfk v̂k. % «rt t 

7̂fT wm 13tfit wr ift ̂fiwr 

ftprr «rrte fitrsmx  f̂t  «ft  1 

*ttr ̂ft jt̂ ̂ ptt I % ̂ 5^- ft  ̂ 

wt ■>#( vt

tt<tt | to  jftw fir̂rr arTts Prcwr.

»rpft ar? qrrf̂ ĵpir trr%wr  ?t 

aw t̂t ft»rr ?nft  w ffWT-ypr w?t 

|T %r «rofr f ( A t̂n̂ or  t̂t 5 

»t<tar *PTwr I, 515TFPJT it T?m % 

TO %fr?z tft Vtf ̂ SWPT fTRtlft W  

**, ̂  arrm irr tm«jt

*T«fV Ŵ?ft if ftpT -<.r  r$  A* v&n 

t 1 *r*ft v* to*t aft iwm jwr  «rr?»ft 

 ̂̂  ftw <rwt it ^    ̂ tmr«TT

*»r̂ ?  ̂t *ri*r# vr  *%frsrr   ̂ if 

ft̂ t ft* wtt^ ? H«0,'V6.̂ 0 

5TPT?  5€S »SW«T 

f̂ r  1  iTqr  wrêft

% qr»r wt ttcn | ?

jmwfli  :  •tt <rnr  5pjt

T̂ff̂ $. r̂tY ?rr̂t ^ 5-̂ nr̂ % ft 

;*m ?

«ft «rt»r̂ :  4 tv

$*rft 5TT̂t vr# ft  , 5mnr n 

 ̂ t  to ̂tt ̂rfrrirc5r wn&s 

srsmn srm 1 Knr̂ h vrf̂ fe

w c ft 3rw vfrr. «r<rc v$t % w*wt 

*r f*m «r« eft «rrar*ft tt$  f<F 4 Ttro

t̂ K̂OT if anm j I  5fWH VT W«F* 

fT arffer % ̂ rr $ *flr *?  ^

ĵ : ?t Pr

I i  sqfaq %$ htk# vt w  ** 

 ̂fw ̂  armm ww nw

&  **3   ̂ ft  1  r̂ftftnc

♦ «ltrr j fa 115 firs’ wfw 11  W«t 

vrofWim vn̂ sr tnrnrr «rrc[  #  

«rf ifr <t*T«* t̂ TÔ t xwft Wti
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v f tx  3 w r  v r » r fa # f ir < T  t r r ^ r  

«WT*m S 5̂T «Ft I l f$  1 1
Shri Mateband D ate (Farrukha- 

b a d ): I appreciate the reasons that 
have led my sister to sponsor this Bill. 
But somehow or other, the feeling is 
left on me that this Bill is not going 
to serve the purpose it is intended to 
serve. My reason is this. As far as I 
recollect, in case of an adultery, there 
is no punishment prescribed. The 
punishment is merely that the woman 
or the man will have the right to g e t . 
a divorce. But in case o f bigamy, 
there is a punishment prescribed. The 
question is whether this will prevent 
bigamy or this will encourage adultery 
If it encourages adultery. I suppose it 
will be a worse thing for society. The 
one thing that seems to be necessary 
is that adultery should be punishable 
It should be made an offence; in that 
case, this Bill will also be a useful 
Bill and will be sufficient to punish 
people who resort to the offence of 
bigamy. But if we do not make 
aduKery punishable, this Bill is not 
going to serve any useful purpose. A 
man may not marry a second time at 
all. He may keep a woman in his 
house without marrying her. Then 
what is the remedy? I submit there 
is no remedy provided, so far as the 
present law is concerned.

Therefore, what is needed is that 
adultery should be made an offence. 
When that is done, bigamy also would 
b« punishable in that way and would 
be made a cognisable offence. But so 
long as we do not make adultery a 
cognisable offence, it is no use having 
this Bill. It may do some harm even, 
but it is not going to do any good. 
That is what 1 feel. 1 hope the hon. 
Mover end the hon. Minister w ill con-
sider this aspect o f the matter also 
and then proceed.

W T  :
aft, A *prcr % fir*

m  T ft w q s  *reft j? i
tp r www wfn a n rtt i  w  far
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*r*rr
t  ?fr 3r w  ffarr,
m  Vt &RT ^Tf^rr I

fn r  fo  w*ft ^rrf ^ f«F 
f^ rTF  ffc rr $ =f[ irP sr %

WYt  T m  5Tf?T3rr ^
wvrsrr j£f*r, *̂r

T«r«r, Sr *t t «t

ifr  % fa-p *pr*r * fr $ 1
* fr  <r*r fc f a r

3* ?  w  ^ ?fT*T $
f a r  5*9 t ^ r  s n s r  %  j* r f t  t it  * n f t

h  wmr Jr w V  2̂ rfr 5TT?r t
« n f r  %  ^ f r r  f a r  w w r  ^ f i t  * f t

t  fa; j t r s  %■ cm % wrar
r̂n=r s n fr ^ r rc fi % 1 ^

Kfr f  1 ^ fa r* S  far
*PRrsT % n

% T f*#  ir?  fan=f ̂  t  fa  tt^f:
iffF-sV % ^  -p>7 *Y>- tnp r i )  #
iff I JJR »*5ft % far fa^T 'BTtjr I 

•TfftyTT M+nT ^ 1

^  < m r  *r ^

*Pfr-?fr % vYr frnrfjr-
^ rf^ r 5pt t  fam  am^rr cfr

ffr 3ntT»fr 1 ?nfr 
*n»rsr ^  ^ TR r f5 T«r ^  # vfr* « r* irT
«n fr = rft «mrr t  1

îrfrT ^ w  *TT*ri îrjrsT <rrw
ar̂ r fa jn *m  ?rt ^  
faw rtfr ^ fr  1 »?rr wpn %
f u f ^ T  ?rnw w fv  ^ m ^ rirfirsr
KTVH H arf^
snftapT '  far ¥B5 ~4t f^ V T
far =afT3T *TT T̂TTST ft . *̂T 
q f s m  %  f v f t i  t  w  1 w * i t  

^MirHyn^r  » rr fa^rr x rtn n  ?ft 
Jr qp7»r antnfr trftr fn t«w TfriTT ^ fifr i 
%ftr aft «nrt «fr s n f^  ^ »n i |ft
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f*T%^ 5Tf T STW *piw ]

*ffcmr<t t t  q#, ^rR?r srfvapiT ^  ?i*w 
T t f ^ ;  $ fa » r i« t  fsn a r * f  **£lf fc fa  

^f*w  w w  v t  fawwn « fw  iSt f n r w  % 
^tarm vr w f c q  y t  wm
f w r n w i  « n f t  * t  * i f « w  #  f t m s w r  

¥ t, « f t r  f»a Rr t f t r  « rr fe rfw ir  v t, fa  
fa?fr anf v t  vrreflt f t ff *^r * *  *  arsN>

t^ r r  a w  a rrar %  ftr c r  3r

5̂P*T f t  1 * f a *  5TW<? 1 R ? R t o ?  f f t

? m  <*$£ $■ * t arrcft f c 1 w t t  %■ t * t r  
i r  srgfT * f t t  * r fw m e r  f  i f a *  i t  ' j f a w  

v t  n r  ?rt? *ft **nn* ffc ft fr, 3 m  f a  

*ft»r twrar VT# 1 1  gfosr v t  v * * ^ ^
% «rf# iffa  fa*rt T im  & fa*- Tt

arw f ,  *  f rp p r  z * m <k *r ^  

5̂ TTT tw t %, f a  fa tft ^  n ft
f p f t  I T&f f a  fit  T rsftV F T
%srT, *rr 3*r «pt ftm frsr  «f t  ^rr 
?qr*r «T VPT5T sf^f fr fa  fa*r *T 
*Tf tTfftsy «T*fa v r  3*|KT W K  T fW t 
f t  t «mr sn spr JT5TT JTf f W  fr fa
rr% m n w  qr  far* s fo r^ r  ?=rnm
ffPT, ?nfa fa*t?T>T Sfrwrnre H * t  TW,
zyr ar?*?- «m rsr ?*T »r *  * rw , ?ft fa 7- *r?
o l^  ^ t fa*TW  % d l* *Tr  fa *ft 
itVT$H  g f  I ftWt5TVf ^*t ^ffa $  I
*ftr t o  s fa  q ft  t  f a t r ^  w ^ m n t v t  
tffa *  fa in  t t *  , n fa n  fto w sR  % fan  
-*fr q f t  v n f T  |  i f a * r  =rt » t # ! R  *rt

TTcft £ ,  fa ^  ^?ft B W  f r r  * r* s rr  $, 
$fTTT VRT*ft ?T?ft ^  ^ I #  f t *
m e m  sft fa  » %  #  v *  *ret ?t*ft
* W  | t «PT *FPf«R ^ I T^TiT
* s | q ?  v t  w n  ^  I » u  ^  W W  

w r*  « m f» - fr w ra  q fa w  w c t  

«frc  >£«? ir  rffa  a r f  ♦  «TT# »T f -
srPfft«PT5M whf wt«* v$|we, ^Ht^-gr-r 

* frr  w n ifin  m r z  ^fajr t ^  #
«FCTT W Tf?rr f  f a  %  f a i r

n rv fa  i f f  f t  m rft «ft f a  *?r 
% WTt t ,  f a  *ftr if wwer |, 
*W^>MT WT»15 <rf*WV 
f w ^ r a T i  ^ PT% «m rTf»w p w f an?ft 
t  « ftr  t  m r  ¥t t^ n n rtf %

*nrra f  i t  ?rf * » m  % fat? f a i r  
jf f a  zffr t t  irrtl «mRr *  fa q  ir r^ t^ f

if v i t  ft?ft ftw  *?r Tsrf
i r f  | f a t r f t % 5 f r » T ^  *rrsra rr*T^ f t  
**fa <T ^ r ^ t m r ^ r v r ^ s T ^ f f t m  
^ i wrr *m*r p Y t f t  »w?n £  i 
irft * f^  % ^ t f w m  v t  ^  j»t^ 
ir  ^  f t  fa i^  3 * ft^  fa « rr t —

“That means if a "husband mar-
ries a second time in the life time 
of his first w ife the woman or 
same body on her behalf has to 
lodge a complaint to • magistrate 
Thi* would mean that the woman 
would be required to spend money 
in litigation."

^t *?Rt f t  f a r m  % fa  
fc efrtcrer i f  w n  wn ^ r r  ftn r  i f? r 
^ t  ^ r n r  ? ft  « r f  f >  » r r m  f t  f a  $ * t w r r  

ir *rs t o t  stpt ^
H TP T ^ t  t ,  fa!R *T^Tff «fTt 

5 f ^  W\ *T^m %* fa q
«Ft *t faqT 5fT %' I
< m ft vgT^n f f imfr f i re r i r ,  
n  tiiflt«T^d< % »mf^T *  ^ rfin r ^  
iR T fF T  w r t  ^-fr ^ I W TPTT 
s r f a n r r r  t ^ r r  t t  *nrfTT %  f a  ^ ? t  % f a r  

i f  WSTSfT v t  * r r t  *  *  i

« i m  # h # t : jw fa  v t
•ter ^TT <WcW I  I

STfT t w  I ft* f  :W«TT f r f  
vnrroppr f t ,  # t w ^fa  % <*** f f w  
» rff *tr* tr*r % ftnr ^  »nr*pn w?r # w t
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i f o *  f t  fHT* tf»IT  fN T
1* r  * T !n c  n w f t  «i*t fn w r a r  t fr  ‘ « w  > 

« n i r  t f c t  % « f r t  u s .  * *  « f r  * t j ?  « r  

f l r a r r  j «*t  |  f a  * f t £  e r r w d h e  «f t  * p « f t  

t f  m v rr* f w m rr{ fa*orr-
* w  f t  * t< ?  * rr » r  f t  * r q ;  1 1 «  # r o * r %  

* *  »nff t  ft? w*rr < f e W v  |, 
wt q p i t  fa ro w  *  f t  i r r o r  tj*r arv 
< rw r f t n j T  n m  w t  c a n t o r  * i f  * f t  

f a  a f t  f a s n f  v r i N t f f r w  | ,  #  

w r  ffcwrr tfirff % ip n p m  v r
« f a  WfiRT «*? I Tpf «!fc*ft W #-
*m £ tre r 15ft «rtr *»ff%  f^n  
« f t r  w W f  * t  * j t f t  * f t  f T T f t  « r ^

% < fa t  tit v tftm  ift  » f& fa t  4  «r#
T O T  ^ IT | H T  i  f a  « P T T  W  ? T T f  W ft « T » f -  

« ! T f t 9P r  f t  aft fa  I S  ? P C f % « P P T  «|PPTT
^nfc,!*’ b t ?  % 'rfwrv vn r «ft*t *n| 
? ft W ?  f a R T  %  fa r ^ T ^  < R  a n  - ^ f  $ t ,  

ssnrft t t w ^  afa  «rc f r fa *  v r
fr I T'fTO’ f t  VT ftaT sqrjr m fa ift % I 
« m  f a t f t  * f r « s r  ^ r  f a t f r  %  s rrq r w r f t

f t  * » f  t  • ft’C v t f  S T W ^ T f a T  «TT  f a  

« T H %  * r w  S T T f t  f t  if t T  J C T ' f l '  w ft

* * f  % * f  arr * *  i j w r r  ^  £?rr $ * ft r  
<sfhsr ,Tr^fV ?r#r | fa  * f  iffrjpTf «p ,̂ 

r f t  f W S t  V P f f  £ f a  S f^ f ^ P T I R f T  $  I 

mr y e j jtRw^t rmnj m j $ *rtr 
V f  J H f t e  * » n r a r a  i r  f a t f r  « r  s w s r

%% W  VfiPPR  JT̂ t f^TT w  1 1  f«R%
*wrc ^ srf^war ^nrn; »n? %, «n:
<rf«sfv «nftRfr ^ i qf»TT 'r r ^ f l  
<nfrft | ft? ^  f F w r a  Jlr s tv  wre»ft 
t  ^WPUT w f  i ^  ^ p T  fa
f t r  f a r *  ^  ? fW r  ^ h tt  

ftfF ft  ^rrffq; % fw  Jt g^wt ?nrr^ 
«i ft#  %ih ^ u & t fv

%  » t f  w t * t c  i t  i

W^sr «rr* *  fo r  i f f  $<fr ’to r  $  
$9 % m  w i t  » r « T  v f t a r  f i w u w r i f t

v m  h^ N t *%  ̂ t i ta  f t  * g «  % to r  
&  « r* r w n R  i  * *  ^ w r  V t  f t n r #  

w w  « * f  « t r  « m r r  f  fife  * *  ^ v  | ,  

w pfw f wr f »  i r f t w  |  w r t  W  
«b t f *  w f i p i  « r o j r <  « t  w r i t  « n *  

^  w f r  i  * « ft f t v  #  ^  f  aft a r  
» t  ^ f g g g m r g  « m r  t  

w f t  ^ t  f ¥  3 » i r  w r f t  t o t  

^ t  « r  a f t  f t p r f t  j p r f t  « r t f  I r  m g y w a  

* « *  t w i  f t  i  * 5\r ih m & t « r

w v m f t  v r r f t  | ,  q r w e r f t  ^  e f t  

v e »  % «f?r  i f  ^  |, «iwrt
f t w n r  < n f t w  %  v t  ^ a r n f < r  * t$ t

m f t n f r  |  %  f t  « n n f t  $ i r  * » r n -  

?mr 5  iffRwr f ^ -  ^  f ir  fr ftw  f t ,  
% i r o u r  ^  f t  f  #

f  f t ?  5 * « r  T t  > ^ t  f t  |  » 

v k  < r c f  <<ft f a r n r e r  ^  f t  n i f t i t  

^ ft # ^ R  j f k  « R  i f *  « f }  s i r i t  

« r t r  ? r t ? n T j r  %  « r n w  « r r  a rrc ft ,  « n |  

t f r C f f  M T ^ T  m  W M T p f t  I

w r  < m r  j f i w  * t  a f t  F f W R  &  

f t  *> tn ^  * r l  w f  s f w v R  ^  f t m r  

g rn ?  ? ft  j f t r o  w t - t c  a m r c  t m s w  w  

f c f t  i w t  < t ^ t  « r r #  f t t  95 r t f t  

flrra re r v t  w n m  5 « i  V f r  » r f t  a r r  f n r a r  

f  i i w f c  vr ?ft arfr o t t o  | 
$ f * rc r  %  m w *  w w  « w

W t  i a f t  « r f t ? ! v  < r r f t R f t  |  w  

» r f « w  ' n f s r s f r  f e n f t  ?  i f h .  ^ w * n r  

v r t  ^  ^ r w  v t  m i  k  9 r f t

3 R f #  v t ^  ^ t  T t * f t  t %

« r r q %  « f t  v n ? t  ^ r n c  * #  

forc i w t ^  f t r i  f f  wtfr |  fllf I f  
^pwfff v *  *r%, ^ r * r ty*T i f f  w w r  
« r n ?  i e  « F ^ t  %  t o s t  « w n w r  

’i f f  f t * r r  v lt K  i f t  ( W t

^  v f t  ' C f i h r  «i^|t V &  i f t t s r



m  w m r  n $  f r r r > w ft i m  **pfr 
|  $  ww «s* wrA- <ff ft? v u  % 
m  % i 1 , * *  * ?  if *&£<
t # f < r q  i %Pwrwr«miT? jrer^rff 1 1  

pnr |  f *  * t »  «rIH **«: *
W  w  «^Kfr «m* i wrc# f t  
a w  *torf jpf <ftr tffcm i# #
jpmv *rt iwfr g<c u fa  *r* >ft toifr jpj 
%  * * f*  *raT w  $, *  *r# VCTT 
<|flpT g  ftp i s  P ffr  ** faro vm  vtmT 
# w  Pp k t f  «npr tr^ ft  f ,  ? i fa v  ^

1*  hn.

I k t  M IbWw e i  State ia  d ie  Mlnfe- 
t(7  « f  Hmm A*aiia (Shri M a r ) :  
Mr. Deputy-Speaker, the question 
raised by the bon. Mover of this Bill 
it  retry important and has to be con-
sidered from different points of view. 
On the one hand, I might point out 
to this House that the relevant sec-
tions in this respect in the Criminal 
Procedure Code were considered very 
carefully and from one point of view 
in particular, namely, that though, 
unfortunately, here and there, off-
ences are committed in respect o f re-
ligion, all the same, one has to be 
verp careful in defining the limits of 
such offences and laying down cer-
tain restrictions for the purpose of 
maintaining the sanctity of married 
life. That was the reason why in this 
particular section 196, it has been 
made very clear that whenever there 
at* certain offences relating to reli-
gion, the offences can be taken cog-
nisance at only on the complaint of 
the person aggrieved. I would re-
quest all hon. Members to understand 
$iaf in this respect, we ought to move 
f t  slowly as possible, though con-
sistently with modem trends. I have 
pointed out why the law was so very 
careful in seeing to it that in respect 
a t ntarrtages, third persons do not 
MM» ta and disturb the married life 
o f # tt  parties thereto. That was the 
wmtfm why certain principles were

«, m i  (8AK A)  OrfmfeM* 227*  
Procedure (Amend-

m ent) Bill 
laid down and in that section Itsftf, it 
has been made clear that, under oer~

Sin circumstances, others can act «r 
e a complaint. Therefore, 1 woogf 

request this Rouse to note very care-
fully' what has been stated in sscdpp 
!ft8 in particular, and in the prvvU e 
(i). That has been maintained sa ft 
is. This is one view which has to be  
fully appreciated in view of the need 
to maintain the stability as also th* 
sanctity of married life.

Marriage is meant for bringing both 
the persons together. They haVe to 
live happily. They have to accom-
modate themselves to the wishes sn£ 
desires of others. Then only married 
life will be happy.

Shrimatt Safehadr* Joshi: No* a
second marriage.

Shri Oatar: I am pointing out the 
whole thing. That is why w e ought 
to be very careful in certain circum-
stances. There are exceptions to the 
rule and exceptions have to  be pro-
vided for only with the greatest con-
sideration. That is one side o f the 
picture.

On the other hand, the hon. Lady 
Member, Mover of this Bill has point-
ed out certain difficulties with which 
all of us have to sympathise. Thera 
are occasions where, when a wife ia 
living, the husband makes a second 
marriage. In these circumstances, tor 
example, she is not in a position tp 
finance a criminal complaint or a 
prosecution. Then, it is quite likely 
that she will have to suffer from a 
number of intolerable miseries. 
Therefore, that view also ha* to be 
taken into consideration. So, there 
were a number of difficulties in the 
Bill as framed by the hon. Member, 
and it was very difficult to accept it 
as it waa.

Secondly, the Code of Cruninal 
Procedure as also the Indian Penal 
Code have been before the Law Com-
mission. They are considering whe-
ther any further amendments ar* 
necessary. All the same, this was a
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[Shri D atar] 
matter o f  w m e importance, bat there 
was * genuine difficulty in m eeting  
Vie object that the hon. Mover has in 
bringing forward this B1U.

I have already pointed out to the 
bon. Mover, and I would mention 
here, that in the form  in which this 
Bill has been brought forward, it 
Would not be in the interests at 
society to accept it, and therefore, 
Government would not accept the 
Bill at it is.

In particular, w e should fully ap-
preciate what hem. Members Shrimati 
U na Nehru and Shri Padam Dev 
have rightly pointed out. They have 
stated that the proviso introduced by 
the hon. Mover in clause 2  may hav«. 
far-reaching effects or consequences 
beyond what the hon. Mover has 
contemplated. If, for example, a 
complaint is allowed to be filed by 
the police, there is a likelihood o f 
harassment being caused to the 
aggrieved party herself and certain 
undesirable results might follow. That 
Is a view which has also to be taken 
into account, because here it is clear-
ly stated:

“Provided further that when 
the person so aggrieved is a 
worn in, the police may make a 
complaint on her behalf, if “ infor-
mation relating to the commission 
of the offence o f bigamy is given 
to the police."

So, virtual'y it means a cognizable 
offence. Therefore, the matter would 
remain in the hands of the police, 
and it is likely that there might be 
some complaints received and at least 
the aggrieved lady might feel that 
her case is not being conducted as 
properly, as vigorously by the police 
as she could have it done by  herself. 
Bo, this clause as framed by the hon. 
Mover is not acceptable at all.

1 pointed out to  her that w e must 
be very careful in making amend-
ments in such laws as the Code o f 
Criminal Procedure which have to a 
large extent stood the test o f time. 
Only a few  y ea n  ago w e made some

amendments, but this particular 
amendment was neither considered 
feasible, nor wa> it brought forward. 
In 1956, as you are aware, a number 
o f important amendments wese made 
in the Code o f Criminal Procedure. 
That would show that what my hon, 
friend K iri D. C. Sharma has stated 
is not correct. . Whenever there ,*re 
certain desirable trends in society, 
whenever certain reiorms are to be 
brought about by means of legisla-
tion, Government always examine 
such questions with the care that 
they deserve. Therefore, I  would 
submit that this is a question which 
has to be  approached very carefully, 
and we should take into account the 
object with which such a restriction 
was laid down in section 196.

I am very happy to,note that there 
are certain amendments before the 
House to which I shall make only a 
general reference. Amendment No. 5 
by Shri Sinhasan Singh in respect at 
section 494 states that the complaint 
can be filed either by the aggrieved 
party, that is the wife, or by certain 
of her relatives. This appears to be 
perfectly reasonable because it would 
meet these very hard cases that the 
hon. Mover has in mind. Therefore, 
I am inclined generally to support the 
various amendments, the main amend-
ment as also the consequential 
amendments, that have been propos-
ed by Shri Sinhasan Singh. If they 
are taken into account, then they 
will meet with the particular cases 
o f hardship that the hon. Mover has 
in view. If the hon. laidy Mover is 
prepared to support the amendments 
that Shri Sinhasan Singh has brought 
forward, then that would meet with 
her own requirements and at the 
same time would not go so far as she 
wants us to go.

Mr. l>epaty-Spe*ker: W hy should 
the hon. Minister say “with her own 
requirements’ ?

Shri Datar: I did not put K in that 
way. I  meant the requirements of 
the Mover. She is in a represents 
tive capacity, not in a personal capa-
city. On behalf o f  all the aggrieved
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f a f a w  ^  y t f l  wsft ^FPtr * n p

aa«3 CWto

i j f f  w f t  wwr sm nr * j f f  w * r  
* t f  fir8 *»  v x  arw , v t f  f a t  
t f* rc f v r  amr, w f f a t  ^ p tt
¥ f T  in rre r < ift  f f i r  f t r w r  WVr 
n x *  *pt *p tt*t ^ r%  f * r t  f t  s n tn r  
fa  g rw r «ifiir ^ 0  *rnft *pt & » %
fa #  Jig *rfr arwr | f a  s * fa  #  wim  
< tj arm , *rm  fn r  s rn j, w ra m  a w rf f>  

^ rr» art * f  *p r one* « r t r  w * i  <rfa 
jprtt wrtft * r  fr * f  5*rft erat $  i 
w ffrft $  «Nr *#*ft f a  * »r^ sr  *re**r 
V i  *w  ^ f f  v t  tpp « t  I t f ln  w*«r w rr S  i 
T P  rPv'B tn t % f a t  <rf?nrcr ^  *t? t 
*f?r  | tftr m  qftr $?rft snfr 
*rc  &  jt^  Jffa  f t  t o i  t  ? f s w
$?r* ^< rt ^r h t *t  ijrp rs rT  i f t a r r t  <ft 
tffc ff ^ a ff 3  W fT * T < t * r t t  1 1

f*TT^  *»T«T«ftiI *re f*fir % 5PP ^ * fT
r̂ t t̂ w  f a  ffarcr % srrtft

f t  arr% v r  ^ ra rr ^  i ^  «<s^7 v t  
?ft 3m  *  fc ft <K 3PT $ R T t f ta  fv fa ^ r  

* rrf*  ^  *>f?t $ fa  gfsrcr v t wftTPir ^ r  
% w r t f t  ta r  f t  *ra*r> &  eft fa r  A  «wr
*f!jf I *T? fR T f t  3f%TOT % fa t  * t t  W T1 V  

«nw t  ? m  f» T T t f t *  fa P w <  * r r f*  

f a t  tfrr w t fa  t  ?f> *TRircft *fr fa
f=rr̂  i t  ^ i r  \

Shri Dm tar: She has not understood 
what 2 aai<L I M id complaint> arc 
likely to come. I used th« word* very 
carefully.

y m  ^ W t : #  ?ft u f  ?raw<fr 
fa  m rr frTO «r? ^ » u  f a  g fcw  v t  

vhRHTR ^  farr arr s w ,  ^trr snpir 
*wer ftn T , ^ fa ir  f t R  fq fJTFZT 3t  5 P W  
>*t v z z f t f z  #  wtH  tA r f a  sqp 
^anft »rfiRraR finrr arr w to t  $  i q r  
*tt m v  ^ R w  ^| f t  <nft | f a

y l* 7  wWtj

T O  «rtS»T f  3 fa¥  W %  tft *W tt
v c r r  w r f t  *TRft |  i g|fW ^ft i&  
fa ftw w  % v m  m  % w r  %% « p p r  
«»ff w*ifnr arwr i ^  frcm  *f ?rt «frn# 

t ft f  ■*nrr *r|f i  f in r f a  #
fVfW T f% f afr tff t fiftt fz  ^
ifrc # t  >ft t o f | p 5 ?m*T %
fa ^  fa5T I  TO*t % ^  %ft* W fr
fate w p t  v t  v ^ w v  ^  i w r fW  ^  n r  
w^»ife- v t  F ffarc vr<ft f  i

M i. D nm ty-Sp ea ke r; Th e  question
is:

“That the Bill further to amend 
the Code o f  Criminal Procedure, 
189ft, be takAi into consideration."

The m otion wa* adopted.

Claase 2—  (Am endm ent o f section 1M> 

Shri Sinhasan 8inch: 1 beg to move:

Page 1,

jo r  clause (2),  substitute—

“2. Amendment of section 199, In 
section 198 o f the Code of Criminal
Procedure, 1898, for the second pro-
viso. the following proviso shall be 
substituted, namely: —

'Provided further that where the 
person aggrieved by an offence under 
i»potion 494 of the said Code—

(a) is the wife, any relative of 
the w ife may make a com -
plaint on her behalf;

<b> is the husband, and he _ is 
Serving in any of the Armed 
Forces of the Union unger 
conditions which at* oertiflsd 
6y  his Commanding O&kust as 
precluding him from obtaining 
leave of a&eeoce to enable him
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f  WT f iw  -h ««h  : *r j  
fm art *ft*r vror f  f  ŵft-
« t o k  stp  ftarn? i fsr*  ( W  <ht

-TOIT | f*T aft «frt?T qT$ it $  ITT 
fare% fir*  vr?nr

t  «ni fare «n**ft *p?&  m .
SPTCfl f  1 % t Wf5T % ««[ ft*TT l
^ r  ^  v x  9v^r |  f v  v t i  fa ro  im n ft  
V r  5t r  3* w t* T5 n fta a n  fip rr an 
■fr ̂  t ^  ̂ pw rtt ^  fv  "HWRr v t tarraRr 
VT’Trl %»R<Tr# f>TT I SSf?W «nf 'P’CTT
"cr^m j  f a  *r? ^rrarr *Tftw tjtm xr r̂r 

«r? «PT fa rr  am* fa? * r . f  « rn w t aft

<rf* n rr< tfroar ^  1 4  *nmerr g fa
^ TT  *rc% 5JTT5T f lf r fo w  f t  an^<Tf t

Mr. Deputy-Speaker: Would it do 
if  it is made to read like this?

‘Provided where the person 
aggrieved is a woman who is an 
idiot or lunatic or from sickness 
or infirmity or any other cause 
unable to make a com plaint”

Shri Datar: Perhaps it may be found 
that so far as the first proviso is con-
cerned it relates to offences under 
sections 493 to 496 and this proviso 
which is being introduced is only for 
an offence under section 494 which 
does not cover this.

Mr. Depaty-Speaker: As the Minis-
ter likes. I have no objection. 
Then, I put this to the vote of the 
House. The question is:

Page 1,—

for clause ( 2) , substitute—

“2. Amendment o f section 198.—In 
Section 198 o f the code o f Criminal 
Procedure, 1898, for the second provi-
so, the following proviso shall be sub* 
stituted, .namely: —

‘Provided further that where the 
person aggrieved by an offence

under section 484 of the o * *  
Code—

( « )  is the wile, any relative o f  
the w ife may make a com-
plaint on her behalf;

(b ) is the husband, and he i»  
serving in any o f the Armed 
Forces o f the Union under 
condition* which are certified 
by his Commanding Officer 
a> precluding him from ob-
taining leave o f absence to  
enable him to make a com-
plaint in person, some other 
person authorised by the 
husband in accordance with 
the provisions of sub-section 
<1}  ol section 1$9B may, wittar 
the leave o f the court, makw 
a complaint on his behalf.

Explanation.— For the purpose o f  
clause (a) o f the second proviso, 
'relative* means any lineal descendant 
or ascendant of the wife, her brother 
or sister or her father’ s or mother's 
brother or sister.”  (Admt. 5).

The m otion was adopted.

Mr. Deputy-Speaker: I shall put
clause 2, as amended, to the vote o f  
the House. The question is:

“That Clause 2, as amended,
s t a n d  part of the Bill.”

The motion was adopted.

Clause 2, as amended, was added 
to the Bill.

Clause 1 — (Short title, ex ten t omd
com m encem ent)

Mr. Depaty-Speaker: There are
amendment Nos. 2, 3 and 4, o f Shri 
Sinhasan Singh.

Shri Datar: They are only formal 
amendments.

Mr. Deputy-Speaker: Yes.

Am endm ents m ade:

Page 1, line S, omit- ‘ (1 ) ’.

Page 1, line 4, ( i )  omit ‘o f ;  *nd 
(ii> fo r  ‘19’ substitute (1958J,
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Page 1, omit line* 5 to 7
(Admta. 2, 3 & 4). 

[Shri Sinhasan Singh}. 
Mr. Deputy-Speaker; The question 

i»:
"That clause 1, as amended, 

stand part o f the Bill.”

The motion vaas adopted.

Clause 1, as amended, was added 
to the Bill.

The Enacting Formula 
Am endm ent made:

Page 1, line 1, for “Eigh‘h Year”  
substitute “Tenth Year”  (A m dt 1).

[Shri Sinhasan Siuha]. 
Mr. Depaty-Speaker: The question

to:
‘That the Enacting Formula, as 

amended, stand part o f the Bill".

The m otion was adopted.
The Enacting Formula, as amended, 

urns added to the Bill.

The Title was added to  the Bill.

Shrimaii Sabhadra Joshl: 1 beg to
move: ,

“That the Bill, as amended, be 
passed.
Mr. Deputy-8peaker; The question

is:

"That the Bill, as amended, be 
passed.'*

The motion teas adopted.

tt« I hra.
MINIMUM WAGES (AMENDMENT) 

BILL

(A m endm ent o f S ection  14) by Shri 
Konhaiya Lai Balm iki 

Shri waimMti (Bulandshahr—
Reserved—Sch. Castes); 1 beg to
m ove:

T h a t  the Bill further to amend 
the Minimum Wages Act, 1948 be 
taken into consideration.”

Hftar, w f v  $nr 5̂t gnjrftr 
tftm q r  *?r

|  v fa  -snrt v t  *np*r
«pt  ^

IT 1 1 #Sfbt wnr t
*pt i r w t

m r o r  f  fa? «T«r srnrff «rcr
ft ,
V 5 t f^  *T5T #  «FT̂ r ^  StfsRT «PTr 
,35T^ *T7f TOt% VflTf VT ^F^ft «t«g
s w  <»>sr sttcjt f t  1

jf* 3% q f  ^t£T HT, ?£**; %
faf;r*m tftra  tpie v t  « r V ^ l  «rro
«JpT fkWTTV W
*r i w  f w i  f a  *T*TT Jff I —

“provided that where no provi-
sion exists for  the determination 
of over time wage, it shall be
double the ordinary rate o f
wages.”

ts v t ; % fk^zrv 5  fa s t  s * r c  
?TTfVT v t f  *rri f^?5TT ftnn *nr, t
fa  trf v*T «%  f r  f t f w  
tftnr % v t  ?rr*> vr w f  3775
v  i  rar,-̂  {?vr *wr | 1

?t t t t  v ?  *F.ir t h r t

q r  ̂  nrn f « ^ncvrtl  
% W  fo rr  Jt ^ a jr  in  irfir=8(r^*v ^  
s i r  firm 3*%  Jjsr ?rf^E? { f  
f  I A -*T*ft V*t£t % 3T4F*
^  if lr  ^  ^  Sr

ir *p r j  » w
f̂ =rcc *j*t arf^nr % *f, fftK n t i
ir fii^rffi.gt tfrc wvs
v t  ^?ft f  t f?m r
^ *m  * r ^  % qwr*
^  wrsr v i r f  f^ q ^ q ?
*  r e  vmcK <Ft
w  j w r  *st y r  u re  t f r *

^  f e m f  *  « ^  « « p « r  ^
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* *  | — tfk a r *»# v r t ?  f  » m#lr

AORAHAYANA 0, 1861 (SAKA) (A m ndam *) afto*
w < v«  a n

W PH 'W ff*  f ,  U fa* *TRT Tfrr 
f  f a  w<rc f ir  w c c  v !n
*  t t t i  fg *  f a :  H, tit # r *«-£  f
f a  #<frc «wRft | »At  # 4 t  * n f  >ft
fir  8ftr ^  | i uiflr 535 f^ ff
#  *rt?r $  f a  q<s° q>  «mr f t  ^frapr 
w f c  tpir »rf«r % *rnr wrq, <ft 5 ^  
*nr sfrflf ^ ^ ^ # siT »ra rfT ftn rr* ftT

f a  i f f i f e *  I r  t r r v r  g * r  S * t t  * ? fr 

$t, qpr *rt?^ *fap% % arRT I  t 
v i  sr?*rar *rr*r% *wft | 1 

v m  <r <?r? «*$$ f a  ^wrfa t*r 
< $ $ * r  % *f$ftsriT «rr P m  t» *
*t*t v f i  *p -̂tt ?rrprr j  1

m ^ rr g fa  * f t  sfrft 
|, 3 fa -r  trnr t fr r r -m w  * t  3*  # *  
^  vr *1? ^  ftr?PRr *r*m, 
unrrr ?r*r«, <ft * m  v t  $tr 
ijtvr-e.T'T fa t $ t  arcs; ojtjt  ̂ rr ?><n 

*3T fo ffcp f 'nfatft ?TTB «TPT ̂ fT #»IT
«fta wr«ri— sf?— ĥf> ar^  % ?f, o t  
arras «rr*r ^  ft»rr 1 fa fa n  'R f  
w i  ?rnR « r R  ^  p  *rfa«rR- «r 
wrfc*.^ *  *r$ «Kfr mrr i :  —

"T>i< State shall endeavour to 
secure, by suitable legislation or 
economic organisation or in any 
other way, to all workers, agricul-
tural, industrial or otherwise, 
work, a living wag*.', conditions of 
w ork ensuring a decent standard 
o# life and full enjoyment of 
leisure and *ocia) and cultural 
opportunities___ "

*r** w f t  v r  tfhrr £ fa  « r -  
T f l f W w r w * i « * < H  arwr ^nitpr 1 

.*% r ffa |  f a  wrw **rr - ^ f r  f  , 
fr fa *  f o r  f a  ^  %rfr snffcr fa n ,  
f i w  «rm  i z fa p mr ^mr fft ?R»jr 
i i w  (  <#ht g e t  vr x iA vpw tv
# 4 #  <n«« sr^f armr | 1 ^
*(([, v e fa  ?rflrfpr #  finr-#^ ^  
*rwr w r  f , wwr #  ^ r  *  Wro

f*R e »r^r tnp fa*jpF tr^ ? f^ r»r  %
€  w  j w  ? , f i rery r  3f w  ft*rrtV  

^  j n r f  ̂  frn n  ? w w  
^  ^  a rrf^ r t o t t  |  fa

v * ft fa n -%  facHT i  i t f t r t
? r« r^  f ,  *T3j[<t spr « tr

■*fV f r » r - ^  | 1 4^ « p  ^ R fp flr  ^ $ * r r  
i  1 % i d W  -ft t  tfrr *vPTt^- 

* rt ^  1 a^rr <
^2 ^  fa fk w R fr |  « P « r

v n r « rd r * ra r |  * * * $  fcrcw
« f '•fix q v  ifrm  «m r v r%  «rr^fY <tt, 

^rw m $  ^  i jw lfa  ^  
$t v tfi «sv «rr 1 w n s r> frfif% « ? rt

f«P qT«PTM % Vrf^VtT ^
^ fr  *nn | :—

“that there is equal pey for 
equal work for both men and 
women” ;

fa *3 ?s%  tjt<r 5^ nff f^fiR^wi ^ r  *( 
^r*nr?c ^ w tr  sn n *  v t e r - a x r *  

TTT. Tft fa s rtf 'TS rlT It I

^fiTT fR V R  % m rr *tr
w?f w^m %v m  ̂ t  —

"that where a worker works in 
an employment for more than 9 
hours on any day or more than 48 
hours in a week, he would be 
entitled to wages in respect of 
over-time at the raU- of 1J times 
the ordinary rate of wages in case* 
of employments in agriculture and 
at doublt- the ordinary rate of 
wages in cases of any other sche-
duled employment.*'’ , ^  *frt

| ?&fafr **?* *rrfir* ;*£f |  i 
*|f VTTT *fY ST? tfr #  f *  vV 
x r f t  « n f * p n t m  * m * t  *

fafc » ^rtnf^F vacm  sffr «ft m  
| ? «rtfr Tra«ft ^
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tflhrl BalmUd]

*ftfcfa%.,r*T «rr<t fat «r* | «flr 

«rt *  f «rtr »r ̂tfcfafesw an<t 

f <1 f i f*nrt 5ft <$* *hn: ttht $, 'emx 

srt̂r, to ft  t vtt«st «tt̂ fimmr 

r̂rfj ? i «rfK**?rcr ffain* ?farfr* Jf 

tft **r wtr vtf  «tt* sŷr farr w

(, *r  f *rtr *i  Ttfefa%*w arrft 

fa* »Tf f i ?,* fanr  tfJra Trtft *m

11  *m  TT?f f/m | ancfa  «ift 

wH t̂wran *r**rr»n i «rnr%*.f̂  

wfr \*f * arsrfv «n;  srfr̂ T̂ r

| wr  *f. «r»3FT: w tt «rCt»w 

WP1T Ifff > |, Tif> | (V gr-nsv *f, 

*nf> f fa wtfti.vTor ft, f̂* | fa

gnftft tfr f*nsvr ft, ?ft »nr  ̂*t 

37 ft  fr <jrr <jtt *r?r ifr si rift̂ff 

ftn i sv ft m *fr fa*

«rffq i trstft <r -<f r tx *t <frv

qr* aft srr̂r jt.v *r.-ff<s i

*r?  ̂  ̂  *r*3F*

tp̂ =nr?r*r Jr wr Ĵr̂r *pr fa* $ 

fâ S  rr vfi m: «nv for amrr $ 

it? *3Pt arr̂t *rcf $ i «rft <fp v|t 

?-?/*» vfr *-t/v v$r %̂=r wfirvtf 

«r*nc 'R *tir-zrprfar arr?r $ i 

frfa* ar* sspt tfr wrt *ft srrcfr $ Tt vnr 

7̂ ft anrct f i t tf«nrm j fa r̂̂ t 

f̂tTr-er’TR- vr Tarr ft̂r

*•%<? i h x* *r ?? trfgprr $ *ftfe-

fâ *R % *nf3f*  cTf̂fiErtfafeff itr* 

wriYhw *f 5ft wnm ft Tfi  $ *ftr 

Z'J &rft  *ft sansr »r£lf faSRft | 

v<vtx vr to pnw «rnr *tht  , 

A «n% «n»% yei ftrerraf tsrt 

r̂rfm 5 fa?r % fa wrr̂rt <wr **r ant fa

fas 3Tf % «Pi*r  | «ftr fan ?rcf

%r  ft t| f i  anp w  wter ifai 

vr ff*™

&**;*£&  ftrfac | vtf tk &

«ftWT-?rTW | wf i-t/R ftw  anwr | |

f̂a»r ?W»n»f» ̂  <nc vw *t(t ̂  11

«Fw*(f e«ftr vc  i  e«fir

Kv | «ftr ffr 4t>if %̂ <sfhrr-zrf»r 

%% *ft  | i ̂tfr rwf rrra it
t «sftr v*; n i *rsrfr 11 ftwsf ̂ *ft v$r | 

«ftrrs? faaw if trif i*- ?ft  11 

•roswrfi *f ̂ ̂tr v« ̂ tftt  faff 

«TRfr| i v t̂ffafin m tariR'Kvi 

fâ *  | %fir fltff <ir t fn5! *r$f f̂ .| I 

it ?• t/i | vfrK i ifir xv ii f I 
T>thc *nar Jîr fâr Jt e «frc nv | 
*rtr \-\Jr 11 «ra»imraforc Jr € Wipe

Ve: «T,T   ̂1 fa**T ST̂ST faW t

f̂r ?{*| i t̂isr rrarn* it e ift* v«i

«FT fa» m I i-fan* x-? /■R VT fa* v̂r I

'cjftntrn’̂n; % faq %trc vfr »wi | fa 

<rfrr(* * m t? ̂ r ft̂ n i  t 

art ̂rrarsr ?tw«r  t *̂f̂r 

fT? % «nr ar«rf ?r «r.t aft 'sr-h: 

fre «fr  e. «r,T vc inr t-?/̂ vr 

fa* $ i f*  V?/̂ st fa* 11 *r?w 

% aft ̂ PrjT̂ 4̂ t i!r  f

\-\h tt <ft fa* | MV'.*  «>t *tf

fa* v|t 11 *rrw 8f Tft i-tfa »n fa* 

| tfrr ?. ̂r.-r vq  $ i sf ,*«r % *t*sx 

? o *fR   ̂ifiT l-*l~-( I I tmw

5f ft  vr  fa* ̂ w,t \-\ft | i 

Tnrwpf % e. «ftr vc v(t \-{h 11

ĴrTT 5T̂5T ̂  fa?JTT 5TTf% | I  «Tf 

'K̂T'TT fajJT | fa W t̂ <ff«PWfT *f|t % 

Wttfa *Tft «T>TT-S1T̂ Sfr aft ̂  | Wf 

<ŵnr t»*r «ftr ̂«» «fto *nra  <pr*r- 

fWr ̂ xfawd q*g ̂ WTgfr 11 ̂far 

ÎT 5?ft ftflT i l «TWr wm? «PW
«*f» mm |i Jm wjtk *̂*f* 

forer ̂anc, qfir»w^wr v*x %k k

&TC f5nf?W Sft ffTTR | %ftx «Jft ?»* fa 

N r ift ervB *  |«w ft 

*tf «mr »r(f fan an Tfr 11
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*T^T it  *T? W ^ P R  ^TT *ftr  *TTT >TPC

» m  wrr * t  !f.*Pd v c rr  |  fit n  *rtr
 * r  v r *  V(?tt ftTT i *m r »ft

^rsi^cf * t  e rr  « jw t *tpit, ?ff^
5:?r j t r r .^ N r 'B fr s r r^  f t^ r  f *  

*frc # s r  *n ft*n : % «mr «r$ *w  * rk
*arro ?»r % f t  a?$t xnrar f?r f t *n  arrerT,
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[«ft sr« *flr* T?T3ff]

1 tr? f^ r  fr?ft *fr cnro % 
*r$r t  wwr ffr
trrm i  ftrcMft 5  1 ^
If f o  *pfr tft **w?t sqftRT %
% ^  1 f r a  ■srrf?w f a  « m  ?*r 
v t f  arnr art s r v *  ?r<r 1 wre 
fipjs-rm  % fir£t ^ n :  fa fV e n  $ 
w rw  fat* *nrc *rc:r*T $ 1  w n v t

^  ifa in  t w t  * n f^  f v  *rw tft f in fo  
^ w r B % T O fn 3 ^ w m «n ?fr f< T t# —  
firSr W * p r t  «rq> f rw*— g * f? v  

firfaser < f « w  t o - w  f *  
f f* r R  »mNf 5 1

17-02 hrs.
The Lok Sabha then adjourned till 

Steven of the Clock on Monday, Nov-
ember 30, 19591Aprahayana 9, 1881
( Saka).
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O RAL ANSWERS TO  
QUBSTIONS 2081—2121

S.Q. Subject Comam*
No.

Friday, Nevtmbtr 27, i9S9!<Agrphoyat & 6, 1881 (Saka)]

353. Technical Committee for
production o f fertilizer* . 2081—83

355. Vllliers colliery, Talcher . 2083—85
356. Development o f  Industrial

Co-operative Societies . 2085— 87
357. Subsidised Industrial

Housing Scheme . 2087— 90
358. Sino-Indian border dis-

putes . . . .  2090—92
359. A.I.R. auditorium in Delhi. 2092—94
360. Displaced persons at Seal-

dah Station . 2094— 2100
361. Jute mills . 2100—06
362. Automobile Industry Re-

viewing Committee . 2106— 10
363. Alteration in Indo-Pakistan

border due to Ravi floods 2110— 12 
^64. Land reforms . 2112— 16
365. Applications for claims,

compensation and grants 2117-18
366. Training facilities to foreig-

ners in the atomic energy 2118-19
367. Sea-food industry . 21x9— 21

W R IT T E N  ANSW ERS TO  
QUESTIONS . 2121—67

S.Q.
No.

354. Indo-Tibetan Trade 2121
368. Survey o f  Indian Ocean 2122
369. Newsprint Factory, Nizam-

abad.....................................2122-23
370. Pharmaceutical plant 2123-24
371. Hospital at Madras under

Employees’ State Insur-
ance Corporation 2124

372. Export o f  shoes 2124
373. Publicity Departments m

States 2125
374. Price o f cement 2126
375. Labour Appellate Tribunal 2126
376. Report o f  Tea Board 3)26-27
377. Radio Agricultural Seminar 2127
378. A . I. R. Song and Drama

Division performance at 
Chandigarh 2127*28

379- Com-nuolty Development 
experts for Iran and A f-
ghanistan 2128-29

380. Methanol Plant.Sindri 2X39

WRITTEN ANSWERS TO 
QUESTIONS—contd.

S.Q. Subject Co z a j mk s
No.

381. Indian representatives on
U.N. Comnr.ittees . 2x30

382. Slum clearance 2130-31
383. Manganese Industry. 2131-32
384. Land Acquisition and De-

velopment Scheme 2132
385. Work study o f  Indian High

Commission,U.K. 2132-33
386. Exportofengineeringgoods

to Burma * 133-34
387. Small Scale Industries 2134
388. Hindu and Sikh Shrines 2134-35
389. Hospi'al at Calcutta under

Employees State Insurance 
Corporation . 2135

390- Textile mills 2x35-36
391. Common tea 2136
392. Export o f  chrome and kynite

ores . . . .  2136
393. Extradition treaty between

India and Pakis an . 2137
394. Airfields in N.E F. A. 2137
395. Independence Day celebra-

tions by Indian Embassies 2137-38
396. ShriSardool Singh’s Case . 2138
397- Contract system in C.P. W.D. 2138-39 
398. Export o f  mica. 2139
U.S.Q.

No.
571. Youth Employment and

Vocational Guidance Sec-
tion in Bombay 2x39—40

572. Production o f khadi in Bihar 2140
573. Class IV Quarters on Punch-

kuin Road 214Z
574. Rural Industrial Estates 2x41
575. Local Development Works 214a
576. Partition Committee 2X4
577. Cotton-seed crushing fac-

tories . . . .  *142—4
578. Civil Works in Punjab State 2x43
579. Khadi and Village Indus-

tries Boards (Punjab) 2143-44
580. Import o f  car spare parts . 2144-45
581. Indian children in South

Africa . . . .  2145
582. Refugee markets in New

Delhi . . . .  2145-46
583. Prototype Centre at Howrah 2146
584. Production o f  cotton 2x46-47
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WHITTEN ANSWERS TO  
QUESTIONS—Contd.

U Js.Q .
Wo.

Subject

J»5 Industrial Estate at Cuttack 
$86. Punjab Cloth M ill, Bhiwani 
$87. Market at Jfanpatb
588. Scheme o f  Compulsory

Savings
589. Recovery o f rent on evacuee

property
590.- New Industrie* in Punjab . 
$91. Assumption o f  power for

management ofindustries 
592. Board for Light Music 

Audition
$93. Shahabad pyrite deposits 
$94. Indian Standards Insritution
595. Shiftingof offices to Chandi-

garh . . . .
596. Transport policy and Co-

ordination Committee
597. Migra'ion o f Hindus and

Muslims
598. Pakistanis in Jammu and

Kashmir
599. Automatic looms for Pun-

jab . . . .
600. Trade with West Asian

Countries
601. Rise in the price o f co ’ ion
602. Import o f newsprints
603. Plots in Kiri inagar
604. Central Export Organisa-

tion forOil s:ejs,vcge;able 
oils and oilcakes

605. Licences for small Paper
Mills

606. Small-Scale industries in
Orissa . . . .

607. Manufacture o f cranes
608. Plan expenditure in Hima-

chal Pradesh
609. Small Scale Industries
610. Export earnings o f mica . 
6ix. Iron ore.

COttTMKS

2147-48 
2148

2148-49

2X49

2149-50 
2XSO-5I

2I5X

2151-52
2152
2152

*153

2153

2J54

2155 

2XS5-56

2156
2156-57
2157-58

2158

2158-59

2159

2x59-60
2160

2x60-61 
2 l6 l 

2 l6l-62 
2162

2163
2163

612. Purchase o f evacuee 
property

613. Bhoodan Movement
614. Production of khadi in

Punjab 2164
615. Imported non-ferrous

metals 2x64
6x6. Production o f non-fer-

rous me tala 2165
617. Cotton textiles * . 2165

WRITTEN AN8W *RS TO 
QUESTIONS—contd.

U.S.Q. Subject
No.

618. Hindustan Machine
Tools Ltd., Bangalore

619. Purchase o f  cement by
State Trading Cor-
poration

620. Labour relations
621. Tibetan refugees in

Mi&maria Camp

2165-6*

tt66 . 
2166

*167

COLXTMM

MOTIONS FOR ADJOURN-
M ENT 2167—77

The Speaker withheld hi* 
consent to the moving of 
the following adjournment 
motions given notice of 
by Sarvashri S. M.
Baner/ee on 26-11-59 
and N. G. Goray, res-
pectively .
(») Alleged impending 

transfer to Pakistan of 
five villages situated in 
Assam; and

(i>) the reported develop-
ment o f the area 
around the road across 
LaJakh territory by 
the Chinese.

PAPERS
TABLE

LAID ON THE
2x77-78

(1) A copy of statement 
on employment o f 
engineers.

(2) A copy of each o f  the 
following papers, 
under sub-scction (2) 
o f Section 16 o f the 
Tariff Commission 
Act, 1951 :

(0  Report (1959) of 
the Tariff Com-
mission on the 
continuance o f pro-
tection to the Hy-
droquinine Indus-
try.

(m) Government Re-
solution No. 8(L>- 
T.R./59 dated the 
26th November, 
1959.

No.

No-

Cut) Notification
8(x )-T .R J«
the >6tn 
vember, 1959.
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(to) Statement explain-
ing the reasons why 
• copy each o f  the 
document! at (i) to 
(iii) above could not 
be laid on the TabU 
within the period 
prescribed in the 
said sub-section

(tO off
the ritta  Loin- 
mission on the con-
tinuance o f protec-
tion to the Grind-
ing Wheels Industry

(in) Government Re-
solution No. i 6 ( j ) ~  
T.R.,59 dated the 
26th November, 
1959

(vii) Statement explain-
ing the reasons why 
a copy cach o f  the 
documents referred 
to at (v) and (vi) 
above could not be 
laid within the 
period prescribed 
under said sub-
section

(viii) Report (1959) of 
the Tariff Com-
mission on the 
continuance of pro-
tection to the 
Sago Industry

(fas) Government Re-
solution No. i2 (i)- 
T.R./S9 dated the 
26th November, 
1959

(*) Notification No. 12 
(i)-T .R -/59 dated 
the 26th Novem-
ber, 1959

(**) Statement explaining 
the reasons why 
a copy each o f  the 
documents referred 
to at (viii) to (x) 
above could not be 
laid within the period 
prescribed under 
the said tub-aec- 
tton.

MESSAGE FROM RAJYA
SABHA . . . .  2x7ft
Secretary reported a message 

from Rajya Sabha 
that at its sitting 
held on the 25th 
November, 1959.
Rajya Sabha had . 
agreed without any 
amendment to the 
Securities Con-
tracts (Regulation)
Amendment Bill,
1959 passed by Lok 
Sabha on the 17th 
November, 1959.

STATEM ENT BY M IN IS-
TER . . . .  2179-rftS
The Minister o f Rehabilita-

tion and Minority Affairs 
(Shri Mehr Chand
Khanna) laid on the 
Table a statement on  the. 
Dandakaranya Deve-
lopment Authority.

RELEASE OF MEMBER 2185
The Speaker informed Lok 

Sabha that he had received 
a telegram dated the 26th 
November, 1959, from the 
Superintendent o f Police,
Bhopal, intimating that 
Shri Ramsingh Bhai Vartna 
was released on the 25th 
November, 1959.

M OTION R E : INDIA-
CH1NA RELATIONS . 2.85—azi6
Further discussion on the 

motion re: India-China
Relations moved on 
25-11-59 continued. The 
Prime Minister and Minis-
ter of External Affairs 
(Shri Jawaharlal Nehru) 
replied to the debate.
The substitute motions 
by Acharva Kripalani and 
Shri Braj Raj Singh were 
negatived. The follow-
ing substitute motion by 
Shri Kasliwal was adopt-
ed and the discussion was 
concluded:

“ This House having con-
sidered the White Paper
II on India-China rela-
tions laid on the Table 
o f the House on Novem-
ber 16 I9J9, and the re-
cent developments on the 
frontier, and subsequent
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correspondence bet-
ween the Govern-
ment! o f  India and 
China laid on the 
Table o f the House on 
November 20, 1959, 
approves o f  and en-
dorses the policy o f the 
Government in this 
regard.”

BILL UNDER CONSI-
DERATION .

The Minister o f State in the 
Ministry o f Home Affairs 
(Shri Ditar) moved that 
the Kerala State Legisla-
ture (Delegation o f 
Powers) BUI be taken into 
consideration. The dis-
cussion was not concluded.

PRIVATE MEMBERS1 BILLS 
INTRODUCED 
(1) The Indian Railways 

( Amendment ) Bill, 
195? (Amendment of 
sections 11  and 12) by 
Shri Hem Raj.
The Delimitation Com-
mission (Amendment) 
Bill, 1959 (Amendment 
o f section 3) by Shri 
S. M . Siddiah.

C o u n o n

(2)

(3) The Hindu Marriage 
( Amendment ) Bill, 
1959 (Amendment of 
sections S and  24) by 
Shri Mulchand Dube.

2216— 33

2133-34

2235-36

2*36— 89

PRIVATE MEMBER'S 
BILL—M OTION FOR 
INTRODUCTION NEGA-
TIVED . . . .
The Restoration o f  Place* 

of Religious Worship Bill, 
i ? 59, by Shri Prahath Vir 
Shastri.

PRIVATE MEMBER’S BILL
P A S S E D ................................
Further discussion on the 

motion to consider the 
Code of Criminal Proce-
dure (Amendment) Bill,
1959 (Amendment o f sec-
tion 198) by Shrimati 
Sttbhadra Jo ih i was con-
cluded, and the motion 
was adopted. After clause- 
by-ctause consideration 
the Bill was passed as 
amended.

PRIVATE MEMBER’S BILL 
UNDER CONSIDERA-
TION . 2289—2308
Shri Kanhaiya Lai Balmiki 

moved that the Minimum 
Wages (Amendment) Bill,
1958 (Amendment o f Sec-
tion 14) be taken into con-
sideration. The discussion 
was not concluded.

AGENDA FOR MONDAY, 
NOVEMBER 30, 1959/
AGRAHAYANA 9, 1881 
( S A K A )—
Consideration and passing of 

the Constiiution (Eighth 
Amendment) Bill and the 
Kerala State Legislature 
(Delegation o f  Powers)
Bill.
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